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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO.319 OF 2022

IN THE MATTER OF:-

DILEEP SINGH ..APPLICANT
VERSUS

STATE OF U.P. & ORS ..RESPONDENTS

COUNTER AFFIDAVIT ON BEHALF OF RESPONDENT NO. 7 M/S
MANALI VINTRENDPVT. LTD. THROUGH ITS DIRECTOR

MOST RESPECTFULLY SHOWETH:

I,Manish Agrawal , S/0 Rajendra Kumar Agrawal, Age 42 years , R/o M2/22 Ist
Floor Model Town 3, Near Mohan Park, Delhi-110009, do hereby solemnly

affirm and state as under:-

1. That I, in my official capacity of Director M/S MANALI VINTREND
PRIVATE LIMITED having its registered office at 7, Grant Lane, lst
Floor, Room No - 1A, Kolkata West Bengal- 700012 is fully conversant
with the facts and circumstances of the present case and as such is
competent to swear this counter affidavit on behalf of Respondent No. 7
in the instant Petition.

2. That I have read and understood the present Original Application before

epresent counter affidavit.
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3. That I have perused the copy of thé Petition and Annexures thereto and
deny each and every allegation and averment contained therein save those
that are specifically admitted herein.

4. At the outset, I repeat, reiterate, confirm and adopt all that has been stated
by the Answering Respondent in the Petition No. 319 of 2022. I say that
the omission on my part to deal with any statement or contention made in
the present Petition shall not be treated as admission thereof. I hereby
deny each and every allegation, contention and submission contained in
the present Petition under reply which is contrary to or inconsistent with
what is stated by me hereunder. I reserve my right to file further affidavits
in the matter if the need arises.

1. PRELIMINARY SUBMISSIONS:

1. At the outset answering Respondent states and submits that the present
application is liable to be dismissed as it secks a relief not maintainable
either in law or in facts. The entire application proceeds on the erroneous
premise that the environmental clearance granted by the Respondent No.
6 for the said Sand/Morrum Mining to the project located at Khand 11/15
and 11/16 at village-Diya Upahar, Tehsil Manjhanpur, District

Kaushambi, Uttar Pradesh in respect of an area of 24.28 ha(Hereinafter

- ed as the project) was awarded on 31.03.2018 by SEIAA, Uttar
OYTAR LN
“ oy o Pradesh\is invalid ab initio and the lease cannot be transferred from one
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captioned OA ostensibly filed by the applicant under guise of a person
aggrieved, although not even remotely concerned or affected by grant of
EC, generation of revenue by State Government by granting mining
permission or in the least; mining activity at designated site .

2. That the instant OA under reply is malicious in nature, contrary to
verifiable material, sans legal justification & scientific basis, filed with an
oblique motive and contrary to specific provisions of law besides in
complete disregard of the Contract between the State of U.P. and the
answering the Respondent .

3. It is submitted that the Answering Respondent is an innocent victim of
the circumstances and the ill motive of the Applicant. It is submitted that
the Applicant has misguided the Hon'ble Tribunal and got an ex parte
order. The Answering Respondent would show its bonafide and
innocency in the following paras by providing substantial material proof.

4. That the Answering Respondent came to know about the said mining
project of Respondent No. 1 by the E tender invitation number 255 dated
24.06.2021 of the Respondent No.3. Subsequently the Answering

Respondent filed the tender for the mining project and complied with all
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5. Thereafter the Answering Respondent was granted the tender for the
project because of being the highest bidder as the Answering Respondent
made a bid of Rs.154 per cubic metre for 1,80,000 cubic metre which is
distributed in a total area of 24.28 Hectare. Subsequently, the Respondent
No.3 by a letter dated 23.07.2021 awarded the project in favour of the
Answering Respondent and directed to deposit the 50% 6f the bid amount
which is 1,38,60,000(Rupees One crore thirty eight lakhs sixty thousand
only) to its treasury at Kaushambi District, U.P. The copy said letter
dated 23.07.2021 of the Respondent No.3 is annexed herewith for the
kind perusal of this Hon’ble Tribunal and marked as Annexure-P 2.

6. The Answering Respondent deposited a sum of Rs. 1,35,00,000-/(Rupees
One crore thirty five lakhs only) to the treasury of Respondent no.1 as
earnest money on 05.08.2021. And the Answering Respondent also
deposited the remaining amount of 3,60,000(Rupees three lakhs sixty
thousand only) on 07.08.2021. The copy above mentioned deposit
receipts dated 05.08.2021 and 07.08.2021 are annexed herewith for the
kind perusal of this Hon’ble Tribunal and marked as Annexure-P 3
Annexure-P 4 respectively.

7. Thereafter the Answering Respondent through a letter dated 23.03.2022

was
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issued on 31.03.2018 to M/s Rishab Herbal Pvt. Ltd. was transferred in
favour of the Answering Respondent for a period six months only. The
M b s o acopy
of the letter dated 22.04.2022 of Respondent no. 6 are annexed herewith
for the kind perusal of this Hon’ble Tribunal and marked as Annexure-P
5 and Annexure-P 6 Respectively.

8. That Subsequently, the Answering Respondent deposited the remaining
royalty amount of Rs. 1,38,60,000-/(Ruppes one crore thirty eight lakhs
sixty thousand only) to the treasury of Respondent No.3 on

-07.05.2022.The copy said deposit receipt dated 07.05.2022 is annexed
herewith for the kind perusal of this Hon’ble Tribunal and marked as
Annexure-P 7.

9. Thereafter the Respondent No.3 issued a letter dated 09.05.2022
authorising the Answering Respondent to mine sand from the project for -
a period from 09.05.2022 to 08.01.2023.The copy said letter dated
09.05.2022 of the Respondent No. 3 is annexed herewith for the kind
perusal of this Hon’ble Tribunal and marked as Annexure-P 8.

10.1t is submitted that the Answering Respondent made heavy investment on

tools and machinery and carried out the mining on the project only for a

\§ Because the Applicant with an ill intent misled the Tribunal and
S‘Ié‘:__;‘v;ﬁ;l«lr\ 4'&'—

uﬂ 0 na\\ ly the work at the project has stopped following the ex parte
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9 Hon’ble tribunal dated 20.05 2022,
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11.1t is submitted that on 19.11.2019, the Respondent No. 6 SEIAA revoked
19 Environmental Clearances in compliance of the order passed by this
Hon'ble Tribunal in Satender Pandey case and the MOEF OM dated
12.12.2018 which were issued after the date of passing of order by this
Hon’ble court i.e 13.09.2018. But EC transferred by the SEIAA in favour
of answering Respondent in not in the list of 19 other EC revoked
earlier. The EC granted by Respondent No. 6 dated 31.03.2018 to the M/s
Rishab Herbal Pvt. Ltd. which was later on 22.04.2022 transferred in
favour of the Answering Respondent. It is of utmost importance to
mention that the Respondent No. 6 has revoked all the ECs which we.re
not in compliance with the judgement of this Hon’ble Tribunal in
Satender Pandey case. It is further submitted that the Answering
Respondent, after getting the impugned EC transferred in his favour has
deposited a sum of Rs. 27,72,000 (Rupees twenty seven lakhs seventy
two lakhs only) for environmental conservation in the Kaushambi
District mineral foundation Nyas account No SBI- 37964743888 through
vide DD No. 291996 on 07.05.2022. Thereby the Answering respondent

has honestly and dutifully completed all the requisite responsibilities and
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kind perusal of this Hon’ble Tribunal and marked as Annexure-9 and
Annexure-P 10 Respectively.

12.That as far as the question of transfer of the impugned EC is concerned it
is submitted that the transfer of ECs from one entity to another by
Respondent no. 6 is usual practice and well within the limits of law and is
hereby legal and transfer orders of Respondent No. 6 SEIAA, U.P are
valid. As per available data on the website of Respondent no. 6 as many
as 73 ECs have been transferred. It further submitted that EC is issued by
the Respondents No.6 for the period of five years. At the time of transfer
of EC, the underlying condition remains the same and transfer of EC does
not have any adverse impact on the environment. The applicant failed to
explain how trfnafer of EC would adversely impact the environment of
the said mining block. It is submitted that the OA itself is misconceived,
ill motivated and without any sound legal foundation. The copies of the
above mentioned transfer some of the transfer orders of Respondent no. 6
are annexed herewith for the kind perusal of this Hon’ble Tribunal and
marked as Annexure-P 11.

13.That It is respectfully submitted that stopping the mining activity at the

project is hampering the fundamental Rights under Article 19(1)(g) under

4 ‘&l""\\% Respondent has been continuously recurring the expenditure of keeping
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losses on the other because of no mining activity. In Kaushambi District
itself as many as 8 sand mining blocks are still operating on similar ECs.

14.1t is submitted that in the state of uttar pradesh there are numerous mines
consisting of area under B-2 category and are running continuously by
acquiring the ECs through transfer from one person to another and
functioning as today without any hindrance. It is Respectfully submitted
that the stopping the mining activity of the Answering Respondent is
against the Right to equality before the law concept enshrined under
Article 14 of the Indian Constitution.

15.1t is submitted that the Applicant has no locus. The Applicant is neither a
resident of the area nor has any other Right in the said locality where the
impugned mining project is situated. It is submitted that the applicant is
resident of Fatehpur which is about 100 kilometres from the project site,
meaning thereby the Applicant certainly has some hidden vested interest
in the area or to be specific in the project site which he did not wish to
disclose.That in this protracted and bewildering OA, the applicant has
demonstrably failed to establish as to how the EC dated 31.03.2018

granted in favour of answering Respondent is going to cause any adverse

impact on the environment much less any loss or injury to applicant..




3

transferred to the Answering Respondent on 22.04.2022 and the
answering Respondent was awarded on 23.07.2021 and requested the
Respondent no. 6 on 23.03.2022 for EC. It is sufficient to show that the
Applicant was very keenly observing and waiting in hope that the
Answering Respondent will not get the impugned EC transferred in his
favour. As the SEIAA Respondent no. 6 transferred the impugned EC in
favour of the Answering Respondent on 22.04.2022 the Applicant on the
very next day on 23.04.2022 approached this Hon’ble Tribunal praying
for stopping the transfer of impugned EC.

17. That in the matter of State of Bihar & Ors Vs. Pawan Kumar & Ors
(CIVIL APPEAL NOS. 3661-3662 OF 2020) Hon’ble Supreme court
has stated that “/t cannot be in dispute that though the developmental
activities are not stalled, the environmental issues are also required to be
addressed. A balanced approach of sustainable development ensuring
environmental safeguards, needs to be resorted to. At the same time, it
also cannot be ignored that when legal mining is banned, it gives rise to
mushroom growth of illegal mining, resulting into clashes between sand
mafias, criminalization and at times, loss of human lives. It also cannot

be disputed that sand is required for construction of public infrastructure

rojects as well as public and private construction activities. A total ban
"—l‘.§

apart from giving rise to illegal mining, also causes
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huge loss to the public exchequer.” Copy above said Judgement is
annexed herewith and marked as ANN EXURE-P.I 2

18.That as far as contention raised by the applicant regarding water
Replenishment Study is concerned, it is totally misconceived and
contrary to the existing rules and regulation. Impugned EC issued by the
Respondent No.6 was originally granted to one Rishabh Herbal Pvt Ltd
on 31.03.2018. But no mining was carried out by the Rishabh Herbal Pvt.
Ltd which duly on the record and can be inferred by pleading and
documents made available by the original applicant. As per the
SSMG,2016 and EMGSM, 2020 guidelines, SEIAA duly incorporated
the suggestion given in said guidelines. Conscious of the fact that
finalisation of Replenishment Study is pending, the SEIAA in its 490th
meeting held on 09.09.2021, having due regard and compliance of
Hon 'ble Tribunal's order dated 26 .02.2021 in 0 A No. 360/2015, due to
uncertainty and to avoid any critical condition, granted EC for only one
year with the condition, "Replenishment study, duly approved by the
competent authority for approving DSR for the district should be
| submitted within one year stop in the absence of replenishment study,

keeping in mind various orders issued by the Hon'ble NGT and

For MANALT VINTRADE PRIVATE LIMITED

Difector/Autherised Signetory




[

19.That Thereafter the SEIAA in its 528th meeting held on 03.12.2021,
keeping in view various factors and requirements, noted as follows in
respect of the subject mining site; "SEIAA opined that in light of
SSMMG-2016 and EMGSM2020 (start enforcement and monitoring
guidelines -2020) issued by Gol, recommendation of oversight committee
for the state of UP in the matter of 0.A. no. 670/ 2018 submitted in the
Hon'ble NGT on 05.09.2020 and recommendation of the oversight
committee for the state of UP in the matter of O.A.no. 360 of 2015
submitted in hon'ble NGT on 08.01.2021. Letter no. NGT-137/81 -7-2021
dated 09.09.2021 issued by Chief Secretary Go UP and EC issued by
MoEF & CC Go! vide letter number F.No. J 11015/227/2013-1A, II(M)
dated 04.08.2020. It is evident that annual replenishment study is
necessary to assess the riverbed material which will become available in
coming years in the absence of annual replace 12 replenishment study
stop it is not possible to grant EC beyond one year resource available for
mining for first year is taken as correct mentioned in the mining plan thus
no modification in the time period of EC granted is acceptable". Meaning
thereby Even if the water level is lower the meaning shall not be stopped

only production level shall decrease. Therefore Replenishment Study or

said study does not aarises at all as the answering Respondent

started mining activity on 10.05.2022; it is totally wrong and
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based on erroneous facts. Copy of the Minutes of Meeting dated
03.12.2021 is annexed herewith and marked as ANNEXURE-P 14.

20.That Moreover in the Part D of synopsis of the Original Application titles
as NO REPLENISHMENT STUDY OR PERIODIC INSPECTION
and in the list of relevant dates and Events, applicant has himself stated
that “No inspection or Replenishment Study(to the best of the
Applicant's Kndwledge) has been conducted in respect of the concerned
Sand block for which the EC dated 31.03.2018 had been granted and
District Kaushambi till date”. Applicant without knowing the correct
position of law has taken the stand on false, concocted and
misrepresented facts and ultimately succeeded in misleading the Hon’ble
Tribunal. If the applicant is so anxious about the protection of the
environment, he should have raised questions about all sand mines
presently functional in the state of Uttar Pradesh. Conduct of the
applicant itself reflects the personal vendetta.

2. PARAWISE REPLY

1. Paras 1-2 Contents of paras 1 to 2 need no reply as it is a matter of fact
and record.

P axas 3-4  Contents of paras 3 to 4 are denied in toto and it is submitted

e Nl

' thé&--,th‘a\_present petition is liable to be dismissed as it seeks a relief not
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Respondent no. 6 for for the said Sand/Morrum Mining tit project located
at Khand 11/15 and 11/16 at village - Diya Upahar, Tehsil Manjhanpur,
District Kaushambi, Uttar Pradesh in respect of an area of 24.28
ha(Hereinaﬁgr referred as the project) was awarded on 31.03.2018 by
SEIAA, Uttar Pradesh is invalid ab initio and the lease cannot be
transferred from one lessee to another is completely misconceived and ill
motivated. Further, It is submitted that, on 19.11.2019, the Respondent
no. 6 SEIAA revoked 19 Environmental Clearances in compliance of the
order passed by this Hon'ble Tribunal in Satender Pandey(Supra) and the
MOEF OM dated 12.12.2018. But the EC granted by Respondent no. 6
dated 31.03.2018 to the M/s Rishab Herbal Pvt. Ltd. which was later on
22.04.2022 transferred in favour of the Answering Respondent. It is of
utmost importance to mention that the Respondent no. 6 has revoked all
the ECs which were not in compliance with the judgement of this
Hon’ble Tribunal in Satender Pandey case. Thereby the impugned EC
dated 31.03.2018 stands legal and valid.

3. Paras 5-6 Contents of paras 5 to 6 are vehemently denied and it is
submitted that the Applicant has no Locus. The Applicant is neither a

resident of the area nor has any other Right in the said locality where the

. .\

B 100 kn mgfres from the project site, meaning thereby the Applicant
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certainly has some hidden vested interest in the area or to be specific in
the project site which he did not wish to disclose. Further, it is submitted
that that Applicant has no regard for Environment or to the law he is only
motivated by ill intentions and personal vendetta against the Answering
Respondent as his only aim is to stop the transfer of the impugned EC.
The ill motive of the Applicant can also be seen from the affidavit where
initially he was signed on the date of 4th of march which later corrected
to 4th day of April. It is pertinent to mention here that the EC was
transferred to the Answering Respondent on 22.04.2022 and the
Answering Respondent was awarded on 23.07.2021 and requested the
Respondent no. 6 on 23.03.2022 for EC. It is sufficient to show that the
Applicant was very keenly observing and waiting in hope that the
Answering Respondent will not get the impugned EC transferred in his
favour. As the SEIAA Respondent no. 6 transferred the impugned EC in
favour of the Aﬁswering Respondent on 22.04.2022 the Applicant on the
very next day on 23.04.2022 approached this Hon’ble Tribunal praying
for stopping the transfer of impugned EC.

. Paras 6 i- 6 v Contents of paras 6i to 6v need no reply as it is a matter
of fact and record.

. Para6vii-6xi  Contents of paras 6 vii to 6 xi are vehemently denied
and it is submitted that on 19.11.2019, the Resplondent no. 6 SEIAA

revoked 19 Environmental Clearances in compliance of the Judgement
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passed by this Hon'ble Tribunal in Satender Pandey and the MOEF OM
dated 12.12.2018. But the EC granted by Respondent no. 6 dated
31.03.2018 to the M/s Rishab Herbal Pvt. Ltd. which was later on
22.04.2022 transferred in favour of the Answering Respondent. It is of
utmost importance to mention that the Respondent no. 6 has revoked all
the ECs which were not in compliance with the judgement of this
Hon’ble Tribunal in Satender Pandey case. Thereby the impugned EC
dated 31 .03;2018 stands legal and valid.

Para 6 xii- 6 xv  Contents of paras 6 xii to 6 xv are denied to the extent
that no inspection (to the best of the Applicant's knowledge) has been
conducted yet for the District - Kaushambi Till date, it is submitted that
all the requirements have been complied in accordance with Judgement
dated 26.02,2021 of this Hon'ble Tribunal in the case of NGT Bar
Association v. Virender Singh' and rest are matters of record and fact.
Para 6 xvi- 6 xvii Contents of paras 6 xvi to 6 xvii are vehemently
denied and it is submitted that on 19.11.2019, the Respondent no. 6
SEIAA revoked 19 Environmental Clearances in compliance of the

Judgement passed by this Hon'ble Tribunal in Satender Pandey and the

T
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the ECs which were not in compliance with the judgement of this
Hon’ble Tribunal in Satender Pandey case. Thereafter the Answering
Respondent through a letter dated 23.03.2022 requested the Respondent
no. 6 for environmental clearance(EC) for the project. In response to this
the Respondent no. 6 a letter dated 22.04.2022 intimated the Answering
Respondent that the EC for the project was issued on 31.03.2018 to M/s
Rishab Herbal Pvt. Ltd. was transferred in favour of the Answering
Respondent for six months. It is further submitted that the Answering
Respondent, after getting the impugned EC transferred in his favour has
deposited a sum of Rs. 27,72,000(Rupees twenty seven lakhs seventy two
lakhs only) for replenishment purpose in the Kaushambi District mineral
foundation Nyas account no SBI- 37964743888 through vide DD no.
291996 on 07.05.2022. Thereby the Answering respondent has honestly
and dutifully completed all the requisite responsibilities and formalities
and hence the impugned EC dated 31.03.2018 stands legal and valid.

. REPLY TO GROUNDS

. A-F The contents of Ground A to F of the petition are disputed and
denied. It is submitted that on 19.11.2019, the Respondent no. 6 SEIAA
revoked 19 Environmental Clearances in compliance of the Judgement
passed by  this Hon'ble Tribunal in Satender Pandey and the MOEF OM
dated 12.12.2018. But the EC granted by Respondent no. 6 dated
31.03.2018 to the M/s Rishab Herbal Pvt. Ltd. which was later on

22.04.2022 transferred in favour of the Answering Respondent. It is of

For MANALT VINTRADE PRIVATE LIMITED
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utmost importance to mention that the Respondent no. 6 has revoked all
the ECs which were not in compliance with the judgement of this
Hon’ble Tribunal in Satender Pandey case. Therecafter the Answering
Respondent through a letter dated 23.03.2022 requested the Respondent
no. 6 for environmental clearance(EC) for the project. In response to this
the Respondent no. 6 a letter dated 22.04.2022 intimated the Answering
Respondent that the EC for the project was issued on 31.03.2018 to M/s
Rishab Herbal Pvt. Ltd. was transferred in favour of the Answering
Respondent for six months. It is further submitted that the Answering
Respondent, after getting the impugned EC transferred in his favour has
deposited a sum of Rs. 27,72,000(Rupees twenty seven lakhs seventy two
lakhs only) for replenishment purpose in the Kaushambi District mineral
foundation Nyas account no SBI- 37964743888 through vide DD no.
291996 on 07.05.2022. Thereby the Answering respondent has honestly

and dutifully completed all the requisite responsibilities and formalities

and hence the impugned EC dated 31.03.2018 stands legal and valid.
' PRAYER

reply to the affidavit are true and correct. Nothing is false therein and nothing
material has been concealed there from. Verified at New Delhi on this 8th day

of June, 2022. & \ E gﬁbh,——l
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
IN LA 103/2022
In
ORIGINAL APPLICATION NO.319 OF 2022

IN THE MATTER OF:-

DILEEP SINGH ..APPLICANT
VERSUS

STATE OF U.P. & ORS ..RESPONDENTS

REPLY ON BEHALF OF THE RESPONDENT NO.7 M/S MANALI
VINTRENDPVT. LTD. THROUGH ITS DIRECTOR TO THE
APPLICATION FOR INTERIM RELIEF
MOST RESPECTFULLY SHOWETH

1. PRELIMINARY SUBMISSIONS

A. At the outset this Respondent no. 7 states and submits that the present
application for interim relief is liable to be dismissed as it seeks a relief
not maintainable either in law or in facts.

B. That it is submitted that applicant in OA No 319/2022 has misled the
Hon’ble Tribunal by misrepresenting the facts and law. Respondent No.7
has invested a huge amount of money by following each step in a legal
manner.

C. That entire application proceeds on the erroneous premise that the
environmental clearance granted by the Respondent no. 6 for the said

Sand/Morrum Mining tit project located at Khand 11/15 and 11/16 at
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village - Diya Upahar, Tehsil Manjhanpur, District Kaushambi, Uttar
Pradesh in respect of an area of 24.28 ha(Hereinafter referred as the
project) was awarded on 31.03.2018 by SEIAA, Uttar Pradesh is invalid
ab initio and the lease cannot be transferred from one lessee to another is
completely misconceived and ill motivated.

. That question of transfer of the impugned EC is concerned; it is submitted
that the transfer of ECs from one entity to another by Respondent no. 6 is
usual practice and well within the limits of law and is hereby legal and
transfer orders of Respondent no. 6 SEIAA, UP are valid. As per
available data on the website of Respondent no. 6 as many as 73 ECs
have been transferred. It further submitted that EC is issued by the
Respondents No.6 for the period of five years.

. That is pertinent to mention herein that Respondent No.7 has started
mining only 10.05.2022 after getting clearance and permission from the
appropriate authorities for six month only. That as per mining lease first
mining tenure will end on 01.07.2022 because of the onset of monsoon
and it will be restated only on 01.09.2022. The mining shall be halted for
the month JULY, August and September as the order dated 09.05.2022 of
Respondent no. 3.

. It is submitted that the submission and grounds taken in the counter

affidavit may be read as part and parcel of this reply and have not been

repeated for sake of brevity. Ear MANALE VINTRADE PRIVATE L
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G. It is submitted that if relief sought in the instant application would be
granted then the Respondent no. 7 will suffer irreparable loss because the
period of mining is left for days in July. Balance of convenience also lies
in favour of the Respondent No.7. If the interim relief would not be
granted no harm would suffer by the other party neither on the
environment.

2. PARAWISE REPLY

A. Para 1 Contents of para 1 need no reply as it is a matter of fact and
record.

B. Paras 2-3 Contents of paras 2 & 3 are denied in toto and it is submitted
that the present petition is liable to be dismissed as it seeks a relief not
maintainable either in law or in facts. The entire petition proceeds on the
erroneous premise that the environmental >clearance granted by the
Respondent no. 6 for for the said Sand/Morrum Mining tit project located
at Khand 11/15 and 11/16 at village - Diya Upahar, Tehsil Manjhanpur,
District Kaushambi, Uttar Pradesh in respect of an area of 24.28
ha(Hereinafter referred as the project) was awarded on 31.03.2018 by
SEIAA, Uttar Pradesh is invalid ab initio and the lease cannot be
transferred from one lessee to another is completely misconceived and ill
motivated. Further, It is submitted that, on 19.11.2019, the Respondent
no. 6 SETAA revoked 19 Environmental Clearances in compliance of the

order passed by this Hon'ble Tribunal in Satender Pandey(Supra) and the

— " : TNTTE
For MANALT VIHTRADE PRIVATE LIMITED

\__’__» 3-»
Director/Authoriscd Signatory
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MOEF OM dated 12.12.2018. But the EC granted by Respondent no. 6
dated 31.03.2018 to the M/s Rishab Herbal Pvt. Ltd. which was later on
22.04.2022 transferred in favour of the Answering Respondent. It is of
utmost importance to mention that the Respondent no. 6 has revoked all
the ECs which were not in compliance with the judgement of this
Hon’ble Tribunal in Satender Pandey case. Thereby the impugned EC
dated 31.03.2018 stands legal and valid.

. Paras 4-6 Contents of paras 2 & 3 need not be replied to by the
Respondent no. 7 as it involves the communications between the
Applicant and the other Respondents.

. Para 7 Contents of para 7 need no reply as it is a matter of fact and
record.

. Para 8 Contents of para 8 need not be replied to by the Respondent no. 7
as it is not the duty of the Respondent no. 7 to conduct a water
replenishment study. It is submitted that the Respondent no. 7 has duly
performed all of his duties and was granted a valid contract for sand
mining and also granted a valid and lawful EC to perform mining activity
on the project.

. Para 9 Contents of para 9 are vehemently denied and it is submitted that
the Applicant has no Locus. The Applicant is neither a resident of the
area nor has any other Right in the said locality where the impugned

mining project is situated. It is submitted that as per the affidavit of the
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applicant, he is resident of Fatehpur district which is about 100 kilometres
from the project site, meaning thereby the Applicant certainly has some
hidden vested interest in the area or to be specific in the project site which
he did not wish to disclose. Further, it is submitted that that Applicant has
no regard for Environment or to the law he is only motivated by ill
intentions and personal vendetta against the Answering Respondent as his
only aim is to stop the transfer of the impugned EC. The ill motive of the
Applicant can also be seen from the affidavit where initially he was
signed on the date of 4th of march which later corrected to 4th day of
April. It is pertinent to mention here that the EC was transferred to the
Answering Respondent on 22.04.2022 and the Answering Respondent
was awarded the 23.07.2021 and requested the Respondent no. 6 on
23.03.2022 for EC. It is sufficient to show that the Applicant was very
keenly observing and waiting in hope that the Answering Respondent will
not get the impugned EC transferred in his favour. As the SEIAA
Respondent no. 6 transferred the impugned EC in favour of the
Answering Respondent on 22.04.2022 the Applicant on the very next day
on 23.04.2022 approached this Hon’ble Tribunal praying for stopping the
transfer of impugned EC.

. Paras 10-12 Contents of para 10 to 12 are vehemently denied. It is
submitted that if relief sought in the instant application would be granted

then the Respondent no. 7 will suffer irreparable loss because the period
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of mining is left for days in July. Balance of convenience also lies in
favour of the Respondent No.7. If the interim relief would not be granted
no harm would suffer by the other party neither on the environment.

H. It is submitted that the submission and grounds taken in the counter
affidavit may be read as part and parcel of this reply and have not been
repeated for sake of brevity.

PRAYER
In light of the above stated facts and circumstances, it is most respectfully

prayed that this Hon'ble Tribunal, may be pleased to dismiss the instant

Y
I§e‘s‘ﬁ6ﬁé§t S

DRAWN AND FILLED BY
N \Agm
Nitish ku
Advocate
Chamber No.70
Patiala House Court
New Delhi-110001
Date- 08.06.2022 Contact-9718435661
Place -Delhi ; Email-advnkrsingh@gmail.com

Applicant for interim relief.

For MANALI VINTRADE PRIVATE LIMITED

g;,/‘.umon%- Signatory
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
INLA /2022

In

ORIGINAL APPLICATION NO.319 OF 2022

INTHE MATTER OF:-
DILEEP SINGH ...APPLICANT
VERSUS
STATE OF U.P. & ORS ..RESPONDENTS
AFFIDAVIT

I,Manish Agrawal , S/o0 Rajendra Kumar Agrawal, Age 42 years , R/o M2/22 Ist
Floor model Town 3, Near Mohan Park, Delhi-110009,, do hereby solemnly

affirm and state as under:-

1. That 1 am the Respondent No.7 and duly authorised to represent the case as
well in the above noted application and well conversant with the facts and

circumstances of the case, and as such, competent to swear this affidavit.

2. That the contents of the reply of the application for interim relief have been

drafted by my counsel under my instructions. The contents of the same have
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3. That the contents of the same may be read as part and parcel of this affidavit

which are not being reproduced herein for the sake of brevity.

}mm%:ﬁ%*’_i

VERIFICATION: { 0 Jun 20T

Verified at New Delhi on the 8th day off @téﬂimeg,&‘&ﬂ, the contents of the

affidavit are true and correct to my knowledge and nothing material has been

concealed -there from.

R
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OFFICE OF DISTRICT MAGISTRATE (MINING
SECTION) 24,

Letter No. 256/ Mining Assistant
Dated 24/06/2021

E-TENDER NOTICE FOR INVITATION OF E-TENDER

The general public is hereby informed that under the
mandate number 781/86-2020-14 (S.A.)/ 2020 dated
23.05.2020 and the mandate number 782/86-2020-14
(S.A.)/ 2020 dated 25.05.2020, the mining area in the
state available sand/gravel in the river surface in the state,
are to be settled on short term through e-tendering system
and it is mentioned in the mandate dated 23.05.2020 and
26.05.2020 that by canceling the idle mining leases of
minor minerals located in the river surface and Vacant
areas arising out of previously canceled mining leases
should be arranged for short period permission (period 06
months) keeping in view the availability of mineral and it
is also mentioned that due to infection of Covid-19 the
mining industry is going through a recession. To ensure

the supply of minerals for public and development works



at a reasonable rate, to encourage mining industries, to
increase the employment opportunities, curb illegal
mining by starting mining operations immediately on
mining areas, as per the instructions given in the order of
necessity, it is declared available to be approved on mining
permit through e-tendering system for a short period of 06
months and from 02.072021 to 09.07.2021 (05 working
days) in the areas. E-tenders are invited on the e-tender

portal "etenders.up.nic.in".
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The Call Plan and duration of E-tender will be

executed as follows:

E-tender Invitation

From 10.00AM on

02.07.2021 to 5.00PM on

09.07.2021

The place and time of
submission of the

original record

District Magistrate Office
(Mining Section)
Kaushambhi on

12.07.2021 till 05.00 PM

The Date and Place of

Opening E-tender

On 13.07.2021 from
02.00 PM in District
Magistrate Office
Kaushambhi

39



The process of E-tendering will be done on e-tender

portal “etenders.up.nic.in”. The complete procedure

and conditions related to the tender are availbale on

the tender portal. Apart from this, information can be

obtained from the office of the District Magistrate
(Mining Section) on any working day.

Sd/-

(Sujit Kumar)

District Magistrate

Kaushambhi
WWW.upgov.nic.in

Upid- 165004 Dt. 28.06.2021

Yo
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OFFICE OF DISTRICT MAGISTRATE, KAUSHAMBHI
(MINING SECTION)

Letter No.315/ Mineral-Collector Dated 23/07/2021

LETTER OF INTENT

M/s Manali Vintrade Pvt. Ltd.
Prop. Sh. Shafique Mohammed S/o Sh. Md. Chiddu
Resident of 259 Pur Kanpur Dehat, U.P.

According to the instructions given in the
Government's mandate number-781/86-2020-14 (S.A.)/
2020, dated May 23, 2020, the mining areas of minerals,
sand, morum, gravel etc. available in the river surface
should be reduced through e-tendering system, release
number 255/ Mining Assistant dated 24.06.2021 was
issued to allow sand/moram areas of district Kaushambi
on mining permit for a short period of 06 months to be
arranged on mining permit. The area advertised in the
above release is Yamuna river located in Tehsil
Manjhanpur of district Kaushambi, area 11/15 to 11/16

of village Diya, 24.28 hect., quantity 1,80,000 cubic meters



of sand/morum for mining/transportation at the rate of
Rs.154/- per cubic meter. E-tender has been bid by you,
which is highest. Subject to the conditions mentioned in
the said release 06, the said tender has been acFepted for

grant of permit for a short period of one month.

Therefore, under the  provisions/conditions
mentioned in the mandate dated 23.05.2020 and the said
release dated 10.12.2020, the letter of intent is being

issued with the instruction that: -

1. Ifenvironment clearance certificate is received for the
above mentioned area, then according to the rules,
you will have to transfer the environmental clearance

in your favor and submit it to this office.

2. If environment clearance is not obtained for the said
area, then after receiving the letter of intent from you,
the approved mining plan, then the environmental
clearance shall be obtained according to the
provisions of the notification dated 14.09.2006 of the

Ministry of Environment, Forest and Climate Change,

o
_/F/.‘ C
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Government of India and the same must be presented

in the office.

According to the amount of the highest tender by you
and the quantity mentioned above Amount Payable
(180000X154) Rs.2.77,20,000/- (Two Crore Seventy
Lakh  Twenty Thousand 50  percent of
Rs.1,38,60,000/- (One Crore Thirty Eight Lakh Sixty
Out of the amount deposited as Earnest Money
Rs.1,35,00,000/- (Rupees One Crore Thirty Five
Lakh) (D.D.) the remaining amount is Rs.3,60,000/-
(Rupees Three Lakh Sixty Thousand) and ensure to
submit the Letter of Intent within two working days
of its issuance. The remaining 50 percent amount of
Rs.1,38,60,000/- (Rupees one crore thirty eight lakh
sixty thousand) will have to be deposited before
issuance of the Letter of Permit with the prescribed
head of account 0853 and have to present the
original copy of the challan. Simultaneously, 02

percent TCS (Income Tax) of Rs.2,77,20,000/-

&
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(Rupees two crore seventy seven lakh twenty
thousand) and 10 percent DMF of will also have to be
deposited and will also have to deposit the original
challan and receipt and with respect to the total
royalty of Rs.2,77,20,000/- (Rupees Two Crores
Seventy Seven Lakhs and Twenty Thousand), 2
percent stamp duty will also be payable. If the due
amount is not deposited within the stipulated period,
then the earnest money of Rs.1,35,00,000/- (One
Crore Thirty Five Lacs Only) deposited by you, will be
forfeited in favour of the State Government, whose

entire responsibility will be yours.

Sd/-

(Sujit Kumar)
District Magistrate
Kaushambi.

Number and date mentioned above.

Copy: - Sent to the following for information and

necessary action.

Uy
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Secretary, Geology and Mining, Government of

Uttar Pradesh, Lucknow.

Director, Geology and Mining Directorate, Uttar

Pradesh Lucknow.
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TREASURY FORM 209(1) \_{ é

FINANCIAL RULES COLLECTION VOL-5 PART-2
FORM NO. /43A (1)
(SEE PARAGRAPH 417 AND 478)
CHALLAN FORM FOR DEPOSITION OF AMOUNT

Sub-Treasury/ Name and State Bank of India
Branch of the Bank Manjhanpur

. | The name of the person (Middle | District Magistrate
name if required) or | Kaushambi
Organization in which the

amount is being deposited

. | Address M/s Manali
Vintrade Pvt. Ltd.

.|Name of the registering|Prop. Sharif
institution / post and case| Mohammad S/o
number (if required) Md. Chiddu,
Resident of 259
Pur, Kanpur Dehat,
U.P.

Full details of the amount being | Yamuna River
deposited (For what is the|Section No.11/15
amount being deposited and in | to 11/16

favor of which department is it

being deposited)

Gross Amount of Challan Request for unrest

money

T+



Rs.1,35,00000/-for
a short period of 6

months

6. | Net Amount of Challan

DD No. 291766
Dated 07.07.2021

7. | Full Statement of Head of
Account/ Seal of Head

Account:

Punjab National
Bank

8. | 13 digit of Head of Account

Main title | Sub- | Short Sub-
of Article | Main | title title
0} 8} 5] 3] ] title

Detail | Amount (In

ed title | nos.)

00| 1,335,000

0l0 102101

00/-

Amount (In Words) One Crore
Thirty Five Thousand Only

Yog| 1,35,00000
/_

Signature of the| Sd/-
departmental  officer | Mining
verifying the title of| Seal

account in circulation| Office

with stamp

Name and
Signature of the

depositor




U R

FOR SUB-TREASURY USE ONLY

Challan |8200/01/4500010 In| 1,35,00000/-
Numbers: Numbers
Date: In Words | One Crore
Thirty  Five
Thousand
Only
Received
Sd/-

Signature of the Receiver with the stamp of the
Sub-Treasury Bank
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TREASURY FORM 209(1) (} 3

FINANCIAL RULES COLLECTION VOL-5 PART-2
FORM NO. /43A (1)
(SEE PARAGRAPH 417 AND 478)
CHALLAN FORM FOR DEPOSITION OF AMOUNT

Sub-Treasury/ Name and
Branch of the Bank

Bank of

India Manjhanpur

State

. | The name of the person (Middle

District Magistrate

name if required) or | Kaushambi
Organization in which the
amount is being deposited

.| Address M/s Manali

Vintrade Pvt. Ltd.

of the

institution / post and case

Name registering

number (if required)

Prop. Sh. Sharif
Mohammad S/o
Sh. Mohammad
Chiddu R/o 259
Pur, Kanpur
Dehat, (U.P.)

. | Full details of the amount being

deposited (For what is the
amount being deposited and in
favor of which department is it

being deposited)

River
Section No.11/15
to11/16

Yamuna

Gross Amount of Challan

50%

amount for a short

Remaining




period of 6 months
Rs.360000/-
6. | Net Amount of Challan DD No. 291787
Date 04-04-2021
7. | Full Statement of Head of Punjab National
Account/ Seal of Head Account: | Bank
8. | 13 digit of Head of Account
Main title | Sub- | Short Sub- | Detaile | Amount
of Article | Main | title title |d title |(In nos.)
0|8(5]3]||title 0|0 f{l3,60,00
0|0]||1;0]2(||0|1 0/-
Amount (In Words) Three Lacs Yog | 360000/-
Sixty Thousand Only
Signature of the| Sd/- |Name and
departmental officer | Mining |Signature of the
verifying the title of| Seal |depositor
account in circulation | Office
with stamp
72_



FOR SUB-TREASURY USE ONLY

Challan 8200/01/4702/217 In| 360000/- |
Numbers: Numbers
Date: Sd/- In Words | Three Lacs
Sixty
Thousand
Only
Received
Sd/-

Signature of the Receiver with the stamp of the
Sub-Treasury Bank



Apmerpt - P -

State Level Environment Impact Assessment Authority, Uttar Pradesh 5¥¢ é

Directorate of Environment, UP.
Vizeet Khand- |, Lome Kagar, (eckaow - 226 410
Phesme 1915202000 W1, Pae 95702054 Z

To.
Shri Shafigua Mohd,
$/0 Shii Mohd, Chhiddu,
R/0 259 pur, Kanpur Dehat.
Ref, N 2. .... [Parya/SEIAA/S085/2021 Date: 24, April, 2022

Sub:_Transfer oUFC of Sand/ Morrum Mining from river bed of Yamuna, at Zone ! N,si.“.g!&imq
No.-11/1% and 11/16 st Village- Diva Uparhar, Tehsit: P ' - :
24.28 Ha) M/5 Rishab Hesbal Pyt L1d. File No, ﬂwlwmw ms;aijwzmum:

Reference MoEFCC Proposal no- SIAJUR/MING 22764172021 U.P File no- 3045

Oear Sir.

Prease refer 10 your appication/etter dated 13-03.2022 addressed to the SEAL, Ditettor &
Seuretary, Direcrorate of Eavirgnment, 1.8 Lutknow on the subject 28 above. The Cise was considered
in SEIAA meating Beld on 04-01.2022.

SE1AS gone through the tetter of Manall Vintrade Pot. Ut dated 23.03.2022 regarding transfer of
Environmentsl Clearance to the above project issued vide etter no. J81/¥arva/SEALA085/2013 date
3103 2042 SEiAA gone through file gag davwments and nated that the Enverenmentsl Clearance was
intaat fo She Atus Kumar Sie Shei Ram Valash Sigh Rio ATZ1230UFE Dilded Yide 2 Saldboalagd
Paszunda Grarsbad. SEIAA noted that the previous Wase issued 1o Shr Arun Kumar was cancelieg vide
D3, Haushamid vrder s, TBBMdeais; e dated 20102020 a6d ansthes 108 was haurd 1o M5 Manalt
Vintrade Pvi, 120, prog, Shii Shafiqua MMohd. S/o Shri Mohd, Chiisddy Rfo 259 pur. Kanpur Dehat vide
fetter o, 318/ Khani-bo dated 24072021 Tor 4 period of 6 months, Henee SEIAR opined to transfer
Emitonmentst Ceargnce issued vide tetter no, 283/ParyafSEAC/ANA5 2018 date 31082038 from Shie
Arun Kupnad /o Sha Ram vilash Singh, #/0 AL/32300F Dilshad vistar 2 Sahitated Pasauada Ghazabad
te M3 Manat Vintrade Pol. L83, meog. She Shiafigua #obd. §/6 58 Mohd. Chhiddu 876 258 pur, Kanpur
Gehat for six months and 180,000 o' rapacity, with the condition that the EC will not be srsnsferred
further and aftes 6 months the £7 will be aull and vaid. SEIAA added the foliowing conditions -

1. Vahdity period of this 22 i¢ coterminus with the validdy of cursent mine plap & current lease

prricd whichover i cariar.

2. Por seeking any exionsion in transier peviod of re-transfer, PP shall suboat fresh annual
repleanbiment Sudy 1o SEAA, OP for smendmest in EC for muneable quantity and mamimuen
permissidde depth for minieg based on acentfic fndings of feplenishment study. Such study
sha# be glaced before SEAT for appraisal,

3. A cermificate fram Forest Department shall be obtained that ne farest land is involved iin mining
or a5 5 soute and o farest land ¢ invilvag the project mopormest shail obtain forest dearance
and permission of Ceptral and Slate Government 3t per the provisions of Forest isanservation)
Act, 1980 and schet belove the wtan of work

4. the mining lease holdevs shall, after easing mining operations, unsertaks regrassing the
miring area wnd any other area which may have been disturbed dug to their mining activities
and restore the land to a tondition which i 1 for growth of fodder, flara fsuns stc

5. W the peoposed project o situated :n notified area of ground water extraction, where crestion of
new wells for ground water gxtraction i not allawed, Equirement of fresh water shall be met
from aternate watst sources other than ground water or legaily wvahd sousce and pareission
from the competent sutherity shall be sbtained touse it

9~
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& Project Proponent should sibmis action plan foe carrying oot slantation at et 1000 plants /

ha of lease area. in this case, PP shoadd prepare g plan, duly appeoved enher By Forest
Dapartment or Henkultue Departoent, for plantieg at kas 25000 plants, ether on
goversment tand or community land, within o penphery of § ki from the boundary of the lease
wrva wlory with prevdsion for maintenance for 5 vears. Suevival of plants should not be fess than
the suraval rate aotifisd by Utlar Pradesh Forost Dogartment otherwso 1t wilt Bo trestod as
viefutian of ET condition,

ta consuitation with Distnict Enviroriment Adthority or an Authority nominated by concernod
D8, project proponent vl prepared a conservation and management plan for repvenation and
managemiunt of woter bodios havieg total surface area of mose ihan 125 ha, Funda lor (he same
wilt e Rept in & separate bank actount and s monthly campliance datus will he presentod by
prupect propusent belore the nowsinated suthority I the District,

Department of Geology and Mines, Goversment of Ultar Pradesh and / or concernad distrigt
administration, before releasing the secunty deposit 1o Project Proponent will essure that
Progect Penponent kas fully compled with the £0 conditions. Norecompbance, # any, thould be
reported to BPSPCR for aporoprate legal action and recovery of comgpensation,

Rest alf the content of Lnvironmenta!l Oearance tetter nn, 281/ Parpa/il A0/4045%7 24 date

31.03 2018 shall resmain same,

cowtdinates of the ares tien TC w41 by aull sad void.

Area mentioned i the previous £0 i being transterred only. f thers is 2 charge in geo
7L
{Ajay Kumar Sharma)

Member Secretary, SEIAA
e [Parya/SEIAK/4045/2021 dated: As above

cgpy. through email, for information gnd necessary actinn e -

1

b

The Principai Secratary, Department of Environment, Forest gng Climate Change, Sovernment of
Uttar Pradesh, (uckanow (email ~ sopovupall red ffmail com)

izent Secretary. Ministry of Envissament, Farest and Climate Change, Government of Indi, 2rd
Floor, Prithvi-Block, indira  Paryavaras Bhawan, jor Bagh Road. New Dathi 110003 {email -
Deputy Director General of Forests I}, integrated Regional Oifice, Ministry of Environment,
Forest and Climate Change, deniriva Bhawan, Sth Fiagr, Sectar “3°, Migsn; Lutknow ~ 226020
{email - rocz ke met@nican;

Drrector, Geolbgy & Bining, Uttar Pradesh, Yhang Bhawan 2778, Rajs Ram Mohan Ka: Marg,
Luckacw- 226001 (email - dgmupexp@gmali tom}

Uistrict Btagestrate, Raushambi, Uttar Pradesh.

taember Secretiary, Utsr Pradesh Polivtion Jentrol Board, 7012V, Paryavaran Bhawan, Viphuli
Khand, Gomis Magar, Lutknow- 226018 {emaii ~ ma@uppch zomi

Copy to Web Master for uploading on PARIVESH Portal.

Copy for Guard #ie.

e

{Ajay Kumar Sharma)
Member Secretary, SEIAA

%)



TREASURY FORM 209(1)

ANMEAND € P'j,

FINANCIAL RULES COLLECTION VOL-5 PART-2
FORM NO. /43A (1)
(SEE PARAGRAPH 417 AND 478)
CHALLAN FORM FOR DEPOSITION OF AMOUNT

Sub-Treasury/ Name and
Branch of the Bank

State Bank of

India Manjhanpur

2. | IFSC Code of the Bank

3. | The name of the person (Middle | Manali  Vintrade
name if required) or | Pvt. Ltd.
Organization in which the
amount is being deposited

4. |Name of the regiétering Prop. Sharif
institution / post and case|Mohammad S/o
number (if required) Md. Chiddu, R/o

259 Pur, Kanpur
Dehat, U.P.

5. | Full details of the amount being | Village- Diya,
deposited (For what is the |Tehsil-
amount being deposited and in | Manjhanpur,
favor of which department is it | Remaining  50%
being deposited) amount for a short

period of 6 months
Rs.13860000
6. | Gross Amount of Challan

e
.- 2

24



7. | Net Amount of Challan DD No. 291995

Dated 30.04.2022

8. | Full Statement of Head of
Account/ Seal of Head Account: | Delhi

P.N.B Vijjay Nagar,

9. | 13 digit of Head of Account

Main title | Sub- | Short Sub- | Detail | Amount (In

of Article | Main | title title | ed title | nos.)

0| 8|5]| 3]/ title 00| 1,38,600
0{0([|1]0|2}{[|0f1 00/-

Amount (In Words) One Crore Yog | 1,38,60000

verifying the title of
account in circulation

with stamp

Thirty Eight Lacs Sixty Thousand /-

Only

Signature of the| Sd/- |Name and
departmental  officer | Mining | Signature of the

Seal | depositor
Office

FOR SUB-TREASURY USE ONLY

Challan

Numbers:

8200/01/E700004

In | 1,38,60000/-

Numbers

5



Date:

07/05/2022

In Words | One Crore
Thirty Eight
Lacs Sixty
Thousand

Only

Received
Sd/-

Signature of the Receiver with the stamp of the

Sub-Treasury Bank

S¢
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MINING PERMISSION LETTER

S4

As per the instructions given in the Government Order No.-
781/86-2020-14 (S.A.)/ 2020, dated 23 May, 2020 to the
mining areas of mineral sand /gravel available in the river
surface, Rule 23 of the Uttar Pradesh Minerals (Avoidance)
Rules, 1963 (2) Under (a) for a short period of 06 months
(maximum 06 months), e-tender was invited by release
number 255/Mining Assistant Co. dated 24.06.2021 to be
approved on mining permit. According to the highest rate
received in the e-tender, the amount payable by the
tenderer is Rs. 2,77,20,000/- (Rupees two crore seventy
seven lakh twenty thousand) Challan No.
8200/01/H500010 dated 05.08.2021, Amount of
Rs.1,35,00,000/- and Challan No0.8200/01/H700017
dated 07.08.2021, Amount of Rs.3,60,000/- and Challan
No. 8200/01/E700004 dated 07.05.2022 amount of
Rs.1,38,60,000/-, have paid in advance. M/s Manali
Vintrade Pvt. Ltd. Prop. Mr. Sharif Mohd. Son of Mr. Mohd.

Chhidu resident of 259 Pur Kanpur Dehat, U.P. is granted

,(:}Z



mining permission for mining/transportation as per the

following details and conditions: -

MINING PERMISSION DETAILS

Village Diya/
Volume  No.
11/1S5 to

11/16

Area Area | Nam | Quant | Duration of
Description (In e of|ity of|Permission Letter
Tehsil/Village | Hecta | the Sub
/Gata re) Sub | Miner
No./Volume mine |al (in
No. ral Cubic

Meter)
Tehsil - 24.28 | Mora | 1,80,0 | 09.05.2 | 08.01.2
Manjhanpur/ m 00 |022 023

Conditions: -

S&



The license shall remain valid till the date of expiry of
the period specified in the permit, or until such date
until the permitted quantity of mineral is removed,

whichever is earlier.

The mining work will be executed subject to the
conditions given in the approved mining plan and

environmental cleanliness certificates.

Period of Mining Permit (Except Monsoon Session

July, August, September) Max will be for 06 months.

Amount of Rs.27,72,000/- (Rupees Twenty Seven
Lakh Seventy Two Thousand) has been deposited by
the license holder to the District Mineral Foundation

Trust.

The holder of the permit shall continue to indemnify
the State Government against any third party claim
and shall himself determine such claim as soon as it

arises.

/\’/“,

9



The holder of the permit shall extract the mineral in
such a manner as not to cause any obstruction or

damage to any road, public street, building, land

house, public land or public property.

The holder of the permit shall keep an account of all
the minerals collected and hereby permit the

deputation authority to inspect such accounts.

The Uttar Pradesh Minor Minerals (Avoidance) Rules,
2021 and all relevant mandates/directives issued
from time to time will have to be ensured, as ordered
by Hon'ble Supreme / High Court and National Green

Tribunal from time to time.

Environment Sanitation Certificate dated 22.04.2022
shall comply with the conditions mentioned in letter
and spirit. Non-compliance will automatically result

in the license being cancelled.



19,

13

Other Terms and Conditions: - Which are required by
the District Magistrate due to the geographical

location of the area to be understood.

Affidavit has been submitted by the lessee to the
effect that against the stamp payable, if the FD /bank
will not furnish the guarantee, the permit itself will
be considered canceled.
Sd/-
(Sujit Kumar)
District Magistrate
Kaushambi.
OFFICE OF THE DISTRICT MAGISTRATE,
KAUSHAMBI.
Letter number: 123 (0)/Mineral-Collector Dated
09/05/2022
Copy: - Sent to the following for information and
necessary action.
Director, Directorate of Geology and Mining, Uttar
Pradesh Mineral Bhawan Lucknow.

Senior Superintendent of Police Prayagraj Division

Prayagraj



Ll

Officer-in-Charge, Geology and Mining Department
Regional Office Prayagraj
Superintendent of Police, Kaushampbi.
Additional District Magistrate (V. / State)
Kaushambi.
The Deputy Collector, Manjhanpur.
The Area Officer, Manjhanpur.
M/s Manali Vintrade Pvt. Ltd. Prop. Sh. Sharif
Mohammad S/o Sh. Md. Chhidu R/o 259 Pur
Kanpur Dehat, Uttar Pradesh.

Sd/-

District Magistrate
Kaushambhi

<
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TREASURY FORM 209(1) é j

FINANCIAL RULES COLLECTION VOL-5 PART-2

FORM NO. /43A (1)
(SEE PARAGRAPH 417 AND 478)

CHALLAN FORM FOR DEPOSITION OF AMOUNT

Sub-Treasury/ Name and
Branch of the Bank

State Bank of India

Manjhanpur

IFSC Code of the Bank

3.

The name of the person
(Middle name if required) or
Organization in which the

amount is being deposited

M/s Manali
Vintrade Pvt. Ltd.

Name of the registering
institution / name of the
party and case number (if

required)

Prop. Sh. Sharif
Mohammad S/o
Md. Chiddu, R/o
259 Pur, Kanpur
Dehat, U.P.

Full details of the amount
being deposited (For what is
the amount being deposited
of which

department is it

and in favor
being
deposited)

Map fee Rs.3000/-
of Yamuna River
Section No.11/15
to11/16

&



Gross Amount of Challan

Net Amount of Challan

Full Statement of Head of
Account/ Seal of Head

Account:
9. 13 digit of Head of Account
Main title |Sub- | Short Sub- | Detaile | Amount
of Article | Main | title title |d title |(In nos.)
0(8|5|3]|title 0|0 ||| 3000/

O|O||[1]|O0|2]||O]1 -

Amount (In Words) Three Thousand Yog | 3000/-
Only
Signature of the| Sd/- |[Name and
departmental officer | Mining | Signature of the
verifying the title of| Seal |depositor
account in circulation| Office
with stamp

64



FOR SUB-TREASURY USE ONLY

Challan 8200/01/DL0O04 In 3000/ -
Numbers: Numbers
Date: In Words | Three
Thousand
Only
Received
Sd/-

Signature of the Receiver with the stamp of the
Sub-Treasury Bank

65
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SBI
State Bank of India
Branch
Date 02-05-2022
A/c No.

3 [7 ]9 |6 [4 |7 |4 [3 |8 [8 [8 | [ |

For the Credit of District Mineral Foundation Village
Kaushambhi
Amount (in words) Rupees

Details of Cash/Cheque
DD No. 291996 2772000D0
Sd/- 277200000
Cash /Passing Officer




Namesure—p.1 |
State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P. é 1

Vineet Khand-1, Gornii Nagar, Lucknow - 226 010
Phone : 91-522.2300 541, Fax :91-522-2300 543
To, E-mail : doewplko@yahoo.com
Shri Devesh Agrawal Website : :
S/o Shri Sajjan Kumar Agrawal, TR
F-1 Yog Galaxy 15/82 Laththa wali Kothi
Civil lines, Kanpur,

Ref. N&ﬂ%ﬂl?aﬁ&/SfM&nnwo Date: 2_2 December, 2020
Sub: Transfer of Environmental Clearance issued vide letter no. 217 /parya/SEAC/4056/2018 date 08.03.2018
Dear Sir,

Please refer to your applcation/letter 18.11 2020 sddressed to the SEAC, Dwector & Sewetary,
Directorate of Environment, U.P, tucknow on the subject as above. The case was considered in SEIAA meeting
held on 11-12-2020.

SEIAA gone through the letter of Shrs Devesh Kumar Agrawal dated 20.10.2020 regarding transfer of
Environmental Clearance to the above project issued by SEIAA vide letter no. 217/parya/SEAC/4056/2018 date
08.03.2018. SEIAA gone through documents and found that the above Environmental Clearance was issued 1o Sha
Ankit Gupta S/c Shn Vijay Shankar Gupta, 843, Sector-12 indira Nagar, Lucknow, SEIAA noted that the previoys
lease ksued to Shn Ankit Gupta was cancelied vide DM, Jalaun, order no. 7204/khany/MMC-30 dated 20.12.2019
and another LOI was ssued 10 Shri Devesh Agrawal $/o Shri Sajjen Kumar Agrawal, F-1 Yog Galaxy 15/82 taththa
weali Kothi Civil ings, Kanpur vide fetter no. 1209/khani; MMC 30 E-tender 2020 dated 17/06/2020 for six months
and 151815 N3 capadty. Hence SEIAA opined to transfer Envirgnmental Clearsnce ssued vide letter na.
217 /parya/SEAC/4056/2018 date 08.03.2018 from Shr Ankit Gupta S/o Shri Vijay Shankar Gupta, 843, Sector-19
indira Nagar, Lucknow to Shri Devesh Agrawal 5/o Shri Sagan Kumar Agrawal, F-1 Yog Galaxy 15/82 Laththa wali
Xothi Civil lines, Kanpur with the candition that the £EC wili not be transferred further and after 6 months the €C
whil be nyli and void .

Area mentioned n the previous EC is being transferred only. If there is a change in geo-coardinates of the
area then EC will be nuil and vaid.

Rest 3l the content of Envirgnmenta! Clearance (ptter no. 217/parya/SEAC/4056/2018 date 08.03.2018
shall remam same,

Any appeal against this EC shall liz With the Natonal Green Tribunal, if preferred; within a period of 30
days as preseribed under Section 16 of the National Green Tribunal Act, 2010. S

Ref. N0 ... [PTY3 [SEIAA [Gen/2020  Dated: As aboye
Copy for Information and necessary sction to:
1. The Principa! Secretary, Envitonment, U2 Govt., Lucknow.
2. Advisor, 1A Division, Ministry of €nvironment, Forests & Climate Changa, Govt. of indiz, indira
Paryavaran 8hawan, Jor Bagh Road, Algan;, New Deitu
3. Additional Director, Regional Office, Ministry af Eavitonment & Forests, (Central Region), Xendriya
Bhawan, Sth Floor, Sector-H, Adigan. Lucknow
4. Tha Member Secretacy, UP. Poliution Contro! Board, TC 12V, Paryavaran Bhawan, Vibhuti Khand,
Gomti Nagar. tucknrow
5 District Magsstrate, jalaun, U.F
6. Director, Depariment of Geology & Mmmng, U?P Lucknow.
7 Copy for Web MasteriGuard fie

. 2

{Ashish Tiwar]
Member Seoretacy, $E1AA

I~
(r/é




State Level Environment Impact Assessment Authority, Uttar Pradesh é 3

Directorate of Environment, U.P.
Vineet Khand-1, Gomi Nagar, Lucknow - 226 010

To. v ’
Shri Vinod Kumar Rai Phane : 91-522-2300 541, Fax:91-522-2300 543
E-mail : do¢uptko@yahoo.com
$/0 Shri Haridas Ral, ebsite g
M/s Anuradha Construction, KNI SR, COM.
1962/2, Sahni Compound, Civil lines, Jhansi.
Ref. No_ﬁ.!:f.g'../raqa/scwasu4uqzozo Date: 2_¢5 March, 2021
Sub; Transfer of Enviconmental Cle oposed Riverbed Sand/Mamum Mining Project fro or of
reka Min a a 747 {Khand No.- Village- Pathreta, Yehsii- Kalpl,
District-Jalaun, Uttar Pradesh. Sanctioned Lease Area-40.02 Ha File No. 4512/ 4383
Dear Sir,

Please refer to your apphcation dated 12-02-2021 addressed (o the Chaxman, SEIAA, Owectorate of
Environment, U.P., Lucknow on the subject as above. The case was considered ¢ SEIAA meeting held on 15-03-
2021,

SEIAA gone through the letter of Shn Vinod Kumar Rai, Jhansi dated 1202.2021 regarding transfer of
Envifonmental Clearance 10 the above project issued vide letter no. SD1/Parya/SEAC/4512-4384/2018 date
24.11.2018 along with DM, Jataun fetter no. 1916/Khani-MMC-30 dated 03.02.2021 darifying that order dated
02.09.2020 of Commissioner Jhansi has been annulled by the appeliate authonty SEIAA gone through file and
documents and found that the above Environmental Clearance was issued to Shri Chandra Shekhar Chaurasia S/o
Shr: Deen Dayal Chaurasia, H no.-28, Brahmpuri colony near Jugauli crossing, Faizabad road, Lucknow. SEIAA noted
that the previous lease issued to Shn Chandra Shekhar Chaurasia, Lucknow was cancelied vide DM, Jalaun arder
no. 1033/khany-30MMC dated 23.03.2020 and anather LOI was issued 1o Shri Vinad Kumar Rai 5/0 Shn Handas
Ral, M/s Anuradha Construction 1962/2, Sahni Compound, Civil lines, Jhansi vide ktter no. 1208/Xhanij MMC-30(E-
tender 2020) dated 17.06.2020 for s months and 161940 m3 capacity, Hence SEIAA opined to transfer
Environmental Clearance isued vide letter no 501/Parya/SEAC/4512-4384/2018 date 24.11.2018 from Sha
Chandra Shekhar Chaurasia S/0 Shn Deen Dayal Chaurasia, H no.-28, 8rahmpuri colony near Jugauli crossing,
Faizabad 1oad, Lucknow.to Shn Vinod Kumar Rai S/o Shn Handas Rai, M/s Anuradha Construction 1962/2, Sahni
Compound, Cwvil lines, thansi with the condtson that the EC will not be transferred further and after 6 months the
£C will be null and void.

Rest all the content of Environmentat Ciearance letter no  S01/Parya/SEAC/4512-4384/2018 date
24.11.2018 shallremain same,

Area mentioned in the previous EC is being transterred only if there is a change in

dinates of the
area then EC wilt be nult and voud. .

i Member
Ref. No....o.o.ocoonre...  fPArYB /SEIAN /451 2-4384/2020 Dated: As above
Copy for Information and nmssa‘g' action to:
1. The Principal Secretary, Environment, U ¥ Govl, tucknow
2 Adwisor, TA Division, Mimstry of Environment, Forests & Chmate Change, Govt of Indewa, Indira
Paryavaran 8hawan, jor Bagh Road, Aligany. New Delin
3. Addwignal Director, Regional Office, Mimistry of Environment & Forests, [Cenlral Region), Kendriya
8hawan, Sth Flgor, Sector i, Aligany, Lucknow
4 The tember Secretary, U.F Pollution Comirs! Board, TC 12V, Patyavaran Bhawan, Vichut Khang,
Gomts Nagar, Lucknow
5. Distrsct Magistrate, Banda, U P
6. Direcior, Department of Geology & Miung, U F Lucknpw
{Ashih Theam
tember Secrgtaty, kio

T Lopy for web fAester/Guard hile.
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State Level Environment Impact Assessment Authority, Uttar Pradesh

. ©

Directorate of Environment, U.P.
Vineet Khand- 1. Gomt Nagar, Locknow - 226 010
Phone : 91-522-2300 541, Fax:91.522.2300 543
To, E-muail : doeuplko@yahoo.com

Shri Vinod Kumar Rai, Website : www.sei3ap.com
M/S Anuradha Construction, )

1962/2, Shahni Compound,
Civil lines Thansi.

Ref. Now... ¥ L 2. /Parya/SEIAA/4119/2020 Date: ]G October,2020

Sub: _ Yransfer of Eavironmental Clearance for Sand/Morrym Mining at Betwa River Bed, Gata No.- 1191/2,
Khand No.- 03, Village- Sikarivyas, Yehsil- Orai, District- Jalaun, U.P., Shri Raghvendra Singh. (Lease Ares 20.20
Ha) File No. 4119

Dear Sit,

Please refer to your application/letter dated 29-09-2020 addressed to the SEAC, Director & Secretary,
Directorate of Environment, U.P, Lucknow on the subject as ahove. The case was considered in SEIAA meeting
heid on 01-10.2020.

SEIAA gone through the letter of Shri Vinod Kumar Ral, Jhansi dated 29.09.2020 requesting to mention
the production capacty in the transfer letter no. 347/Parya/SEIAA/4119/2020 dated 28.09.2020. SEIAA agreed
with the request and amended the contentas—“.._...._Hence SEIAA opined to transfer Environmental Clearance
issued vide letter no. 73/Parya/SEAC/4119/2018 date 14.05.2018 from Raghvendra Singh S/o Shn Devi Prasad,
Vidlage & Post - Bijaura, Thana- Todi Fatehpur, Tehsil- Garautha, Jhansi to Shri Vmod Kumar Rai M/S Anuradha
Construction, 1962/2 Shahni Compound Civil lines Jhansi for six months and 101209 m3 capacity, with the
conditon that the EC will not be transferred further and after 6 months the €C will be null and void.

Rest all the content of Environmental Clearance letter no 73/Parya/SEAC/4119/2018 date 14.05.2018
shall remain the same. T

{Ashish Tiwari)
Member Secretary, SEIAA

L 1 N [ 4119
Copy for Information and necessary action to:
1. The Principal Secretary, Environment, U.P. Govt., Lucknow.
2. Advisor, IA Dwision, Ministry of Environment, Forests & Climate Change, Govt. of India, Indira
Paryavaran Bhawan, Jor Bagh Road, Aliganj, New Delhi.
3. Additionat Director, Regional Office, Ministry of Environment & Forests, {Central Region), Kendriva
Bhawan, 5th Floot. Sector-H, Atigan), Lucknow.
4. The Member Secretary, U.P, Poliution Contro! Board, TC-12V, Paryavaran Bhawan, Vibhuti Khand,
Gomti Nagar, Lucknow.
S. District Magistrate, Jalaun, U.P,
Director. Department of Geology & Mining, U.P. Lucknow,
7. Copy for Web Master/Guard file.

-2

{Ashish Tiwan)
Member Secretary, SEIAA



.State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P.
o Sawa Viaeet Khand- 1, Gaasti Nagat, Lucknow - 226 010
smt. Ram i Phooe : 91-522- 3
W/o Shri Ram Krishna Pandey, gt -2300 541, Fax : 91-522-2300 $43
M/s Shivam Construction and Supphers, Websi :dm“""h‘_ yahoo.com
211 Chak Babura, Triveni Nagar, Thana Naini, s
Karchhana, Prayagraj.
Ref. M-Bﬁgm-thSEWWﬂom Date: 2.2 September, 2020

Sub:  Transfer of Environmental Clesrance for Sand/Morum Mining on the River bad of Baghein River at Gata
No-6261, 6262, 6478, 6497, 6535, 6597, 6598 (Area 10 ha) in Village- Badausa, TehsHl - Atarra, Banda. M/s
Indore Property Pwt. Ltd. Flle no-3897

Dear Sir,

Please refer to your application/letter dated 17-08-2020 addressed to the SEAC, Director & Secretary,
Directorate of Environment, U.P., Lucknow on the subject as above. The case was considered in SE[AA meeting
held on 02-03-2020,

SEIAA gone through the letter of Smt. Ram Sawari, Prayagraj, dater 17.08.2020 regarding transfer of
Environmental Clearance to the above project issued vide letter no. 121/Parya/SEAC/3897/2017 date 27.01.2018.
SEIAA gone through file and documents and found that the above Environmental Clearance was lssued to M/S
ingore Properties Pvt Ltd G1, M3 Sapana Chambers South Tukoganj, indore. SEIAA noted that the previous lease
issued to Indore Properties, indore was cancelled vide OM, 8ands order no. 3345/Khani}-30 Banda dated
30.12.2018 and another LOI was issued to Smt. Ram Sawari W/o Shri Ram Krishna Pandey, Shivam Construction
and Supplers, 211 Chak Babura, Triveni Nagar, Thana Nainl, Karchhana, Prayagraj vide letter no. 1255/Khanij30
Banda dated 10/08/2020. Hence SEIAA opined to transfer Environmental Clearance issued vide letter no.
121/Parya/SEALC/3897/2017 date 27.01.2018 from M/S Indore Properties Pvt Ltd G1, M3 Sapana Chambers South
Tukoganj, Indore 10 Smt. Ram Sawari W/o Shri Ram Krishna Pandey, Shivam Construction and Suppliers, 211 Chak
Babura, Triveni Nagar, Thana Naini, Karchhana, Prayagraj with the condition that the EC will_not be transferred
further and after 6 months the EC will be null and void. s N

Rest all the content of Environmental Clearance letter no 121/?;rya/$EAC/3897/2017 qne 27.01,2018
shall remain the same.

Member Secretary, SEIAA

1. The Principal Secretary, Environment, U.P. Govt,, Lucknow.

2. Advisor, A Division, Ministry of Environment, Forests & Climate Change, Govt. of India, Indira
Paryavaran Bhawan, jor Bagh Road, Aliganj, New Oelhi,

3. Additionat Director, Regional Office, Ministry of Environment & forests, (Central Region), Kendriya
Bhawan, 5th Floor, Sector-H, Aliganj, Lucknow.

4. The Member Secretary, U.P. Pollution Control Board, TC-12V, Paryavaran Bhawan, Vibhuti Khand,
Gomti Nagar, Lucknow.

5. District Magistrate, Banda, U.P. )
6. Director, Department of Geology & Mining, U.P. Lucknow. /
7. Copy for Web Master/Guard fite. o
{Ashish Tiwari)
Member Secretary, SEIAA




State Level Environment Impact Assessment Authority,

Uttar Pradesh
Directorate of Envimnment, UP
Yo, HM.':';LW Nagar, Lucknow-226 010
Smt. Ram Sawari, B o -2300 41, Fax : 91-522-2300 543
W/o Shei Rem Krishna Pandey, Websis “Mnam
#4/s Shivam Construction and Suppliers, . "‘"‘Wm
211 Chak Baburs, Trivenl Nagar, Thana Naini,
Karchhana, Prayagraj.
Ref. mﬂ.ﬁﬁhvm/sew«umzo Date: 9 2 September, 2020

sub:  Transfer of Environmental Clearance for Proposed Ordinaty Sand Mining Project of M/s Malllkarjun
Associates, Authorised Signatory- Sumant Gupta (Total lease Area- 21.00 Ha), Gata No.- 876 Kha, 886 Ka, 1481,
1482, 1505, 2031, 2039, 2047, 2247, 2270, 2521, 2522, 2538, 2541 Kha, 2577, 2599, 2676,(Block No.- 36), Village-
Mahuta, Tehsil- Attra, District- Banda, U.P.,{Leased Area- 21.00 ha). File No, 4454

Dear Sir,

Please refer 1o your application/letter dated 17-08-2020 addressed to the SEAC, Director & Secretary,
Directorate ol Enviconment, U.P., Lucknow on the subject as above. The case was considered in SEIAA meeting
heid on 02-08-2020.

SEIAA gone through the fetter of Smt. Ram Sawari, Prayagraj dater 17.08.2020 regarding transfer bf
Environmental Clearance to the above project issued vide letter no, 480/Parya/SEAC/4454/2018 date 22.11.2018.
SEIAA gone through file and documents and found that the above Envircnmental Clearance was issued to Shri
Sumant Gupta S/o Shri Ram Kishun Gupta, 14 neat Petrol Pump, Gandhi nagar, Mahoba . SEIAA noted that the
previous lease issued to Shri Sumant Gupta, was cancelled vide DM, Banda order no. 1117A/Khani}-30 Banda dated
19.06.2019 and another LOl was issued to Smt. Ram Sawarl W/o Shei Ram Krishna Pandey, Shivam Construction
and Suppliers, 211 Chak Babura, Triveni Nagar, Thana Nainl, Karchhana, Prayagre| vide letter no, 1253/Xhanij30
Banda dated 10/08/2020. Hence SEIAA opined to transfer Environmental Clearance issued vide letter no.
480/Parya/SEAC/4454/2018 date 22.11.2018 from Shri Sumant Gupta S/o Shri Ram Kishun Gupta, 14 near Petrol
Pump, Gandhi nagar, Mahoba to Smt. Ram Sawari W/o Shri Ram Krishna Pandey, Shivam Construction and
Suppliers, 211 Chak Babura, Triveni Nagar, Thana Naini, Karchhana, Prayagra) with the condltlon that the EC will
not be transferred further and after 6 months the EC will be null and void. CACRY)

-
Rest all the content of Environmental Clearance letter no WPWISEAUMSAIZOB da‘(t 2,11.2018
shalt remaln the same. 2

mm&mmunimmsﬂgul

The Principal Secretary, Environment, U.P, Govt., Lucknow.

z. Advisor, 1A Division, Ministry of Environment, Forests & Climate Change, Govt. of india, Indira
Paryavaran Bhawan, Jor Bagh Road, Aliganj, New Dethi.

3. Additional Director, Regional Office, Ministry of Environment & Forests, (Central Region), Kendriya
Bhawan, 5th Floor, Sector-H, Aligan], Lucknow,

4. The Member Secretary, U.P, follution Control Board, TC-12V, Paryavaran Bhawan, Vibhuti Khangd,
Gomti Nagar, Lucknow.

S District Magistrate, Banda, U.P. -'/
6. Director, Department of Geology & Mining, U.P. Lucknow,
7 Copy for Web Master/Guard file.
(Ashish Tiwari)
Member Secretary, SEIAA



State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P.
Vineet Khand-1, Goroti Nagas, Lucknow - 226 010
Phone : 91-522-2300 541, Fax : 91-522-2300 543

% E-mail : docuptko@yahoa.com
Shri Devesh Agrawal .

Website wyew.seizayp.com
S/o Shri Sajjan Kumar Agrawal, =
F-1 Yog Galaxy 15/82 Laththa wali Kothi
Chvil lines, Kanpur.

Ref. Nau2.. . Z+/Parya/SEIAA/Gen/2020 Date: Z_Z December, 2020
Sub: Transfer of Environmental Clearance issued vide letter no. 217/parya/SEAC/4056/2018 date 08.03.2018
Dear Sir,

Please refer to your apphication/letler 18.11.2020 addressed 10 the SEAC, Dlrector & Secretary,
Directorate of Environment, U.P., Lucknow on the subject 3s above. The case was considered in SEIAA meeting
held on 11-12-2020.

SEIAA gone through the letter of Shri Devesh Kumar Agrawal dated 20.10.2020 regarding transter of
Environmental Clearance to the above project issued by SEIAA vide letter no. 217/parya/SEAC/4056/2018 date
08.03.2018. SEIAA gone through documents and found that the above Environmental Clearance was issued to Sho
Ankit Gupta S/c Shn Viay Shankar Gupta, 843, Sector-19 iIndira Nagar, Lucknow. SEIAA noted that the previous
Ilzase wsued to Shn Ankit Gupta was cancelled vide DM, Jalaun, order no. 704/Khani/MMC-30 dated 20 12 2019
2nd another LOI was ssued to Shri Devesh Agrawal $/0 Shri Sajjan Kumar sgrawal, F-1 Yog Galaxy 15/82 Laththa
wali Kothi Civil fines, Kanpur vide letter no. 1209/khany-MMC.30 E.tender 2020 dated 17/06/2020 for six months
and 151815 m3 capadty. Nence SEWAA opined to transfer Environmental Clearance issued vide letter no.
217 /parya/SEAC/4056/2018 date 08.03.2018 from Shn Ankit Gupta $/0 Shn Vijay Shankar Gupta, 843, Sector-19
Indwa Nagar, Lucknow to Shri Devesh Agrawal 5/0 Shri Sajjan Kumar Agrawal, F-1 Yog Galaxy 15/82 Laththa wali
Xothi Cwvil lines, Kanpur with the condition that the £C will not be translerred further and after 6 months the £C
will be nuli and void |

Area mentioned i the previous EC is being transterred only. if there is a change in geo-coordinates of the
area then EC wil be aull and voud.

Pest all the content of Environmental Clearance fetter no. 217/parya/SEAC/3056/2018 date 08.03.2018
shall remain same,

Any appeal against this EC shall lie with the Natwnal Green Trbunal, if prc(ene;! wuhm a period of 30

days as presaibed under Section 16 of the Naticnal Green Tribunal Act, 2010,
\Qﬂﬁﬁ 'ﬁwm)/

Member Secretary, SEIAA

i ...[ParyafSEIAA/Gen/2020  Dated: As above
Co gx for Infor. m:uon .:nd Moesng action to:
The Pnnopal Secretary, Environment, U Govl., tucknow.
2. Advisar, 1A Division, Ministry of Environment, Forests & Chimate Change, Govil, of india, Indira
Paryavaran Bhawan, Jor Bagh Road, Aligan), New Delbi
3. Adartional Director. Regional Oftfice, Ministry of Environment & Forests, (Central Region), X»rdriya
8hawan, 5th Floor, Sectoe-H, Aligan), Lucknaw,
4 The Member Secretary, U P Poliution Contrel Board, TC-12V. Paryavaran Bhawan, Vibhutt €8and
Goat: Nagaf, Luckrow
District Magistrate, jaisun, UF
Director, Depaniment of Geoiogy & Mmmg U P Lutknow.
Copy for Web ANaster/Guard ¢

~ g

,'/:
/
{Ashish Tiwar)
Member Secietary, SEIAA

Gy
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State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P.
Vineet Khand-1, Gornti Nagar, Locknow - 226 010
Phone : 91-522-2300 541, Fax : 91.522-2300 543

To, E-mad : doeuplin@yshoa.com

Shri Raghav Chandak Website : wan seiaaop.com

S/o Shri Ashok Chandak, :

203-G Blodk, Shri Gananagar,

Rajsthan. )
Ret.No. 5.4 .. /parya/seiansGen/2020 Date: 23 December, 2020
Sub: Teansfer of Environmental Clearance ssued vide letter no. 706/pary3/SEAC/4590/2018 dated 02.03.2019
Dear Sir,

Pleate refer 10 your appiication/letter 09-11-2020 addressed to the SEAC, Director & Secretary,
Directorate of Environment, U.P., Lucknow on the subject as above. The case was considered in SELAA meeting
held on 11-12-2020.

SEIAA gone through the letter of Shn Raghav Chandak dated 18.11.2020 regarding transfer of
Environmental Clearance 1o the above project issued by SEIAA vide letter no. 706/parya/SEAC/4590/2018 dated
02.03 .2019. SEAA gone through file and documents and found that the above Eavironmental Clearance was issued
to M/s RSt Stone World Pvi. (td., €7, M 708 Arera Colony Bhopal, MP. SEIAA noted that the previous lease issued
10 M/s RSI Stone World Pvt (td. was cancelled vide DM, Hamirpur, arder no. 5095/Khanij-MMC-30-vividh/2019-2Q
dated 24.03.2020 and another LOI was issued to Shri Raghav Chandak S/o Shri Ashok Chandak, 203-G Block, Shrt
Gananagar, Rajsthan, vide letter no. 288/Khanij- MMC-30-vividh(2020-21 dated 27/06/2020 for six months and
97152 m2 capauty. Hence SEWAA opined to transfer Environmenta! Clearance issued vide letter no.
706/parya/SEAC/4590/2018 dated 02.03.2019 from M/s RSI Stone Warld PvL LLd., €7, M 708 Arera Colony Bhopa!,
MP to $hr: Raghav Chandak $/o Sha Ashok Chandak, 203-G Block, Shn Gananagar, Rajsthan.

Areg menuoned in the previous £C 1s being transfersed onty. If there is 3 change in geo-coordinates of the
area then EC vl Be null and void, .

Rest alf the content of Environmenta!l Clearance letter no. 706/parya/SEAC/4590/2018 dated 02 03,2019
shall remain same.

Any appeal against this EC shall iz with the National Green Tribunal, if preferred, within a period of 30

days as prescribed under Section 16 of the National Green Tribunal Act, 2010 ﬂ-fﬁ/

(Ashish TRiari)
Member Secretary, SEIAA
Ref, NO..oovvivencven o [P ArY3 [SEIAA /Gen/2020 Dated: As above
Copy for Information and necessary action to;
1. The Brincipal Secretary, Environment, U.P. Gowt , lucknow
7 Adwisor, 1A Division, Ministry of Envionment, Forests & Chimate Change, Govl. of india, !ndira
Paryavaran Bhawan, Jor Bagh Road, Atigani, Rew Delhi,
3 Additional Directar, Regional Office, Ministry of Environment & Forests, (Central Region), Kendrya
Ghawan, Sth Floor, Sector-H, Aliganj, Lucknow
4 The Member Secretary, U P. Polfution Contiol Board, TC-12V, Paryavaran 8hawan, Vibhuli Khand,
GomtiNagar, Lucknow.
District Magistrate, Hamirpur, U.P
fr Director, Department aof Geology & Mining, U.P Lucknow.
7. Copy for Web Master/Guard file /
/

K2
3
/
{Ashish Tiwari)
Member Secretary, SEIAA

g
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State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P.

Vineet Khand- 1, Gomsi Nagar, Locknow - 226 010
Phone : 91-522-2300 541, Fax: 91-522-2300 543

" Shei Raghav Chandak =k +X0oupludyatma.com
v . %
Website :

$/o Shri Ashok Chandak, e e

203.G Block, Shri Gananagar,

Rajsthan.
Ref. No.G L./ [Parya/SEIAR/Gen/2020 Oate: 23 December, 2020
Sub: an;iec of Em
Dear Sie,

Please refer 1o your application/letter 18.11.2020 addressed to the SEAC, Director & Secretary,
Directorate of Eavironment, U.P., Lucknow on the sybject as above. The case was considered in SEIAA meeting
held on 11-12-2020.

SEIAA gone through the letter of Shri Raghav Chandak dated 18112020 regarding transfer of
Environmental Clearance to the above project issued by SEIAA vide letter no. S04/Parya/SEAC/2155/2018 dated
24.11 2018. SEWAA gone through documents and found that the above Environmental Clearance was issued to Shei
Navneet Kumar Pandey S/o Shri Vinay Kumar Pandey 271, Vishwash Khand-3, Gomti Nagar, lucknow. SEIAA noted
that the previcus lease ssued 10 Shi Wavneet Kumar Pandey was cancelled vide DM, Hamirpur, order no.
247/Khani}-MMC30-vividh{2020-21) dated 30.05.2020 and another LOI was issued to Shri Raghav Chandak S/o shri
Ashok Chandak, 203-G Block, Shr Ganganagar, Rajsthan vide letter no. 430/Khani-MMC-30-vividh/2020-21 dated
19.06.2020 for six months and 97152 m3 capacity. Hence SEIAA gpined to transfer Environmental Clearance issued
vige letter no. 504/Parya/SEAC/4155/2018 dated 24.11.2018 from to Shri Navneet Kumar Pandey $/o Shn Vinay
Kumar Pandey 271, Vishwash Khand 3, Gomti Nagar, lucknow to Shri Raghav Chandak S/o shri Ashok Chandak,
203.G Block, Shri Ganganagar, Rajsthan with the condition that the £C will not be transferred further and after 6
months the EC will be null and void.

Arpa mentioned i the previous EC s being transferred only. tf there is 3 change in geo-coordinates of the
area then EC will be null and void.

Rest all the content of Environmental Cliearance letter no. 504/Parya/SEAC/4155/2018 dfated 24 1t 2018
shali remain same

Any appeal against this EC shall lie with the National Green Tribunal, it preferred, within 3 period of 30
days 3% prescribed under Section 16 of the Natonal Green Tnbunal Act, 2010 - i

SN "

VAL
\mpuﬂ:warn/
Member Secretary, SEIAA
Ref N [PATYa/SEIAA/Gen /2020 Dated: As above
Copy for Information and necessary action to:
‘1. The Principal Secretary, Enviranment, U.P. Govt., Lucknow
7. Advisor, 1A Division, Ministry of Environment, Forests & Climate Change, Govt of India, indira
Paryavaran Bhawan, Jor Sagh Road, Aliganj, New Delhs.
3 Additional Direcior, Regwonal Office, Ministry of Eavironment & fForests, (Central Region), Kendriya
Bhawan, Sth Floer, Sector-H, Aliganj, Lucknow

4. The Member Secretary, U.P. Pollulion Conteol Board, TC-12V, Paryavaran Bhawan Vibhan Khand.
Gomti Nagar, Lucknow

O Dustrict Magistrate, Hamirpur, U P

&, Direclor, Department of Geology & Mining, U.P Lutknow

} Copy for Web Master/Guard file

{Ashish Tiwari)
Mumber Sectetary, SEIAA

o




State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P.
Vineet Kband-1, Gomti Nagar, Lucknow - 226 010
Phone : 91-522-2300 541, Fax : 91-522-2300 543

To. ' " E-mail : dosuplko@yzhoa.com
Shri Raghav Chand Webaite : www.serzqup.com *
S/o Shri Ashok Chandak,
203-G Block, Shri Gananagar,
Rajsthan.

Ref. NoTS.-..y..ﬂ.../PaNa/SElAA/Gen/lOZO Date: 2 3 December, 2020

Sub: _Teansfer of Envirgnmental Clearance issued vide letter no. $36/Parya/SEAC/4515-4198/2018 dated
29.112018 ‘
Dear Sir,

Piaase refer to your 3pplication/letter 18.11.2020 addressed to the SEAC, Director & Secretary,

Disecterate of Environment, U.P., lucknow on the subject as above. The case was consered in SELAA meeting
held on 11-12-2020.
SELAA gone through the letter of Shri of Shn Raghav Chandak dated 18.11.2020 regardng transfer of
Environmental Clearance to the above project issued by SEIAA vide letter no. $36/Parya/SEAC/4515-9198/2018
dated 29.11.2018. SEIAA gone through documents and found that the above Environmental Clearance was issued
to Shn Sanjay Tyagi S/o Shri Devdutt Tyagi M/s Devyash Projects and infrastructure Pvt Ltd EW2 Miyanwali Nagar,
Paschim Vinar, New Delni SEIAA noted that the previous lease issued to Shn Sanjay Tyagi was cancelled vide DM,
Fatehpur, order no. 564730 Khaniy/2019-20 dated 30.04 2020 and another LO! was issued M/s Mahadeyv Endave
Pvi Ltd. B37, Ayodhya Marg Hanuman Nagar, Jaipur, Birector Shri Raghav Chandak 5/0 shri Ashok Chandak, 203-G
Block, Shr Ganganagar, Rajsthan vide fetter no 706/30 Khanij/2020-21 dated 15/06/2020 faor six months and
348100 m3 capacity. Hence SEIAA opined to transler Environmental Clearance issued vide letter no.
$36/Parya/SEAC/A515-4198/2018 dated 29.13.2018 from Shn Sanjay Tyagi S/o Shri Devdutt Tyagi M/s Devyash
Projects and Infrastructure Pvt Ltd EW2 Miyanwash Nagar, Paschim Vihar, New Delhi to M/s Mahadev Enclave Pvi
Ltd. 837, Ayodhya Marg Hanuman Nagar, f3ipur, Director Shn Raghav Chandak 5/0 shri Ashok Chandak, 203-G
Block, Shn Ganganagar, Rajsthan with the condition that the EC wil not be wansferred further and sfter 6§ months
the EC vall be aull and void.

Area mentioned in the previous EC 15 being transterred only. i there is 3 change m geo-coordinates of the
area then EC wit be null and void.

Rest all the content of Environmentai Clearance letter no. 536/Parya/SEAC/4515-4198/2018 dated
29.11.2018 shali remain same,

Any appeal against this EC shali lie with the National Green Tnbunal, if prefecred, wi
days as prescribed under Section 16 of the Natonal Green Tribunat Act, 2010,

period of 3¢

SN o isssiiiseniisrasind P 1AA/Gen/2020 ted: As abave
Copy for Intormation and necessary action to:

1. The Principal Secretary, Environment, U P, Govl. Lucknow.

2. Advisor, A Divisien, Ministry of Envionment, Forests & Climate Change, Govt. of Indsa, Indirs
Paryavaran Bhawean, jor Bagh Road. Algany, New Deih,
Additiona! Director, Regiona! Office, Ministry & Environment & Forests, {Central Region;, Kendrys
Bhawan, 5th Floer, Sector-H, Aligany, Lucknow

[

4 The Member Seccetary, U P Poilution Cantrof Board 1C.12V, Paryavaraa Bhawan, v bbun Khand,
Gomi: Nagar, Lucknow

5 District Magistrate, Fatehpur U@

B, Director, Department af Gaglogy & Minmg, U F ucknow /

Copy ‘ar Web Master/Guard file /

7

{Ashish Tiwan}
Miomber Sewretary, SEIAA

S
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State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P.
Vineet Khand-1, Gomti Nagar, Lucknow- 226 010
o Phone 91-522-2300 $41, Fax :91-522-2300 54)
Shri Anand Kumar, E-mail: docuptko@yaboo.com
$/0 Shri Kaitash Chandra Jain Website : v seidaup.com
M/s Raunak Constructions,
Ramnagar Road Bharat Mandir Chirgaon, Jhansi
Ref. No...= -&...../ParvaISEIAABQuRMO Date: |S October, 2020

Sub:  Transfer of Environmental Clesrance for Proposed Sand/Moram mining at Araji/Gats No. 278 & 293,
Village-Teharka, Garautha, Jhansi. (Leased Are3-20.234 Hac.). M/5 Maa Betwa Trading Company, Fie No. 3974

Dear Sir,

Please refer 1o your applcation/letter dateg 07-09-2020 addressed to the SEAC, Divector & Secretary,
Dwectorate of Environment, U.P., Lucknow on the subject as above. The case was considered in SEIAA meeting
held on 07-10-2020.

SEIAA gone through the letter of Shn Anand Kumar dated 07.09.2020 regarding transfer of Environmental
Clearance to the above project issued vide letter no. 133/Parya/SEAC/3974/2017 dated 29.01.2018. SEIAA gone
through file and documents and found that the above Environmental Clearance was issued to She Ashish Kumar
Rai, M/s Maa Betwa Trading Company, Village Badors, Post- Ghisauli, jhansi. SEIAA noted that the previous lease
1ssued ta Shri Ahish Kumar Rai was cancelled vide DM, thansi order no. 2250/MMC-30 /2018-19 dated 08.03.2019
and another LOI was ssued to Shn Anand Kumar, S/0 Shri Kadash Chandra Jain M/s Raunak Constructions,
Ramnagar Road Bharat Mandir Chirgaon, jhansi vide letter no.731/ MM(-30/2020-21 dated 05.08 2020. Hence
SEIAA opined to transfer Environmental Clearance ssued wide letter no. 133/Parya/SEAC/3974/2017 dated
29.01.2018 from Shri Ashish Kumar Rai, M/s Maa 8etwa Trading Company, Village Badora, Post- Ghisaufi, Jhansito
Shn Anand Kumar, §/0 Shn Kaidash Chandra Jan M/s Raunak Constructions, Ramnagar Road Bharat Mandir
Chirgaon, Jhansi for 6 months and 101500 m3 capacty, with the condition that the EC will not be transferred
further and after 6 months the EC will be null and void. Rest all the content of Enviconmental Clearance tetter shall
remain same.

Rest alf the content of Environmental Clearance letter no 133/Parya/SEAC/3974/2017 dat
shall remain the same

29.01.2018

Member Secretary, SETAA

Ref. NO..cvesiciieecnn, JPANY3 [SEAC/3974/2018 Dated: As above
Copy for Information and necessary action to:
1. The Prancipal Secretary, Environment, U.P. Govt, Lucknow
Advisor, 1A Division, Ministry of Environment, Forests & Climate Change, Govt of india, Indira
Faryavaran 8hawan, Jor Bagh Road, Aliganj, New Delh:.
3. Additional Director, Regional Office, Ministry of Environment & Forests, {Central Region), Kendriya
8hawan, Sth Floor, Sector-H, Ahgan), Lucknow.
4. The Member Secretary, U.P. Pollution Control Board, TC-12v. Paryavaran Shawan, Vibhuti Khand,
Gomti Nagas, Lucknow.
District Magustrate, thang, UP
Director, Cepartment of Geology & Mining, UP Lucknow
Copy for Web Master/Guard file. /

/
/

{Ashish Tiwari}
Member Secretary, SEIAA
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state Level Environment Impact Assessment Authority, Uttar Pr‘adeaxhjrtSV

Directorate of Environment, U.P.
Vineet Khand-1, Gomt! Nagas, Lucknow - 226 010
. Phone : 91-522-2300 541, Fax :91.522-2300 543
% E-mail : doeuplko®yahoa.com
Shri Abhay Pratap Singh ¥ 2
$/0 Ravindra Pratap Singh Website : www.seiarup.com
Post- Roharl Uruwa Barar Khiajni,
Gorakhpur.
Ret. o\ B 4. /parva/sinn/Gen/2020 oste: | § Gctober, 2020

Dear Sir,

Please refer to your application/letter 07-09-2020 addressed to the SEAC, Divector & Seoetary,
Directorats of Environment, U.P,, Lucknow on the subject as above, The case was considered in SEIAA meeting
held on 15-70-207,

317 gone through the letter of Shil Abhay Pratap Singh regarding transfer of Environmentsl Clearance
to the above proluct issued vide letter no. 134/parya/DEAC/sand{E-tender) Gorakhpur/2018 dated 19/03/2018,
SEJAA gone through documents and found that the above Enviconmental Clearance was ssued to Shri Rohan
Chudhari M/s Reliable infrabuilt $/0 Late Panka] Chudhari Haribansh Gall Sheshpur Rajghat Sadar, Gorskhpur .
SEIAA noted that the previous lease issued to Shri Rohan Chudhari was cancelled vide DM, Gorakhpur, order no.
1565/Khanij-19 dated 01.05.2019 and another LOI was lssued to Shri Abhay Pratap Singh S/o Ravindra Pratap Singh
Post- Raharl Uruwa Bazar Khajni, Gorakhpur vide letter no. 150/upKhanij/baki/2020 dated 16/06/2020. Hence
SEWAA opined to transfer Environmental Clearance issued vide letter no. 134/psrya/DEAC/sand(E-tender)
Gorakhpur/2018 dated 19/03/2018 from Shid Rohan Chudhari M/s Reliable Infrabulit S/o Late Pankaj Chudhari
Haribanst Gali Sheshpur Rajghat Sadar, Gorakhpur to Shri Abhay Pratap Singh S/o Ravindra Pratap Singh Post-
Roharl Uruwa Bazar Khajni, Gorakhpur for six rnonths and 12500 m3 capacity, with the condition that the EC will
not be transferred further and after 6 months the EC will be nulf and void.

Rest all the content of Environmental Clearance letter no lsllwryaIDEACde(E-under)
Gorakhpur/2018 dated 19/03/2018 shall remain the same,

‘1. The Principal Secretary, Envlmnmem U.P. Govt., Lucknow,

Z. Adviser, IA Division, Ministry of Environment, Forests & Climate Change, Govt. of Indls, Indira
Paryavaran Bhawan, Jor Bagh Road, Aligan), New Delhi,

3. Additional Director, Regional Office, Ministry of Environment & Forests, (Central Region), Kendriya
Bhawan, 5th Floor, Sector-H, Aliganj, Lucknow.

4. The Member Secretary, U.P, Poilution Control Board, TC-12V, Paryavaran Bhawan, Vibhuti Khand,

Gomti Nagar, Lucknow.

District Magistrate, Gorakhpur, U.P,

Director, Department of Geology & Mining, U.P. Lucknow.

7. Copy for Web Master/Guard file.

o

@

{Ashish Tiwarl)
Member Secretary, SEIAA
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state Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P.

Vineet Khand- 1, Gomti Nugar, Lucknow - 226 010
Phone : 91-522-2300 541, Fax: 91-522-2300 543

To, -
Shri Abhay Pratap Singh : S-aulf 1 doseplio@yaionon
$/0 Ravindra Pratep Singh Weballe : srwmaciamp.con
Post- Rohari Uruwa Bazar Khajni,
Gorakhpur,

Please refer to your application/letter 11-03-2020 addressed to the SEAC, Director & Secretary,
Directorate of Environment, U.P,, Lucknow on the subject as above. The case was considered in SEIAA meeting
heid on 15-10-2020,

SEIAA gone through the letter of Shri Abhay Pratap Singh regarding transfer of Environmental Clesrance
to the above project Issued vide letter no. J.lOIPiml DEAC/ Sand(E-Tender Co E-Auction/ Gorakhpur/2017-18.,
Dated 19-03-2018. SEIAA gone through documents and found that the above Environmental Clearance was issued
to Shri Arvind Singh S/0 Vijay Pratap Singh Gopal Nagar Siswa Bazar Koti Bhar Nichisul Maharajgan). SEIAA noted
that the previoys lease ssued to Shri Shri Arvind Singh was cancelled vide DM, Goraihpur, order no. 1246/khanij-
19 deted 01.02.2019 and another LOI was issued to Shri Abhay Pratap Singh S/o Ravindra Pratap Singh Post- Rohari
Uruwa Bazar Khajnl, Gorakhpur vide letter no. 151/upKkhanij/balu/2020 dated 16/06/2020. Hence SEIAA opined to
transfer Enviconmental Clearance lssued vide fetter no. 140/Parya/ DEAC/ Sand(E-Tender Co E-Auction/
Gorakhpur/2017-18,, Dated 19-03-2018 from Shri Arvind Singh S/o0 Vij2y Pratap Singh Gopal Nagar Siswa Bazar Kot
Bhar Nichiaul Maharajgan] to Shii Abhay Pratap Slngh 5/0 Ravindra Pratap Singh Post- Rohari Uruwa Bazar Khajni,
Gorakhpur for six months and 12500 m3 capadity, with.the condition that the EC wilt not be transferred further
and after 6 months the EC will be null and void. T,

Rest all the content of Environmental Clearance letter no 140/Parya/ DEAC/ Sm}(E-‘rmde&@«ucﬁon/
Gorakhpyr/2017-18., Dated 19-03-2018 shall remain the ssme. & —r

I
|
J
‘

A

(Ashish Tiwari)
Membaer Secretary, SEIAA

1 The Principal Sea'etary. Envlmnment. U.P. Govt., Lucknow.

2. Advisor, |A Division, Ministry of Environment, Forests & Climate Change, Govt. of Indis, Indica
Paryavaran Bhawan, Jor Bagh Road, Aliganj, New Delhi.

3. Additional Director, Regional Office, Minlstry of Environment & Forests, [Central Region), Xendriya
Bhawan, 5th Floor, Sector-H, Aliganj, Lucknow.

4. The Member Secretary, U.P. Follution Control Board, TC-12V, Paryavaran Bhawan, Vibhuti Khand,
Gomti Nagar, Lucknow.

5. Obstrict Magistrate, Gdrakhpur, U.P,

6. Directar, Department of Geology & Mining, U.P. Lucknow.

7. Copy for Web Master/Guard file.

{Ashish Thwari)
Member Secratary, SEIAA
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state Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Eavimnment, U.P.
Vineet Khand- 1, Goonti Negas. Lucknow - 226 010
Phone : 91-522-2300 341, Fax:91-522-2300 543

To E-mall: doeuplko@yaboa.com
Shri Abhay Pratap Singh 5 Website
$/o Ravindra Pratap Singh ok
Post- Reharl Uruwa Bazar Khajni,
Gorpkhpur,
ret. N0l BL. parya/seiansGensz020 Date: | ‘Sﬁ October, 2020

Please refer to your application/letter 11-09-2020 addressed to the SEAC, Director & Secretary,
Directorate of Environment, U.P.,, Lucknow on the subject as above. The case was considered in SEIAA meeting
held on 15-10-2020.

SEIAA gone through the letter of Shri Abhay Pratap Singh regarding transfer of Environmental Clearance
to the above project Issued vide letter no. lwlhml DEAC/ Sand(E-Tender Co E-Auction/ Gorakhput/2017-18.,
Dated 19-03-2018. SEIAA gone through documents and found that the above Environmental Clearance was lssued
to Shri Arvind Singh S/0 Vijay Pratap Singh Gopal Nagar Siswa Bazar Kott Bhar Nichlsul Maharajgan]. SEIAA noted
that the previous lease issued to Shri Shri Arvind Singh was cancelled vide DM, Gorskhpur, order ho. 1246/Khanlj-
19 dated 01.02,2019 and anather LOI was sued to Shri Abhay Pratap Singh S/o Ravindra Pratap Singh Post- Rohari
Uruwa Bazar Khajn|, Garakhpur vide letter no. 151/upKhanij/balu/2020 dated 16/06/2020. Hence SEIAA opined to
transfer Environmental Clearence ksued vide letter no. 140/Parya/ DEAC/ Sand(E-Tender Co E-Auttion/
Gorakhpur/2017-18., Dated 19-03-2018 from Shri Arvind Singh S/o Vijay Pratap Singh Gopal Nagar Siswa Bazar Kotl
Bhar Nichiaui Msharajganj to Shri Abhay Pratap Singh 5/0 Ravindra Pratap Singh Post- Rohari Uruwa Bazar Khajni,
Gorakhpur for six months and 12500 m3 capadty, with the condition that the EC will not be transferred funther
and after § months the EC will be null and void.

Rest all the content of Environmental Clearance letter no 140/Parya/ DEACI Sang{€- c\ddmvw:uon/

Gorakhpur/2017-18,, Dated 19-03-2018 shall remain the same. @’*
W ’

l
1

ey
\‘PLLU'.J-‘ 1,

{Ashish Tiwari}
Mambar Secretary, SEIAA

1. The Principal Secretary, Environment, U.P, Govt., Lucknow.

2. Advisar, |A Division, Ministry of Environment, Forests & Climate Change, Govt. of india, Indira
Paryavaran Bhawan, Jor Bagh Road, Aliganj, New Dethl,

3. Additional Director, Regional Office, Minlstry of Environment & Forests, {Central Region), Kendriya
Bhawan, 5th Floor, Sector-H, Aligan), Lucknow,

4, The Member Secretary, U.P. Pollution Control Baard, TC-12Y, Paryavaran Bhawan, Vibhuti Khand,

Gomti Nagar, Lucknow.

Olstrict Magistrate, Gorakhpur, U.P,

Oirector, Department of Geology & Mining, U.P. Lucknow.

7. Copy for Web Master/Guard file.

c

{Ashish Tiwari)
Membar Secratary, SEIAA
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State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P.

Vineet Khand- |, Gomti Nagar, Lucknow - 226 010
Phone :91-522-2300 541, Fax :97-522-2300 543

To. E-mail : doeupiko@yahoo.com
Shri Nishant Shuk!a, Websie v seiasp.com
M/s Allure Smart Shop, Y
$/0 Shei Ravendra Shukla,
702/01 near Hotel Chanda, Civil lines Shansi.
Ret. No. 18 .. /Parya/sEiAn/a037/2020 Date: |5 October, 2020

Sub:  Transfer of Environmental Clearance for Proposed Chelr Sand Mine on Betwa River at Khand No.-
1055, 1107, Viligae- Cheira, Tehsil- Moth, District-thansi {Leased Ares-16.187 Ha} File No. 4037

Dear Sir,

Please refer 1o your undated application/letter addressed to the SEAC, Director & Secretary, Directorate
of Environment, U.P,, Lucknow on the subject as above. The case was considered in SEIAA meeting held on 21-09-
2020 & 07-10-2020

SEIAA noted that the above project was taken in its meeting dated 21.09.2020 in which SEIAA opined that
recommendation from Director Geolagical and Mining UP is required. Letter of Rirector Geologikal and Mining UR
letter no. 1062/M-28/2012(Parya Swa)2019 TC , dated 06.10.2020 has been received. SEIRA ako gone through
the undated letter of Shn Nishant Shukia regarding transfer of Envirconmenta! Clearance to the above project
issued vide letter no. 225/Parya/SEAC/4037/2018 date 08.03.2018. SEIAA gone through fike and documents and
found that the above Environmental Clearance was issved to Shn Ashish Yadav $/0 Shii Ram Pratap, Village & Post-
Palar Bada Gaon, Jhansi. SELAA noted that the previous jease issued to Shri Ashish Yadav was cancelled vide DM,
jhansi order no. 2103/MMC-30/2018-19 dated 07 .01.2019 and ancther LO! was issued to Shri Nishant Shukla M/s
Allure Smart Shop 5/ Shn Ravendra Shukla 702/01 near Hotel Chanda, Civil lines thans vide letter no 643/ MMC-
30/2020-21 dated 21.07.2020. Hence SEIAA opined to transfer Environmental Clearance ksued vide letter no,
225/Parya/SEAC/4037/2018 date 08.03.2018 Shri Ashish Yadav S/0 Shr Ram Pratap, Village & Post- Palar Bada
Gaon, thansi to Shri Nishant Shukla M/s Allure Smart Shop $/o Shri Ravendra Shukla 702/01 near Hotel Chanda,
Civil tines Jhansi for € months and 15000 m3 capacity, with the condition that the EC will not be transferred further
and after 6 months the EC will be null and void. Rest ali the content of Environmental Clearance lemter shall remain
same.

Rest ail the content of Environmental Clearance letter no 225/Parya/SEAC/4037/20
shall remain the same,

08.03.2018
w-—-f‘

\ A "3
oy .,
N AL eyt
(mh-mé«y/
Member Secretary, SEIAA
Ref. No.......ovinisinnanens Dated: As above

1. The Principal Secretary, Environment, U.P. Govl., Lucknow.

2. Advisor, 1A Division, Ministry of €nviconment. Forests & Climate Change, Govt. of India. Indira
Paryavaran Bhawan, jor Bagh Road, Aliganj, New Dethi

3. Additiona! Director, Regional Office, Ministry of tnvironment & Forests, (Central Region), Kendriya

8hawan, Sth Figor, Sector-H, Aliganj, Lucknow

The Member Secretary, U P, Poilution Controf Beard, YC-12V, Paryavaran Bhawan, Vibhuts Khang,

Gomti Nagar, Lutknow

S. District Magistrate, Yhansi, Y.P

Director, Department of Geology & Mining, L. P Lucknow. /

7. Copy for Web Master/Guard file. !
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/
(Ashish Tiwari)
Member Secretary, SEIAA
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State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P.
Vineet Khand-1, Gomts Nagar, Lucknov - 226010
Phone : 91-522-2300 541, Fax : 91-522-2300 543

To E-mail : docupiko@®yahoo com
; Website : ;
Shri Raj Kumar Sharma, Ml
$/0 Shri Nand Lal Sharma,
Sector-B/1, House No. Palm Villa Sushant Golf City,
Lucknow.
Ref.No. G4 Gi..... /Parya/SEIAA/4084/2020 Date: (5 October, 2020

Sub:  Transfer of Environmental Cl ce for Proposed River Bed Sand/Morrum Mining from Ken River for
M/s G. Sitacam Ratht And Company located at Khand No.- 29/2, Village-Bakehha Xhadar, Tehsil- Maudaha,
District- Hamirpur, U.P,, Sanctioned Lease Area- 12.145 ha,, File No. 4084

Dear Sir,

Please refer 1o your apphcation/letter dated 29-09-2020 addressed to the SEAC, Director & Secretary,
Directorate of Environment, U.P., Lucknow on the subject as sbove. The case was considered in SEIAA meeting
heid on 07-10-2020.

SEIAA gone through the letter of Shri Raj Kumar Sharma regarding transfer of Environmental Clearance to.
the above project issued vide letter no. 235/Parya/SEAC/4084/2018 date 16.03.2018. SEIAA gone through file and
documents and found that the above Environmenta) Clearance was ksued to Shni Brijesh Sahu, $/o Shri Thakur
Deen Sahu near Alka Talkkes Piparrya, Hoshangabad, MP. SEIAA noted that the previcus lease issued to Shri Brijesh
Sahu was cancelled vide DM, Hamirpur, order no. 338/Khanan/BaluPatta/2018-19 dated 01.04.2019 and another
LOI was issued to Shn Raj Kumar Sharma S/o Shri Nand Lal Sharma sector-B/1, House No. Paim Villa Sushant Golf
City lucknow vide letter no. 1120/Khanij-MMC-30.vividh/2020-21 dated 24.05.2020. Hence SEIAA opined 1o
transfer Environmental Clearance issued vide letter no. 235/Parya/SEAC/4084/2018 date 16.03.2018 from Shri
Brijesh Sahu, $/0 Skri Thakur Deen Sahu near Alka Talkwes Pipariya, Hoshangabad, MP to Shri Raj Kumar Sharma
$/o Shn Nand Lal Sharma sector-8/1, House No. Palm Viila Sushant Golf City Lucknow for six months and 97152 m3
capatity, with the condntion that the £C wilf not be transferred further and atter 6 months the EC will be null and
void,

Rest ali the content of Environmental Clearance letter no 235/Parya/SEAC/4084/2018 date 16.03.2018
shall remain the same. -~

L 3
oy
(M

Member Secretary, SEIAA
Rel No .o iy /8. p 4084/2018 Dated: As abave
Copy fot Information and necessary action to: *

1. The Principal Secretary, Eavironment, U.P. Govt., Luckaow.

2. Advisor, 1A Division, Ministry of Environment, Forests & Climate Change, Govt of India, indira
Paryavaran Bhawan, jor Bagh Road, Aligan) New Delhi.

3 Additional Director, Regiona! Office, Ministry of Environment & Forests, {Central Region), Kendriya
Bhawan, 5th Fioor, Sector-H, Aligan), Lutknow

4 The Member Secretary, U.P. Pollution Controf Board, TC-12V, Paryavaran Bhawan, Vibhuti Khand.
Gomti Nagar, Lucknow.

S District Magisteate, Hamirpur, UP.
Cwector, Department of Geology & Mining, U P Lucknow

7. Copy for Web Master/Guard file. Va

{Ashich Tiwan)
Member Secretary, SEIAA



State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P.
Vineet Khand- |, Gomti Nagar, Lucknow - 226 010
. Phone : 91-522-2300 541, Fax : 91-522-2300 543
* E-mail : doeuplko@yahoo com
Shri Shyam Mohan Tiwari \*bsﬂe 1
S/o Late Shri Ramswaroop Tiwari LA
M/s Krishna Techno Consultant Pvt 114,
43 Geet Mohni Phase-6K, Sector Ayodhya Nagar, Bhopal.
Ref. No 414 fParya/sE1AA/a201/2020 Date: ) October, 2020
Sub: _ Transfer of Environmental Clearance for River Sand/Mormum Mining 3t Khand No./ Gata No.-19/13,
Viltage Tikapur, Tehsd-Maydaha, District-Hamirpur, M/s Thakur Construction Company, Lease Area; 12,145 Ha,
File No. 4201
Dear Sir,

Please refer 10 your applicationfletter dated 29-09-2020 addressed to the SEAC, Director & -Secretary,
Dieectorate of Environment, U.P., Lutknow on the subject as above. The case was considered in SEIAA meeting
heid on 01-10.2020.

SELAA gone through the letter of Shn Shyam Mohan Tiwari regarding transfer of Environmenta! Clearance
to the above project issued vide letter no. 101/Parya/SEAC/4201/2018 date 23.05 2018. SEIAA gone through fite
and documnents and found that the above Environmental Clearance was issued 10 Shri Ajay Rai Dwived: 5/o Shri
Ram Dutt Dwivedi. R/o 235 Uttan Kheldar, Fatehpuyr. SEIAA noted that the previous lease ssued to Shri Ajay Rai
Dwivedi was cancelled vide DM, Hamwpur order no. 246/Khaniy/ MMC-30-vividh/2020:21 dated 30.05.2020 and
another LOI was sued to Shri Shyam Mohan Twan Sfo Late Shn Ramswarcop Tiwari M/s Krkhna Techno
Consultant Pvt Etd. 43 Geet Mohni Phase-6K, Sector Ayadhys Nagar, Bhopal vide letter no. 431/ Khanif/MMC.30.
vividh/2020-21 dated 19/06/2020. Hence SEIAA opned to transfer Environmental Clearance issued vide letter no,
101/Parya/SEAC/1201/2018 date 23.05,2018 from Shri Ajay Ral Dwivedi S/o Shri Ram Dutt Dwivedi. R/o 235 Uttari
Kheldar, Fatehpur to Shri Shyam Mohan Tiwar S/o (ate Shvi Ramswaroop Tiwan M/s Krishna Techno Consultant
Pvi (td. 43 Geet Mohni Phase-6K, Sector Ayodhya Nagar, Bhopal for 6 months and 97152 m3 capacty, with the
condition that the £C will not be transferred further and after 6 months the £C wilf be null gndwﬁx‘

Rest all the content of Environmental Clearance letter no 101/Parya/SEAC/4201/2018 date 23.05.2018
shall remam the same. .

(Ashih Tawiri)
Member Sacretary, SEIAA

Copy tor ln!omudon and necessary action to:

1. The Principal secretary, Eavironment, U.P. Govt., Lutknow.

2. Advisor, 1A Divisros, Ministry of Environment, forests & Climate Change, Govt. of India, Indira
Paryavaran Bhawan, Jor Bagh Road, Aliganj, New Delhi.

3. Additional Director, Regional Office. Minustry of Enviranment & Forests, {Central Regwon), Kendriya
Ehawan, 5th Floor, Sector-H, Aligan), Lucknow.

4 The Member Secretary, U.P. Pollution Contro! 8oarg, TC-12V, Paryavaran Bhawan, Vibhuti Khand,

Gomti Ragar, tucknew.

Dretrrct Magistratie, Hamirpur, U.P.

& Director, Department of Geology & Miming, U.P. Lucknow

7. Copy for Web Mastes/Guard file.

w

{Ashish Tiwari)
Member Secretary, SEIAA




State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P.
Vineet Khand- 1, Gomrti Nagar, Lucknow - 226 010
Phone . 91-522-2300 $41, Fax : 91-522-2300 543
To, Em-ul : ckmxvlko?yahoam
Shri Ravindra Nath Singh, Eoelh et sestamp o0
$/0 Shri Jai Prakash Singh,
6/159 Vineet Khand Gomti Nagar, Lucknow.

Ref. No.. 4 3. /Parya/SEIAA/3997 /2020 Date: }S October, 2020

Dear Sir,

Please refer to your application/letter dated 22-09-2020 addressed 10 the SEAC, Divector & Secretary,
Directorate of Environment, U.P., Lucknow on the subject as above. The case was considered in SEIAA meeting
held on 01-10.2020.

SEIAA gone through the letter of Shri Ravindra Nath Singh, Lucknow regarding transfer of Environmental
Clearance 10 the above project issued vide letter no. 183/Parya/SEAC/3997/2018 date 17.02.2018. SEIAA gone
through file and documents and found that the above Environmental Clearance was fssued to Shrl Ashish Kumar
S/o Shni X3ilash Singh, Station Road, Parichha, Jhansi. SELAA noted that the previoys lease ssued o Shri Ashish
Kumar was cancelied vide DM, Banda order no. 3349/khanij-30 Banda dated 30.12.2018 and another LOI was
issued to Shri Ravindra Nath Singh, S/o Shri Jai Prakash Singh, 6/159 Vineet Khand Gomti Nagar, Lucknow vide
letter no. 1254/khanij-30 Bands 10.08.2020. Hence SEIAA opined to transfer Environmental Clearance issued vide
letter no. 183/Pary2/SEAC/3992/2018 date 17.02.2018 from Shri Ashish Kumar S/o Shri Kaifash Singh, Station
Road, Panchha, Shansi to Shri Ravindra Nath Singh. $/0 Shn Jai Prakash Singh, 6/159 Vineet Khand Gomti Nagar,
Lucknow for 6 months and 2,40,000 m3 capadity. with the condition that the EC will not be transferred further and
after 6 months the EC will be null and void,

Rest all the content of Environmental Ciearance letter no 183/Parv3/SEAC/399?IZ01't date 17.02.2018
shall remamn the ame.

Member Su:r:tzfy. SEIAA

Con for Infoemation and necessary action to:

The Principal Secretary, Enviranment, U.P Govt.. Lucknow.

2, Advizor, 1A Dwision, Ministry of Environment, Forests & Climate Change, Govt. of India, Indira
Paryavaran Bhawan, Jof Bagh Road, Aliganj, New Delhi.

3. Additienal Director, Regional Office, Ministsy of Environment & Forests, (Central Region), Kendriya
Bhawan, 5th floor, Sector-H, Aligan, Lucknow

4. The Member Secretary, U.?. Pollution Contro! Board, TC 12V, Paryavaran Bhawan, Vibhuti Khand,
Gomti Nagar, Lucknow,

3. Dwstnict Magistrate, Banda, U.#.

6. Dircctor, Department of Geology & Mining, U.P. lutknow.

7 Copy for Web Master/Guard ftie.

/

/
{Ashish Tiwari}
Member Secrétary, SEIAA
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State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P.

‘ Vineet Khand-1, Gomti Nagar, Lucknow - 226 010
To, Phone : 91-522-2300 541, Fax : 91-522-2300 543

She Uyakat Hussain, E—ma'ﬂ :.docuplhl)eraboacan
$/o Shri Riyajat Hussain, Website : wuw.seiaaup.com
Mo-65 Station Road,
Chhawani Banda, U.P.
Ref. No*m:./hmm 1AA/4335/2020 Date: | § october, 2020
River of M/ Chaud located ot Gata No, 04 (Block- Khadar, Tehsil. Pailani -
Bandas, U.P. lease Am-la Ha File No. 4335
Dear Sir,

Please refer to your application/letter dated 23-09-2020 addressed to the Chaimman, SEIAA, Directorate of
Environment, U.P., Lucknow on the subject as above. The case was tonsidered in SEIAA meeting heid on
07-10-2020 & 13-10 2020.

SEIAA noted that the above project was taken in its meeting dated 07.10.2020 in which SELAA found that
Cancelation letter of previous lease has not been submitted. The project proponent has submitted the same.
Hence SEIAA reviewed the case and gone through the letter of Shri Liyakat Hussain dated 03.09.2020 regarding
transfer of Environmental Clearance to the above project issued vide letter no. $17/Parya/SEAC/4335/2018 date
24.11.2018. SEIAA gone through file and documents and found that the above Environmental Clearance was issued
to Shri 83l Krishan Sharma, Mursina, MP. SEIAA noted that the previous lease issued to Shri Bal Krshan Sharma
was cancelied vide OM, Banda order no. 4193/Khany -30/Banda dated 28.01.2020 and another LOI was issued to
Shri Liyakat Hussam, Sfo Shri Riy2jat Hussain, Mo-685 Station Road, Chhawani Banda vide letter no. 1256/Khanij-30
Banda 10.08.2020. Hente SEIAA opiaed to transfer Enviconmental Clearance issued vide letter no.
517/Parya/SEAC/A335/2018 date 24.11.2018 from Shn 83l Xrishan Sharma, Muraina, MP to Shn Uyakat Hussain,
S/o Shri Riyajat Russain, Mo-65 Station Road, Chhawant Banda for & months and 1,30,000 m' capaaty, with the
condition that the £C wtil not be transferred further and after & months the EC will be null and void.

Rest all the content of Environmenta! Clearance letter no 517IPJN31’S£AC/4335I201("W4 11.2018
shak rema.tn thesame ” :./ ~.\4% .

2018 Dated: As above

Copy for Infcmna_t_i_og and necessary action to:

1. The Printipal Secretary, Environment, U.P. Govt., Lucknow.

2. Advisor, 1A Division, Ministry of Environment, Forests & Climate Change, Govt. of India, Indira
Paryavaran Bhawen, Joc Bagh Road. Aligany, New Delhi.

3. Additlonal Director, Regional Office, Ministry of Enviconment & Forests, {Central Regien), XKendriya
Bhawan, 5th Floor, Sectors-H, Aligan;, Lucknow.

4, The Member Secretary, U.P. Poliutian Ceontrol Board, TC 12V, Paryavaran Bhawan, Vichuti Khand,
Gomti Nagar, Lucknow

5. District Magistrate, 8anda, U.P.

€. Director, Department of Geology & Mming, U P Lucknow

Copy for Web Master/Guard file

-~
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e

{Ashish Tiwari}
Member Secretary, SEIAA
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State Level Environment Impact Assessment Authority, Uttar Pradesh

. Directorate of Environment, U.P.
Vineet Khand- |, Gomni Nagar, Lucknow - 226 010
i Phone : 91-522-2300 SAL, Fax : 91-522-2300 543
Shri Ravi Shankar Shukis ‘E'I“‘Il. + docuplio@yshoo.com
S/o Shri Parmanand Shukla, M

Sarai Kaji Kadan Urf Miyapur,
Line Bazar, Jaunpur.

/:
Ref. No..tL.&. 5 /Parya/SEIAA/3987/2020 pate: /£ October, 2020

Sub:  Transfer of Envir tal Clearance for Sand Mining from River bed of Yamuna River 3t Khand
No.-16, st Village- Madauks, Meerakpur and Mahewapatti (Paschim),Vehsil- Karchhana, District-
Alizhabad. (Leased Area-8.0 Ha), M/s Raj Construction File No. 3987

Dear Sir,

Please refer to your application dated 04-09-2020 and an undated letter received in this office on
07-09.2020 addressed 1o the SEAC, Director & Secretary, Directorate of Environment, U.P., Lucknow on the
subject as above. The case was considered in SEIAA meeting held on 24-09-2020.

SEIAA gone through the undated fetter of Shri Ravi Shankar Shukia dated 14.08.2020 regarding
transfer of Environmental Clearance to the above project issued vide letter no. 222/Parya/SEAC/3987/2018
date 08.03.2018. SEIAA gone through file and documents and noted that the Environmental Clearance was
issued to Smt. Sunra Singh W/o Shri Raviraj Singh, H. No. 53A, Shakti nagar Chaka, FCi, Karchchana,
Allahabad for 2 period of 5 years. SELAA noted that the previous lease issuedto Smt Sunita Singh vide letter
no. 1629/Khanij/2017-18 dated 12.12.2017 for a period of 5 years was ancetled vide DM, Prayagraj order no.
1992 /Khanij/E-nilamiBalu/2019-20 dated 17.02.2020 and another LOt was issued to Shri Ravi Shankar Shukla
S/o Shri Parmanand Shukla, Sarai Kafi Kadan Urf Miyapur, Line Bazar, Jaunpur vide letter no.
907/Khani}/2020-21 dated 11.08.2020 for a pericd of S years. SEIAA opined 0 transfer Enviconmental
Clearance issued vide letter no. 222/Parya/SEAC/3987/2018 date 08.03.2018from Smt Synita Singh W/o Shrl
Raviraj Singh, H. No. 534, Shakti nagar Chaka, FCI, Karchchana, Allahabad to Shri Ravi Shankar Shukla S/o Shri
Parmanand Shukia, Sarai Kaji Kadan Urf Miyapur, line Bazar, Jaunpur for remaining period l.e upto
07.03.2023. Valiity of Environmental Clearance shail be extended after receiving certificate from the
competent authority that mining was not conducted on previous EC after 08,03.2018. Rest all the content of
Environmental Clearancedertter shall remain same.

Rest all the content of Environmental Clearance tetter no 222/9arva/SEA
08.03 2018 shali remain the same. {

"
YAdhish T mwﬂ
Member Secretary, SEIAA

Ref. No......... «:/Parya/SEAC/3987/2018  Dated: As sbove
ngy for Informauon and m&w
. The Principal Secretary, Environment, U.P. Govt., Lucknow.
2. Advisor, |A Division, Ministry of Environment, Forests & Climate Change, Govt. of India, Indira
Parysvaran Bhawan, Jor Bagh Road, Aligan}, New Deihi.
3, Additionai Director, Regional Office, Ministey of Environment & Forests, {Centrai Region),
Kendriya Bhawan, Sth Floor, Sector-H, Abgany, Lucknow
4. The Member Secretary, U.P. Pollution Contrel Board, TC-12V, Paryavaran Bhawan, Vibhuti
Khand, Gomti Nagar, Lucknow.

5. District Magistrate, Allshabad, U.P. -
6. Director. Departiment of Geology & Mining. U P. Lucknow. o
7. Copy for Web Master/Guard file i
i
(Ashish Tiwari)

Member Secretary, SEIAA




State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P.
Vineet Khand- I, Gomti Nagas, Lucknow - 226 010
" Phone : 91-522-2300 541, Fax : 91-522-2300 543
2 E-mail :
Shei Rajkararn Singh, Website .Wmmmm
M/S Singh Construction, £t
$/o Shri Virendra Singh
46-Navi Kot Nanda, BaKhshi kaTalab, Lucknow.
Ref. uo_élQD...JPmah:waz4x /2020 Date: 15 October, 2020

Sub:  Transfer of Environmental Clearance for Proposed River Bed Sand/Morrum Mining Project from
Ghaghra River for M/s LaxmiDev, located at Khand No.- 02, (Gata N0.-498 Jha}, Village- Udhaiya, Tehsil-
Ramnagar, District- Barabanki, U.P., Sanctioned Lease Area: 12 ha, File No, 4241

Dear Sir,
Please refer to your appfication dated Wos-mzaundaled letter received in this office 1009-2020
addressed to the SEAC, Director & Secretary, Directorate of Environment, U.P., Lucknow on the subject as
above. The case was considered in SEWAA meeting held on 21-09-2020.

SEIAA gone throygh the undated letter of Shri Rajkararn Singh, Lucknow regarding transfer of’
Envircnmental Clearance to0 the above project issued vide letter no. 663/Parya/SEAC/4241/2018 date
31.01.2018. SEIAA gone through file and documents and found that the above Environmental Cleacance was
issued 1o Smt. Lakshmi Devi W/oShri Devi Prasad Gupta, Village- Gajpatipur, P.O.-TendwaBashantpuyr, Tehsil-
Mahsi, District- Bahraich. SEIAA noted that the previous lease issued to Smt. Lakshmi Devi was cancelled vide
order no. 1795/A.J.A.-2 dated 28.12.2019 of DM, Barabankiand another LOI was issued to ShriRajkaram Singh
M/S Singh Construction, S/o Shrivirendra Singh 46-Navi Xot Nanda, Bakhshi kaTalab Lucknow vide letter no.
2342/ AJA -2 dated 30.06.2020. Hence SELAA opined to transfer Environmental Clearance issued vide letter
no. 663/Parya/SEAC/4241/2018 date 31.01.2018 from Smt. Lakshmi Devi W/o Shri Devi Prasad Gupta,
Viilage- Gajpatipur, P.O.-Tendwa Bashant pur, Tehsil- Mahsi, District- Bahraich to ShriRajkaram Singh M/S
Singh Canstruction. S/o Shri Virendra Singh 46-Navi Kot Nanda, Bakhshi kaTalab Lucknow with the condition
that the £C will not be transferred further and after 6 months the EC will be null and void.

" Rest ail the content of Environmental Clearance letter no 663/Parya/$EAC/42¢1/2018 date
31.01.2018 shati remain the same,

Member Secretary, SEIAA

Ref. No.oee = 3fSEAC 018 _Dated: As alyove
Copy for information and Mﬂﬁiﬂ 3ction to:
1. The Principal Secretary, Environment, U P. Govt,, Lucknow.
Advisor, A Division, Ministry of Environment, Forests & Climate Change, Govt. of India, Indira
Paryavaran Bhawan, Jor Bagh Road, Aligani, New Dethi.
3. Additional Director, Regionai Office, Minustry of Environment & Forests, (Central Regon),
Kendriya Bhawan, Sth Fioor, Sector-H, Aligan;, Llucknow.
4. The Member Secretary, U.P. Pollution Control Board, TC-12V, Paryavaran Bhawan, Vibhute
Khand, Gomti Nagar, Lucknow
8. District Magistrate, Barabanki, U.P.

€& Ditector, Department of Geology & Mining, U P. Lucknow.
7 Copy for Web Master/Guard file. /'
4
{Ashish Tiwari)
Member Secretary, SEIAA
L= (o,
I
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State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P.
Vineet Khand- 1, Gomnti Nagas, Luicknow - 226 010

" Phooe : 91-322-2300 541, Fax : 91-522-2300 543
o, il
Shri Ravi Shankar Shukia :kbm : doeuptho@yaboo.com
$/o ShriParmanandShukis, gt o
Saraikaji Kadan Urf Mivapur,
Thana-Line Bazar, Jaunpur-222143
p-— s
Ref. m...({.@...mmmwwumzo Date: /S October, 2020

Sub:  Transfer of Environmental Clearance for Sand Mining from Yamuna River 8ed from Khand No.-3,
Vitlage- Bhilor, Bara, District- Aliahabad, U.P., M/s C. L Gupta & Sons, (Leased Are3-8.00 Ha).

Dear Sir,

Please refer to your application dated 04-09-2020 and undated letter recetved in this office on 07-03-2020
addressed ta the SEAC, Director & Secretary, Directorate of Environment, U.P,, Lucknow on the subject as above.
The case was considered in SEWA meeting held on 21-09-2020.

SEIAA gone through the undated letter of Shn Ravi Shankar Shukla regarding transfer of Environmental
Clearance to the sbove project issued vide letter no. 54/Parya/SEAC/4012/2018 date 07.05.2018. SEIAA gone "
throygh file and documents and found that the above Environmental Clearance was issued to ShriSanjeev Kumar’
Gupta $/o Shri Surendra Kymar Gupta, 437/189 Nevada Colony, Ashok Nagar, Sadar, Allahabad for 3 period of 5
years. SEIAA noted that the previous lease issued 1o Shri Sanjeev Kumar Gupta vide letter no. 1505/Xhanil/2017-18
dated 30.11 2017 for a period of S years was cancelled vide DM, Prayagraj order no. 1816/Khaniy/2019-20 dated
27.01.2020 and another LOI was issyed to Shri Ravi Shankar Shukia $/0 Shri Parmanand Shukla, Sarai Kaji Kadan Urf
Miyapur, Line 83zar, Jaunpur vide letter no, 906/Khany/2020-21 dated 11.08.2020 for a period of § years. SEIAA
opined to transfer Environmental Clearance issued vide letter no. 54/Pary2/SEAC/4012/2018 date 07.05.2018 from
ShriSanjeev Kumar Gupta S/o ShriSurendrz Kumar Gupta, 437/189 Nevada Colony, Ashok Nagar, Sadar, Aliahabad,
to Shri Ravi Shankar Shykia S/o Shn Parmanand Shukla, Sarai Kaj Kadan Urf Miyapur, Line Bazar, Jaunpur for
remaining period ie up 10 06.05.2023. Validity of Environmental Clearance shall be extended after recewving
centiticate from the competent authority that minng was not conducted on previous €C after07.05.2018.

Rest all the content of Environmentai Clearance letter no whm/smmo}z/m éﬂe 07.05.2018
shall remain the same A

. = “ .

Member Secretary, SELAA

Ref. No.. e [PV [SEAC/4012/2018 __ Dated: As above
mmmg&mnm_

The Principal Secretary, Envirconment, U P Gavt,, Lucknow
2. Advisor, IA Division, Ministry of €nvirecnment, Forests & Climate Change. Govt. of Indwa, indwa
Paryavaran 8hawan, Jor Bagh Road, Aliganj, New Delh,
3. Additional Director, Regional Office, Minustry of Environment & Forests, [Central Region). Kendriys
Bhawan, Sth Floor, Sector-H, Aligan;j, Lycknow.
The Member Secretary, U.P. Pollution Control Board, TC-12V, Paryavaran Bhawan, Vibhuti Khand,
Gomti Nagar, Lucknow.
5. Dustrict Magistrate, Allahabad, U P
Drrector, Department of Geology & Mining, U P Lucknow,

7. Copy for Web Master/Guard (ile. /

/

{Ashish Tiwari}
Member Secretary, SEIAA

o~
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State Level Environment Impact Assessment Authority, Uttar Pradesh

Diuctouleoﬂilwimmem,up
Vincer Khand-1. Gomti Nagss. Lucknow - 226 010
To. Phosse : 9] -
Shei Arvind Singh Slkarwar, Bt d o L P91 5121000 08
S/o Shel Ram Singh Sikarwas, Website - z
28/199 New Gandhi Colony, TR
Morena, MP.
Ref. No.-3.5 ... /Parya/SEIAA/4428/2020 Date: 2.8 September, 2020

Sub:  Traasfer of Environmeants! Qearance for Sand/Morrum Mining from Ken Riverbed at Gata No., 168, 166
and 174, Block No. 20 st Village Padohrs Khadar, Tehsll Pallane, & District Bonnds, Uttar Pradesh. (Area 14.0 Ha).
File No. 24428

Dear Sir.

Piease refer 1o your apphcation/letter dated 20-08-2020 addressed to the SEAC, Director & Secretary,
Directorate of Environment, U.P., Lucknow on the subject as above. The case was considered in SEIAA meeting
held on 11-09-2020.

SEIAA gone through the fetter of Shri Arvind Singh Sikarwar, Morena, MP dated 20.08.2020 regarding Uransfer
of Environmental Clesrance to the above project issued vide letter no. 479/Parya/SEAC/4428/2018 date
22.11.2018. SEIAA gone through the file and documents and found that the above Environmental Clearance wis
ssued to Shri Bashudev Sharma S$/o Shii Kanhaiya Lat Sharma, Surajpura, Nakhioll, Atar, Bhind, MP. SEIAA noted
that the previous lease issued to Shri Bashudev Sharma was cancelied vide DM, Barxis order no. 1694/Khanij-
30/Banda dated 24.09.2019 and another Lol was issued to Shri Arvind Singh Sikarwar, S/o Shri Ram Singh Sikarwar,
28/199, New Gandhi Colony ,Morena, MP vide letter no, 943/Khanij-30/Banda dated 01.07.2020. Hence SEIAA
opined to transfer Environmental Clearance issued vide letter no. 479/Parya/SEAC/4428/2018 date 22.11.2018
from Shn Bashudev Shanma $/0 Shri Kanhaiya Lal Sharma, Surajpura, Nakhioli, Atar, Bhind, MP to Shri Arving Singh
Sikarwar, S/o Shri Ram Singh Sikarwar, 28/19%3 New Gandhi Colony, Morena, MP with the condition that the EC will

not be transferred further and after 6 months the EC will be null and void. ik ‘?‘- =
Rest all the content of Environmental Clearance letter no 479/Parya/SEAC/4428/2018 date 22.11.2018
shall remain the same. _ —

e -
{Ashish Tiwari)
Member Secretary, SEIAA
Ref N ruscisiammnenns [PATYA/SEAC/S428/2018  Dated; As above
Cogy for tnformation and pecessary action 10:
1. The Principal Secretary, Environment, U.P. Govt., Lucknow,
2. Advisor, 1A Division, Ministry of Environment, Forests & Climate Change, Govi. of india, Indira
Paryavaran Bhawan, jor Bagh Road, Aligan), New Defhi.
3. Additional Director, Regional Office, Ministry of Environment & Forests, (Central Reglon), Kendriya
8hawan, 5th Floor, Sector-H, Aliganj, Lucknow.
4. The Member Secretary, U.P. Pollution Control Board, TC 12V, Paryavaran Bhawan, Vibhuti Khand,
Gomti Nagar, Lucknow.
5. District Magistrate, Banda, U.P.
6 Director, Department of Geology & Mining, U.P. tucknow.
7 Copy for Web Master/Guard file.

{Ashish Tiwari)
Member Secretary, SEIAA

A
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State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P.
Vineet Khand- 1, Gomsti Nagar, Lucknow - 226 010
Phone : 91-522-2300 541, Fax : 91-522-2300 343
£-ruail  docuplia@yehoocom

To,
Shri Kalicharan,
M/s K C Construction,
S/o Shrilay Singh,
Village- Simradha, Tehsll- Grauths,
District- Jhansi, U.P.

Ret. No...... 0 5. fparya/SEAC/4017/2018 Date: O 4June, 2020

Sub: TYransfer of Environmental Clearance for Sand/Morum Mining™ at BehatarGhat of Betwa River
Aarajl NO.-522Gha, Village- Behatar, Tehsil- Garaytha, Distt.- Jhansi, U.P., M/s Rising india, (Leased
Area-14.164 Ha)

Dear Sir,

SEIAA in s meeting dated 04-06-2020 considered the request of the Project Proponent to
change the production capacity as per the revised LOI, for which Transfer of £C has been Issued by SEIAA
vide letter no. -34/Parya/SEAC/4017/2018 dated 15/05/2020. SEIAA nated that the production capacity
mentioned in revised LOI is well within the capacity mentioned in previous EC. Hence SEIM consideted
the request and agreed that rest ali the other content of Envirgnmental ﬂmlg\ter no, -
179/Parya/SEAC/4012/2018 dated 17/02/2018 shall remain same.

17/2018

1. The Principal Secretary, Environment, U P, Govt., Lucknow.

2. Advisor, A Division, Ministry of Environment, Forests & Climate Change, Govt. of indis,
Indira Paryavaran Bhawan, Jor Bagh Road, Aliganj, New Delhi.

3. Additional Director, Regional Office, Ministry of Environment & Forests, {Central Region),
Kendriya Bhawan, Sth Floor, Sector-H, Aliganj, Lucknow.

4. The Member Secretary, U.P. Pollution Control Board, TC-12V, Paryavaran Bhawan, Vibhuti
Khand, Gomti Nagar, Lucknow.

5. District Magistrate, Jhansi, U.P. in reference 10 the letter no. - 249/30 mmc/2020-21 dated
01.06.2020

6. Director, Department of Geology & Mining, U.P. Lutknow. in reference (o the
195/M28/2012(Parya Swi) 2019 TC dated 02.06.2020

7. Copy for Web Master/Guard file.

{Ashish Tiwari)
Member Secretary, SEIAA



' (&}
State Level Environment Impact Assessment Authority, Uttar Prade?h

Directorate of Environment, U.P

To, Vineet Khand-1, Gomti Nagar, Lucknow - 226 01
shri Vijay Kumar Sen, Phone :91-522-2300 541, Fax :91-522 2300 343
M/s Mastergenie Services Pvt.ltd, £-mail * doeuplko@yahoo.com
61-Kanha Kunj, Kolar Road, Website  www,se1aaup.in
Bhopal M.P. 462016
—
Ref, NO.3.b.......[Parya[SEAC/4069/2018 _ Date: [C” May, 2020

Sub:  Transfer of Environmental Clearance for Proposed River Bed Sand/Morrum Mining from Betwa
River for M/s Sharad Enterprises located at Gata No.- 240, Khand No.- 2, Village-Himanpura, Tehsil- Kaipl,
District- Jalaun, U.P., Working Area- 16.40 ha(43.0 Acre}, Sanctioned Lease Area- 20.242 ha (50 Acre)

Dear Sir,

Please refer to your application/letter dated 08-05-2020 addressed to the SEIAA, Directorate of
Environment, U.P., Lucknow on the subject as above. The case was considered in SEIAA meeting held on 14-
05-2020.

SEIAA gone through the application of Shri Vijay Kumar Sen, M/S Master Genie Services Pvt Ltd dated
08/05/2020 regarding transfer of Environmental Clearance to the above project issued vide letter no.
280/Parya/SEAC/4069/2018 date 31/03/2018. SEIAA gone through file and documents and found that the
above Environmental Clearance was issued to Shri Sharad Pratap Singh Yadav M/S Sharad Enterprises Jhansi
SEIAA noted that the previous lease issued to Shri Sharad Pratap Singh Yadav M/S Sharad Enterprises Jhansl,
was cancelled vide DM, Jalaun letter no. 759/Khanij-MMC30 dated 29/12/2018 and likewise LOI was issued
to Shri Vijay Kumar Sen, M/s Master Genie Services Pvt Ltd vide DM, Jalaun letter no. 974//Khanij-MMC30
/2019 dated 13/03/2020. Hence SEIAA apined to transfer Environmental Clearance issued vide letter
no280/Parya/SEAC/4069/2018 date 31/03/2018 from Shri Sharad Pratap Singh Yadav M/S Sharad
Enterprises, S/o Shri Shyam Sundar Singh Yadav, House no. 240, 4A Clvil lines, Kachahri Chauraha, Jhansi to
Shri Vijay Kumar Sen, M/s Master Genie Services Pvt Ltd, 61 Kanha Kunj Kolar road, Bhopal, MP.

Rest all the content of Environmental Clearance letter no. ZBO/Parva/SERCIAOGSIZOIB date
31/03/2018 shall remain sameé.

Mmmmmmm__

The Principal Secretary, Enviranment, U.P. Govt., Lucknow.

2. Advisor, |A Division, Ministry of Environment, Forests & Climate Change, Govt. of India, Indira
Paryavaran Bhawan, Jor Bagh Road, Aliganj, New Delhi.

3. Additional Director, Regional Office, Ministry of Environment & Forests, (Central Region),
Kendriya Bhawan, Sth Floor, Sector-H, Aliganj, Lucknow.

4. The Member Secretary, U.P. Pollution Control Board, TC-12V, Paryavaran Bhawan, Vibhuti

Khand, Gomti Nagar, Lucknow.

District Magistrate, Jataun, U.P.

Director, Department of Geology & Mining, U.P. Lucknow.

7. Copy Tor Web Master/Guard file.

o n

{Ashish Tiwarl}
Member Secretary, SEIAA
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State I,cvel Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P.
Visseet Khand- |, Gomei Nagar, Lacknow - 226 010
Phone :91-522-2300 541, Fax : 91-522-2300 543
E-mall : docuplin@yehon.onn
Website : www.seiaaup.com

To,
Shri Ravindra Singh,
S/o Late Raj Kishor,
R/o Singhpur, Post- Semra Nasirpur,
Tehsll- Yands, District- Ambedkar Nagar, U.P.
Ret. No.. 0 &..... /Parya/sSEAC/3887/2018 Date: Od-iune, 2020

Sub:  Transfer of Environmental Clearance for Sand Mining at Gata No.56 Da M, Village- Manjha
Salarpyr, Tehsil- Tanda, District- Ambediar Nagar, U.P. Lease Area- 13 acres (5.26 ha)
ar Sir,

* SEIAA in its meeting dated 04-06-2020 considered the request of the Project Proponent to
change the production capacity as per the revised LOI, for which Transfer of EC has been issued by SEIAA
vide letter no. - 35/Parya/SEAC/3887/2018 dated 15/05/2020. SEIAA noted that the production capacity
mentioned in revised LO! is well within the capacity mentioned in previous EC. Hence SEIAA considered
the request and agreed that rest all the other content of Enwronmentaww er no.
122/Parya/SEAC/3887/2018 date 27/01/2018 shall remain same. 5 e

2 cagae

B
! Tiwarl) -
Member Secretary, SEIAA
Rel. No............. ../Porya/SEAC/3887/2018 __ Dated: As above

1. The Principal Secratary, Environment, U.P. Govt,, Lucknow.

2. Advisor, 1A Division, Ministry of Environment, Forests & Climate Change, Govt. of India,
Indira Paryavaran Bhawan, Jor Bagh Road, Aliganj, New Delhi.

3, Additional Director, Regional Office, Ministry of Environment & Forests, (Central Region),
Kendriya Bhawan, Sth Floor, Sector-H, Aliganj, Lucknow,

4. The Member Secretary, U.p. Pollution Control Board, TC-12V, Paryavaran Bhawan, Vibhuti
Khand, Gomti Nagar, Lucknow.

S. District Magistrate, Ambedkar Nagar, U.P. in reference to the letter no. -1088/khanan
anubhag /parya. Swa.ra.patraj20 dated 30.05.2020.

6. Director, Department of Geology & Mining, U.P. Lucknow in reference to the letter no. -
195/M28/2012{Parya Swi) 2019 TC dated 02.06.2020

7. Copy for Web Master/Guard file,

[

{Ashish Tiwari)
Member Secretary, SEIAA
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State Level Environment lmpact Assessment Authority, Uttar Pradesh

Yo Directorate of Environment, U.I’
' Shri Nagendra Bahadur Si Vineet Khazd-1. Gomt] Nagar, Locknow - 226 010
s/:s:n‘::rer:wm; s:yah Phooe : 91-522-2300 $41, Fax : 91-522-2300 543
village- Gonti, PurwaKhas, E-mail: Wm
Tehsil- Karchhana Prayagraj. Webalie : wwwcsciamup.com
Ref. No_.1 2.5 /paryasseacysoss/z01s Date: | § June, 2020

Sub:  Regarding Transfer of Environmental Clearance for Sand Mining from Yamuna River bed st Khand
No. 5, Village-Naudiha, Amilia,Bara, Allahabad.(leased Area-8.0 Ha)

Dear Sir,

Please refer to your application/letter dated 27-05-2020 addressed to the SEIAA, Directorate of
Environment, U.P., Lucknow on the subject 3s above. The case was considered in SEIAA meeting held on
12/06/2020.

SEIAA gone through file and documents and found that the above Environmental Clearance was
ssued to Shri Vidya Bhusan Singh $/o Shri Ramesh Singh vitl- Pawari, Tehsil- Karchhana, Allashabad, SELAA
noted that the previous lease issued to Shri Vidya Bhusan Singh 5/0 Shri Ramesh Singh, was cancelied vide
DM, Prayagraj letter no, 618/Khani)/ E-nilami Balu/2015-20 dated 21/06/2019 and another LOI was issued to
Shri Nagendra Bahadur Singh S/o Shri Fateh Bahadur Singh village- Gonti, Purwakhas, Tehsil- Karchhana
Prayagraj vide DM, Prayagraj letter no. 147/Khanijf2020-21 dated 22/05/2020. Hence SEIAA opined to
transfer Environmental Clearance issued vide letter no. 171/Pary3/SEAC/3983/2017 date 12/02/2018. from
Shri Vidya Bhusan Singh S/o Shri Ramesh Singh vill- Pawari, Tehsil- Karchhana, Allshabad to Shn Nagendra
Bahadur Singh 5/0 Shri Fateh Bahadur Smgh village- Gonti, PurwaKhas, Tehsil- Kargh 3

12/02/2018 shall remain same,

Copy for Information and necessary action to; )
1. The Principal Secretary, Enviroament, U.P. Govt., Lucknow.
2. Advisor, {A Division, Ministry of Environment, forests & Climate Change, Govt. of india, Indira
Paryavaran Bhawan, Jor Bagh Road, Aliganj, New Delhi.
3. Additional Director, Regional Office, Ministry of Environment & Forests, (Central Region),
Kendriya Bhawan, 5th Floor, Sector-H, Aliganj, Lucknow.
4. The Member Secretary, U.P. Pollution Control Board, TC-12V, Paryavaran Bhawan, Vibhuti
Khand, Gomti Nagar, Lucknow.
S. District Magistrate, Allahabad, U.P.
Director, Department of Geclogy & Mining, U.P, Lucknow.
7. Copy for Web Master/Guard file.

o

(Ashish Tiwari)
Momber Secretary, SEIAA



State wal Eny'ironment Impact Assessment Authority, Uttar Pmdah&)

thmofﬂnvmt.up.
Yimeet Khand-1, Goanti Nagar, Lucknows- 226 010

To. Phone : 91-522.2300 54 9.
:”\dm E-oviai : |, Fax:91-522- 2300 543
'0 Virendrs Singh Webwite : i
Village- Khairs Najabgarh, M
New Delhl,

Ref. No...!.}.\fw.pwvscuummn Date: § T June, 2020

Sub:  Transfer of Environmental Clesrsnce for River Sand/Bajeri/Boulder Mining Project at Khand
No./Gata No.-03, Lot No.-03, Village- Rehna, Tehsil- Bohat, District- Saharanpur, U.P. {Lezsed Area - 8.05
Ha).

Dear Sir,

Please refer to your application/letter dated 05-06-2020 addressed to the Chairman, SEIAA,
Directorate of Environment, U.P,, Lucknow on the subject as above, The case was considered in SEIAA
meeting heid on 12/06/2020.

SEIAA gone through the application dated 05.06.2020 regarding transfer of Environmental Clearance
lo the above project issued vide letter no. 481/Parya/SEAC/4294/2018 date 22/11/2018. SEIAA gone theough
file and documents and found that the above Environmental Clearance was issued o Shti Rahul Panwar Rfo
House no.- 15-16 Sector- 15, Urban State, District- Sonipat, Haryana. SEIAA noted that the previous lease
issued to Shri Rahul Panwar, was cancelled vide DM, Saharanpur fetter no. 2623/Xha. anu/ E-nilami
Saharanpur dated 08/02/2019 and another LOI was issued to Shri Satyendra S/o Virendra Singh village-
Khaira Najabgarh, New Delhl vide DM, Saharanpur letter no. 3357/Khanan/2019-20 dated 23/01/2020. Hence
SEIAA opined to transfer Environmental Clearance issued vide letter no. 481/Parya/SEAC/4294/2018 date
22/11/2018. from Shri Rahul Panwar R/o House no,- 15-16 Sector- 15, Urban State, District- Sonipat, Haryana
to Shri Satyendra $/o Virendra Singh village- Khaira Najabgarh, New Delhi.

Rest all the content of Environmental Clearance letter no. 4BWDOIS date
22/11/2018 shall remain same. /—-w

C 0 R RCSSIBTY getion (O°

1. The Principal Secretary, Environment, U.P. Gowt., Lucknow. y

2. Advisor, 1A Division, Ministry of Environment, Forests & Climate Change, Govt. of India, Indira
Paryavaran Bhawan, Jor Bagh Road, Aliganj, New Delhi.

3. Additiona! Director, Regiona! Office, Ministry of Environment & Forests, (Central Region),
Kendriya Bhawan, 5th Floor, Sector-H, Aliganj, Lucknow.

4. The Member Secretary, U.P. Poliution Control Board, TC-12V, Paryavaran Bhawan, Vibhuti

Khand, Gomti Nagar, Lucknow.

District Magistrate, Saharanpur, U.P.

Director, Department of Geology & Mining, U.P. Lucknow,

Copy for Web Master/Guard file.

MNpvin

{Ashish Tiwarl)
Member Secretary, SEIAA



- State Level Environment Impact Assessment Authority, Uttar Pradesh

To, Directorate of Environment, U.P.
ShetIoRaeh Singh Vack (Pahawi Traders). Vincet Khiand- 1, Gomti Nagas, Liscknow - 226 010
$/0 Shri Ram Vriksh Singh Yadav, Phane : 91-522-2300 541, Fax :91-522-2300 543
R/0 1095, Uphar, Sector-3, Eideco Udyan-2,

E-mail : doeupiko@yshoo.com

Raibarelly road, Lucknow. Website : www scissup.com
Ref. No.2 3.5 /parya/seac/a13a/aos Date: /0 September, 2020

Sub:  Transfer of Environmental Clearance for Proposad River Bed Sand Mining Project from Betwa River
for M/s H.5.M. Holding located at Khand No,- 22/10, Village- Rirua Basaria, Tehsl-Sarila, District- Hamirpur,
U.P., Sanctioned Lease Area: 24.291 hs, File No. 4133

Dear Sir,

Please refer to your application/letter dated 01-07-2020 addressed to the SEAC, Director &
Secretary, Directorate of Environment, U.P., Lucknow on the subject as above. The case was considered in
SEIAA meeting held on 18-08-2020.

SEIAA gone through the letter of Shri Kailash Singh Yadav, Lucknow dated 01.07.2020 regarding
transfer of Environmental Clearance to the above project issued vide letter no. 76/Parya/SEAC/4133/2018
dated 14.05.2018. SEIAA gone through the file and documents and found that the above Environmental -
Clearance was issued to Shri Ajit Singh Malhotra, S/o Shri Jai Singh Malhotra, Nehru Ward, Pipariya,
Hoshangabad , M_P. SEIAA noted that the previous lease issyed to Shri Ajit Singh Malhotra,, was cancelled
vide DM, Hamirpur order no. 909/Khanij-MMC-30 dated 27.07.2019 and another LOI was issued to Shri Shri
Kailash Singh Yadav tPahalwan Traders) , S/o Shri Ram Vriksh Singh Yadav R/o 1095, Uphar Sector-3 €Eldeco
Udyan-2, Raibarelly road Lucknow vide letter no. 289/Khanij MMC-30 Vividh/2020-21 dated 27/06/2020 for 6
months and production capacity of 194304 m3. Hence SEIAA opined to transfer Environmental Clearance
issued vide letter no. 76/Parya/SEAC/4133/2018 dated 14,05.2018 from Shri Ajit Singh Malhotra, S/o Shri Jai
Singh Malhotra, Nehru Ward, Pipariya, Hoshangabad , M.P. to Shri Shri Kailash Singh Yadav (Pahalwan
Traders) , S/o Shei Ram Vriksh Singh Yadav Rfo 1035, Uphar Sector-3 Eldeco Udyan-2, Raibarelly road
Lucknow with the condition that the EC will not be transferred furthet and after 6 months the EC will be null
and void.

Rest all the content of Environmental Clearance letter no- 76/Paryals : 18 dated
14.05.2018 shall remain the same.

R o P: 4 (Asa
for info LA st J
1. The Principal Secretary, Environment, U.P. Govl,, Lucknow.
2. Advisor, IA Division, Ministry of Environment, Forests & Climate Change, Govt. of India, Indira
Paryavaran Bhawan, Jor Bagh Road, Aliganj, New Dethi.
3. Additional Director, Regional Office, Miristry of Environment & Forests, (Central Region),
Kendriya Bhawan, 5th Floor, Sector-H, Aliganj, Lucknow.
4. The Member Secretary, U.P. Poliution Control Board, TC-12V, Paryavaran Bhawan, Vibhuti
Khand, Gomti Nagar, Lucknow.
5. District Magistrate, Hamirpur, U.P.
6. Oirector, Department of Geology & Mining, U.P. Lucknow.
7. Copy for Web Master/Guard file.

{Ashish Tiwari)
Member Secretary, SEIAA
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State Level Environment Impact Assessment Authority, Uttar Pradesh

To,

.

Directorate of Environment, U.P.

Vineet Khand -1, Gomti Nagar, Lucknow - 226 010
Phone :91-522-2300 541, Fax: 91-522-2300 543

$hri Shyam Mohan Tiwari o
S/o Late Shri Ramswaroop Tiwari £ - Fancsciup. cont
M/s Krishna Techno Consultant Pvi Lid.
43 Geet Mohni Phase-6K, Sector Ayodhya Nagar, 8hopal,
Ref. No 414 . /Parya/sEiAn/4201/2020 Date: ) G October, 2020

Sub: __ Transfer of Environmental Clearance for River Sand/Morrum Mining 3t Khand No./ Gats No.-19/13,
Village-Ticapur, Yehsit-Maudaha, District-Hamirpur, M/s Thakur Construction Company, Lease Area; 12,145 Ha,

File No. 4201

Dear Sir,

Please refer 1o your application/letter daved 29-09-2020 addressed to the SEAC, Director & Secretary,

Diwectorate of Environment. U.P., Lucknow on the subject 3s 2bove. The case was consdered in SEIAA meeting
heild on 01.10.2020.

SELAA gone through the letter of Shri Shyam Mohan Tiwari regarding transler of Environmental Clearante

to the above project ssued vide letter no. 101/Parya/SEAC/4201/2018 date 23.05.2018, SEIAA gone through file
and documents and found that the above Environmental Clearance was issued 10 Shn Ajay Rai Dwivedi S/o Shri
Ram Dutt Dwivedi, Rfo 235 Uttan Kheldar, Fatehpur. SEIAA noted that the previous lease issued to Shri Ajay Rai
Owivedi was cancelled vide OM, Hamirpur order no, 246/Khaniy/MMC-30-vividh/2020-21 dated 30.05.2020 and
another LOI was issued to Shri Shyam Mohan Tiwari $/0 Late Shn Ramswaroop Tiwari M/s Krshna Techno
Consultant Pyt L1d. 43 Geet Mohni Phase-6K, Sector Ayodhya Nagar. Bhopal vide letter no. 431/ Khanij/MMC-30-
vrvidh/2020-21 dated 19/06/2020. Hence SEIAA opined to transfer Environmental Clearance issued vide letter no.
101/Parya/SEAC/4203 /2018 date 23.05.2018 from Shri Ajay Rai Owrvedi 5/0 Shri Ram Dutt Dwivedi, R/o 235 Uttari
Kheldar, Fatehpur to Shri Shyam Mohan Tiwari §/0 Late Sha Ramswaroop Tiwan M/s Krishna Techno Consultant
Pvi Ltd. 43 Geet Mohni Phase-6K, Sector Ayodhya Nagar, Bhopal for 6 months and 87152 m3 @pacity, with the
condition that the EC wil not be transferred further and after 6 months the EC wifl be nuland‘

shall remain the same.

Rest ali the content of Enveonmental Clearance letter na 101/Parya/SEAC/4201/2018 dltc 23.05.2018

(Ashigh Tawari)
Member Secretary, SEIAA
Ref. No.......... rhiamones [Parya [SEAC/4201/2018 Dated: As gbove
Mmmrmmm
The Principal Secretary, Eavironment, U.P. GovL, Lucknow
2v Advisor, 1A Division, Ministry of Environment, Forests & Climate Change, Govt. of india, Indira
Paryavaran Bhawan, Jor 8Bagh Road, Aliganj, New Deihi.
3. Additional Director, Regional Office. Ministry of Environment & Forests, (Central Region), Kendriya
Shawan, Sth Fioor, Sector-H, Aliganj, Lucknow
4. The Member Seccetary, U P, Pollution Control Board, 1C-12V, Paryavaran Bhawan, Vibnuti Xhand,
GomU Nagar, Lucknow.
5. Dsstrict Magistrate, Hamupur, U P
&. Director, Department of Geology & Miming, U.P. {ucknow

Copy for Web Master/Guard file

{Ashish Tiwari}
Member Secretary, SEAA
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* Stite Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.R
Vineet Khand- 1, Gorti Nagar, Lucknow - 226 010
Phooe : 91-522-2300 541, Fax : 91-522-2300 543

Yo,

E-meil : docupBn@ysboo.con
Shei Arvwrar Alam Khen, it o 0
/s Aadhya Entarprises, Website : werw.seizsup.con
iayur Vihar Colony, i
Medical Coliege shansl,
Jhansl.

Sub: r&wummwwm«mm on the Betwa River for M/s
Kuber Kamna Marbels Pvt. Ltd. 2t Gats No.- 556, Khand Na.-02, (Ares- 16.194 Ha), Villaga-Basrehl, Tehsll- Kalpl,
District- Jalaun, U.P,, File No. 4518 / 4300

Dear Sir,

Please refer to your appiication/ketter undated addressed to the SEAC, Director & Secretary, Directorate
of Environment, U.P., Lucknow on the subject as above. The case was considered in SEIAA meeting held on 09-10-
2020. : .
SEIAA gone through the undated letter of Shri Anwar Alsm Xhan regarding transfer of Environmental
Clearance to the above project ksued vide letter no. 454/Parya/SEAC/4518/2018 date 16.11.2018. SEIAA gone
through file and documents and found that the above Envircnmental Clearance was issued 10 M/s Kuber Kamna
Private Umited 312 Ganpati Plaza, Mi Road Jalpur, Rajsthan. SEIAA noted that the previous lease issued to M/s
Kuber Kamna Private Limited was Gancelied vide DM, Jalaun, order no. 719/Khanii MMC-30 dated 31.12.2019 and
‘another LO! was ksued to M/S Aadhya Enterprises, Mayur Vihar Colony, Medical Coliege shansl, Jhansi vide letter
no, 1291/xhani-MMC-30 E-Tender 2020 dated 02.07.2020. Hence SEIAA opin2d to transfer Enviconmental
Clearance issued vide letter no. 454/Parya/SEAC/4518/2018 date 16.11.2018 from 1o M/s Xuber Xamna Private
Umited 312 Ganpati Plaza, M! Road Jzlpur, Rajsthan to M/s Aadhya Enterprises, Mayur Vihar Colony, Medical
College Jhansi, Shansi for six months and 121455 m3 capacity, with the condition that the EC will not be transterred
further and after 6 months the EC will be nuli and void.

Rest alt the mntent of Environmental Clearance letter no 454/Parya/SEAC/4518/2018 date 16.11.2018
shall remain the same.

. The Principal Secretary,

2. Advisor, 1A Division, Ministry of Environmefit, Forests & Climate Change, Govt. of India, Indirs
Paryavaran Bhawan, jor Bagh Road, Aliganj, New Delhi.

3. Additional Director, Regional Office, Ministry of Environment & Forests, {Central Region), Kendriya
Bhawan, Sth Floor, Sector-H, Aliganj, Lucknow,

4. The Member Secretary, U.P. Pollytion Control Board, YC-12V, Paryavaran Bhawan, Vibhuti Khand,

Gomti Nagar, Lucknow.

District Magistrate, Jalaun, U.P.

Divector, Department of Geology & Mining, U.P. Lucknow.

Copy for Web Master/Guard fie. /

i

{Ashish Tiwari)
Member Secretary, SEIAA
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State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Envirohment, UP

Vineet Khand- 1, Gomti Nagar, Lucknow - 226 010
Phone : 91-522-2300 541, Fax: 91-522.2300 543
To, E-mail : doeuplko@yahoo.com
Shri Ajay Chandak, Website : www.seizaup.com
S/o Shri Madan lal Chandak,
203-G Block, Shri Ganganagar,
Rajasthan,

Ref. No.-S 1.5 /parya/se1an/Gen/2020 Date: 9 73 December, 2020
Sub: Transfer of Environmental Clearance issued vide letter no. 302/Parya/SEAC/4305/2018 dated 30. 07 2018

Dear Sir,

Please refer to your application/letter 18112020 addressed to the SEAC, Director & Secretary,
Directorate of Environment, U.P., Lucknow on the subject as above. The case was considered in SEIAA meeting
held on 11-12-2020.

SEIAA gone through the letter of Shri Ajay Chandak dated 18.11.2020 regarding transfer of Environmental
Clearance to the above project issued by SEIAA vide letter no. 302/Parya/SEAC/4305/2018 dated 30.07.2018.
SEIAA gone through documents and found that the above Environmental Clearance was (ssued to Shri Rajesh
Kumar Singh 28-B/100D/1 Neta Chauraha, Allahpur Sadar, Allahabad. SEIAA noted that the previous lease issued to
Shri Rajesh Kumar Singh was cancelled vide DM, Kaushambi, order no. 1536/Khanan Sahays Ka dated 29.01.2020
and another LOI was issued to Shri Ajay Chandak, S/o Shri Madanial Chandak 203 G Block Shri Ganganagar,
Rajshthan vide fetter no. 218/Khanan Sahayak Ka dated 12/06/2020 for six months and 242500 m3 capacity. Hence
SEIAA opined to transfer Environmental Clearance issued vide letter no. 302/Parya/SEAC/4305/2018 dated
30.07.2018 from Shri Rajesh Kumar Singh 28-8/1000/1 Neta Chauraha, Allahpur Sadar, Allahabad to Shri Ajay
Chandak, /o Shri Madanlal Chandak 203 G Block Shri Ganganagar, Rajshthan with the condition that the EC wilt
not be transferred further and after 6 months the EC will be nuli and void.

Area mentioned in the previous EC is being transferred only. if there is a change in geo-coordinates of the
area then £C will be null and void.

Rest all the content of Environmental Clearance letter no. 302/Parya/SEAC/4305/2018 dated 30.07.2018
shall remain same. .

Any appeal against this £C shalf lie with the National Green Tribunal, if preferred, within a period of 30
days as prescribed under Section 16 of the National Green Tribunal Act, 2010,

(Ashish
Member Secretary, SEIAA

Parya/SEIAA/Gen/2020 Dated: As above
Co gy ar Information and necessary action to:
The Principal Secretary, Environment, U.P, Govt,, Lucknow,

2. Advisor, 1A Division, Ministry cf Environment, Forests & Climate Change, Govt. of India, Indira
Paryavaran Bhawan, Jor Bagh Road, Aliganj, New Delhi

3. Additional Director, Regional Office, Ministry of Eaviconment & Forests, {Central Region), Kendriya
Bhawan, 5th Floor, Secter-H, Aliganj, Lucknow

4. The Member Secretary, U.P. Pollution Control Board, 1C-12V, Paryavaran Bhawan, Vibhuti Khand,
Gomti Nagar, Lucknow.

5. District Magistrate, Kaushambi, U.P

Director, Department of Geology & Mining, U.P. Lucknow

7. Copy for Web Master/Guard file

p}

/

(Ashish Tiwari)
Member Secretary, SEIAA
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State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P.
Vineet Khand- 1, Goarts Nagar, Lucknow - 226 010
Phone - 91-532-2300 541, Fax : 91,522-2300 543

E-mail : doeupfko@®yahoa com
Website : www.seisatp.com
M/s Tara Enterprises,
Shri Chandrajeet Kushwaha
S/0 Sri Mithai lal Kushwaha
Plot no 51, R.K. Puram Hawelia Awas Vikas, Junshi,
Prayagraj, U.P.

Ref. No... . .......... /Parya/SEIAA/4152/2020 Date: 7 U December, 2021
@ .
Reference- MoEFCC Proposal no- SIAJUP/MIS/239438/2021 & SEIAA, U.P File no- 4152

Sub: Transfer of Environmenta! Clearance issued sand Mining Project at the riverbed of Yamuna
at Khand no, 14/11 to 14/12 located in village Katri, Tehsil Kausambi, District Kausambi,
U.P.{lease area -10.46 ha) file no. 4152

Deae Sa,

Plesse refer 10 your apphcation/lettec 1811 2021 addressed to the SEAC Director &
Sedentary, Directorate of tnvironment, U.P, Lucknow on the subject as above. The case was
canndered in SELAA mevtiog held on 30 11-2021 & 24 122021

SEIAA gone through the fetter of Shri Chandrajeet Kushwaha dated November 2021 regarding
transtar  of  favironmental  Clearance to  the above project  issued vide letter  no.
27/Paryal/SEAC/A152/2Q18 date 18.04 2018. SEIAA gone through file and documents and noted that
the Dovitonmental ¢ iearance way ssued 1o Sho Keshan Nandan Simgh S/o Shri Rama Shankar Singh
Vastu Nagar, Hawelia thunsi Phoolpur, Allahabad, SEIAA noted that the previous lease issued to Shr
Reshan Nandan Singh was cangelled wide DM, Kaushambi order no  807(2)/khanij-Ka dated
29102020 and was transtesrers 1o A/s Aditya Enterprises for (%6 months vide letter no.
SYhnlparya/SEIAA/Gen/2020 dated 23 12.2020. New LOI has been ssued 10 M/% Tara Enterpiises
froo Chandrgieet Kushwaha S/o Sni Mithai tal Kushwaha Plot no 51 R.X Puram Hawelia Awas
Vikas, Junghl Prayagra) wide tetter no. S47/Khang-ka dated 17 11 2021 tor a penod of 6 months and
140 4K) m3 per annum capacity Heace SEIAA opined 1o transfer Envitonmental Clearance issued
vide fetter no. 27/Parya{SEAC/A152/2018 date 18.04 2018 fram Shri Keshan Nandan Singh S/o Shre
Hama Shankar Singh Vastu Nagar, Hawelia Jhuns Phoglpur Allshabad to M/s Tara Enterprises Prop.
{ handrajeet Kushwaha 370 St Mutha tel Kushwaha Plot no 51 R K Puram Hawela Awas Vikas,
fnshi Prayagra) for six months and 140,700 m3 capacty, SEIAA added the following conditions

L the abisencs of replenishment study, keeping i nund varnious orders rssued by Hon'ble

NCT and devetopment wotks i the State, £C « transferred for a pec:od of 6 months from

the date of issux

2 For seeking any extension 0 transter period ar re transter PP shall submit fresh annual

replenishment study 1o SEIAA. UP for amendment v £C for mineable quantity and

AraxHnum g missible depth for imming based on sawntitic tindings of repienishment <tudy

Such stugy shall be placed before SEAC for appraisal

1A certifiwate fronm Farest Depantenent  shall be obilaned that no {orest fand s invialvadg in

anneg ar as a iette and d forest land 15 involved the praject proponent shall obtan farest
riearance and peeminginn of Cantral and State Goversment av per the provisions of Forest

Aonpservahior AL L3R und subimit betare The stan of work

IS
LA

7

xr
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d Thee mmnag e hoviders snatl after (ean NR Dy opeiabions. undertabe ve grassng g
UMK A ea aid ANy OUher o whien may have beren disturbed due 1o then miping
vt aed cestore the land to g condiben wisich s fit for growth ! todder, Hora Tauna
i

S the peanose] progedt s staated o notdied aea of groued water extract.on, where
Cregbor O cewe wells tor pround water axtraction 8 aot allowed, reduirenment of frash,
swater shall e met foom dRernate wate: sourees oiher than ground water or legally vaihd
ane antd permission lrom the competent authority shatl be obtalned to use it

6 Project Proponent should submit action plaa fur careying oul plantalion gt least ®1.000
alants / ha ut egue area. in this wase P2 -heuld prepare a plan, duly approved either by
Forest Deporiment or Moartzuiture Qeparircnt, for praraeg ot ‘east 11,000 plants eithet g,
gavernment and e commundy land wetr a Leript oy, o0 S km bom the houndary of e
sase area Pong Atk peovvon for mamt ranee 100 % youn s sursieal of miant shiosild ant b
ess than the survmar rate notified by Utte Pradesh Forou Dapartment siierwes . 3wt by
treeted 4 v clalion of O condition
Rast a6 the cantent of Favronmental Jfegyeca letrer tn YT Par,a/SEACIAL1S5/20.8 1+ -

1804 20018 shall remsa 4 arme '

Area mentionrd i the previaus EC s e lransfrrres oty I there i© 3 chanpo o, i
coordinates of the area thea EC Wil b nul and wnd

{Alay Kumai Srarma)

3 Q‘ o Memrbher Secrotacy, SCIAA
No... 3. Tl [ParyafSEAA/A152/2020 datea As absve

Copy, Hangn et fie pltmation and neep ty aign b =

PooIhe Paacpai Sec sy Qegaearmest ol Irarsenen, Daest o8 SHaat Chonps,

Goverir et wt Utta Ppdesh ingkin vee ey ediffrogd

I

Joodomt Secretary Mitstiey of Bnvironiment Ferast aneg Clunate Changi, Govattimaees of Ind,

Ird Floor, P Rinck Iadud Saryavasan Bhaaae, for Bagh Reoad. New Dethn 110003 cemacl

sudhyer ch@goy )

Doty el Gengrai of Foreats )L Stepaied Beganal Ohica Nieratey of encganme

Foreal gt Ulineate Crang, Yendryy thawean S8 olocr Seotor b0 & Farp Luikngto

2260 et pags kg med @ o

A Dietnr Geolag s d Mimag, Jtrar Paadest anang BYaw i 2808, Kop Ram Aodsn Ka Mag,
Lurknow J26001 comal dgaupeap@gmaet oo

v Distrct Mapstrate, nausambi U1te Puadegn

b Nembed Secentary. Uttar fradesh Dedahion Control Boatd TC 12V, Parjavaran 8hawas
Vit ¥hoid Gotan Magdr Lucknow 2260040 femald - ms@uppeh com

¢ Capy T Wb Naste o foe uploadugg o PARIESH Pigral

Ly, tor Guand b, /

{Ajay Kumar Sharma)
Memner Secretary, SEIAA
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- State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P.
Vineet Khand- 1, Gomiti Nagaz, Lucknow - 226 010
To, Phone : 91-522-2300 541, Fax : 91-522-2300 $43 !
Shel Subedar yadav, E-nt'i:doqlh?tnhoom ¢
§/0 Shri Pitambar yadav, mcmm
Pandeypar, Thana- Gols,
Gorakhpur, U.P,
No.Z3 9. ... /parya/sEAC/3922-4139/2018 Date: 2. August, 2020

Sub: Transfer of Enviconmental Clearance for Sand Mining Project from Ghaghra River at Gats No. 1150
Mi, Village-Narainpur, Tehsli- Dhanghsta, District- Sant Kabir Nagar, U.P. (Lease Area 25 Ha)
Dear Sir,

Please refer to your application/letter dated 23-07-2020 addressed to the SEAC, Director &
Secretary, Directorate of Environment, U.P., Lucknow on the subject as above. The case was considered in
SEIAA meeting held on 28-7-2020.

SEIAA gone through the application of Shri Subedar Yadav, Gorakhpur dated 23.07.2020 regacding
transfer of Environmental Clearance to the above project issued vide letter no.
299/Parya/SEAC/39228&4139/2018 date 31/03/2018. SEIAA gone through file and documents and found that
the above Environmental Clearance was issued to Shri Ashok Rat S/o Shri Devmani Rai, Village- Bargo, Sant
Kabir Nagar. SEIAA noted that the previous lease issued to Shri Ashok Ral, was cancelled vide DM, Sant Kabir
Nagar letter dated 30.03.2019 and another LOI was issued to Shri Subedar yadav S/o Shri Pitambar yadav,
Pandeypar, Thana- Gold, Gorakhpur vide DM, Sant Kabir Nagar letter no. 121(1}/Khanan Anubhag/-
tender/Sehmati patra dated 20/05/2020. Hence SEIAA opined to transfer Environmental Clearance issued
vide letter no. 299/Parya/SEAC/392224135/2018 date 31/03/2018 from Shri Ashok Rai S/o Shri Devmani Rai,
Village- Bargo, Sant Kabir Nagar to Shri Ashok Ral $/o Shri Devmani Rai, Village- Bargo, Sant Kabir Nagar.

Rest ail the content of Environmental Clearance letter no. 299/Paq;}SEACI3921 39/2018 date
31/03/2018 shall remain same.

>

Member Secretary, SEIAA
mm&m_mwm

1. The Principal Secretary, Environment, U.P. Govt., Lucknow.

2. Advisor, 1A Division, Ministry of Environment, Forests & Climate Change, Govt. of India, mdira
Paryavaran Bhawan, Jor Bagh Road, Aliganj, New Dethi.

3. Additional Director, Regional Office, Ministry of Environment & Forests, {Central Region),
Kendriya Bhawan, Sth Floor, Sector-H, Aliganj, Lucknow.

4. The Member Secrctary, U.P. Pollution Control Board, TC-12V, Paryavaran Bhawan, Vithuti
Khand, Gomti Nagar, Lucknow.

S. District Magistrate, Sant Kabir Nagar, U.P.

6. Director, Department of Geology & Mining, U.P. Lucknow.

7. Copy for Web Master/Guard file. /

{Ashish Tiwari)
Member Secretary, SEIAA
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IN THE SUPREME COURT OF INDIA
" CIVIL APPELLATE JURISDICTION

CIVIL APPEAL NOS. 3661-3662 OF 2020

THE STATE OF BIHAR AND OTHERS ...APPELLANT(S)
VERSUS

PAWAN KUMAR AND OTHERS ETC. ...RESPONDENT(S)
ORDER

Per Court

1. The present appeals challenge the judgment and order
dated 14™ October 2020, passed by the National Green
Tribunal, Principal Bench, New Delhi (hereinafter referred to as
“the Tribunal”) in O.A. No. 40/2020/EZ with O.A. No.

57/2020/EZ, thereby issuing the following directions:-



(1)

(

11

"Having regard to the findings at (a), (b) and (c)

above, we direct the State to undertake further
exércise for preparation of a fresh DSR for the

Banka district.

) As the DEIAA is not functioning as a

consequence of the decision of the Tribunal in
Satendra Pandey (supra), the DSR shall be
prepared through a consultant(s) accredited by
the National Accreditation Board of Education
and Training/Quality Control Council of India
in terms of OM. of MoEF & CC dated

16.03.2010.

(iii) The DSR so prepared shall be submitted to the

District Magistrate who shall verify the DSR
only in respect of the relevant facts pertaining

to the physical and geographical features of

the district which shall be distinct from the '

scientific ﬁﬁdings based on the parameters

02



(iv)

prescribed in the SSMMG- 2016. After such
verification, the District Magistrate shall
forward the DSR for examination and
evaluation by the State Expert Appraisal
Committee (SEAC) having regarding to the fact
that the SEIAA comprises of
technical/scientific experts. The SEAC after
appraisal of the report shall forward it to the
SEIAA for consideration and approval if it

meets all scientific/technical requirements.

While preparing the DSR, the MoEF & CC
Accredited Agency/Consultant shall
scrupulously follow the procedure and the
parameters laid down under the SSMMG-2016
and EMGSM-2020 read in sync with each

other.”



(Y
2. The appellant-State of Bihar has assailed the said

judgment and order dated 14™ October 2020, on various

grounds.

3. Shri Atmaram Nadkarni, learned Senior Counsel
appearing on behalf of the State of Bihar submitted that the
Tribunal has grossly erred in holding that unless the State
Expert Appraisal Committee (hereinafter referred to as “SEAC”)
and the State Environment Impact Assessment Authority
(hereinafter referred to as “SEIAA”) grants approvél to the
District Survey Report (hereinafter referred to as “DSR”) fof the
purpose of mining of sand, the same cannot be carried out. He
submitted that the Tribunal has further held that the very
invitation of the tenders without preparing the DSR in

accordance with the judgment of the Tribunal in the case of
Satendra Pandey v. Ministry of Environment, Forest and

Climate Change and Another’ could not have been done. He
submitted that after the tenders are invited in accordance with

the DSR prepared by the District Level Committee, the

1 O.A. No. 186 of 2016 (M.A. No. 350/2016)
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successful bidder will be required to prepare a mining ‘plan and
unless such a mining plan is approved by SEAC and SEIAA, the
Environmental Clearance would not be granted and in turn,
mining activities cannot be carried out. He submitted that the
finding of the Tribunal is like putting the cart before the horse.
He further submitted that the Tribunal has also grossly erred in
holding that the DSRs prepared by the State were without
following the requisite procedure and without considering the
relevant factars. He submitted that not only the procedure as
prescribed under the relevant rules and regulations was
complied with, but the voluminous material in support of the
same was also placed on record before the Tribunal. He
submitted that the Tribunal has not taken into consideration
the said material. He therefore submitted that the judgment
and order passed by the Tribunal dated 14™ October 2020,
needs to be set aside and the State needs to be permitted to

finalize the tenders received by it.

4. Shri Nadkarni further submitted that on account of the

orders passed by the Tribunal, the old lessees are continuing
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with the mining activities by paying a meagre amount to the
State Government. He therefore submitted that on account of

this, a huge loss would be caused to the public exchequer. In
the alternative, he submitted that the State, at least, needs to
be permitted to undertake mining activities through Bihar State
Mining Corporation until the DSRs are finalized in accordance

with the judgment of the Tribunal.

5. Shri P.S. Patwalia, learned Senior Counsel appearing on
behalf of the original applicant vehemently opposed the
appeals. He submitted that the Tribunal has rightly held that
the DSRs are not prepared in accordance with the relevant
rules as well as policy guidelines. He submitted that it is
apparently clear that the State has taken into consideration
only financial enrichment without considering the

environmental aspects.

6. Though, we have heard the learned counsel for both the

parties at length on merits, we find that it will be appropriate
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that the appeals are kept pending for further consideration and

till then, certain interim orders are passed.

7. It cannot be in dispute that though the developmental
activities are not stalled, the environmental issues are also
required to be addressed. A balanced approach of sustainable
devélopment ensuring environmental safeguards, needs to be
resorted to. At the same time, it also cannot be ignored that
when legal mining is bénned, it gives rise to mushroom growth
of illegal mining, resulting into clashes between sand mafias,
criminalization and at times, loss of human lives. It also
cannot be disputed that sand is required for construction of
public infrastructural projects as well as public and private
construction activities. A total ban on legal mining, apart from
giving rise to illegal mining, also causes huge loss to the public

exchequer.

8. Taking into consideration these aspects of the matter, we

propose to issue certain interim directions.
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9. The Tribunal, in the case of Satendra Pandey (supra),
has found that the notification dated 15" January 2016, which
provided Environmental Clearance to be given by the District
Environment Impact Assessment Authority (hereinafter referred
to as the “DEIAA”") was not in consonance with the judgment of
this Court in the case of Deepak Kumar v. State of Haryana
and Others®’. The Tribunal therefore in Satendra' Pandey
(supra), had directed Ministry of Environment, Forest and
Climate Change (hereinafter referred to as "MoEF and CC) to
take steps to revise the procedure laid down in the notification
dated 15" January 2016. It is to be noted that MoEF and CC,
in accordance with the directions of the Tribunal, had issued
Enforcement and Monitoring Guidelines for Sand Mining
(hereinafter to referred to as “the 2020 guidelines”) in the
month of January 2020. Chapter 4 of the 2020 guidelines
deals with identification of possible sand mining sources and
preparation of DSR. It will be relevant to refer to Clause 4.1.1

(a), (o) and (p) of the 2020 guidelines:-
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“4.1 Identification of possible sand mining
sources and preparation of District Survey
Report (DSR)

4.1.1 Preparation of District Survey Report.

a)  District Survey Report for sand mining shall be
prepared before the auction/e-auction/grant of the
mining lease/Letter of Intent (Loi) by Mining
department or department dealing the mining
activity in respective states.

o) Potential site for mining having its impact on the
forest, protected area, habitation, bridges etc, shall
be avoided. For this, a sub-divisional committee
may be formed which after the site visit shall decide
its suitability for mining. The list of mining lease
after the recommendation of the Committee needs
to be defined in the following format given in as
Annexure-II. The Sub-Divisional Committee after
the site visit shall make a recommendation on the
site for its suitability of mining and also records the
reason for selecting the mining lease in the Patta
land. The details regarding cluster and contiguous
cluster needs to be provided as in Annexure-IIIL
The details of the transportation need to ~e provided
as in Annexure IV.

p) Public consultation-The Comments of the
various stakeholders may be sought on the list of
mining lease to be auctioned. The State Government
shall give an advertisement in the local and national
newspaper for seeking comments of the general

(ed



public on the list of mining' lease included in the
DSR. The DSR should be placed in the public
domain for at least one month from the date of
publication of the advertisement for obtaining
comments of the general public. The comments so
received shall be placed before the sub-divisional
committee for active consideration. The final list of
sand mining areas [leases to be granted on riverbed
& Patta land/Khatedari land, de-siltation location
(ponds/lakes/dams), M-Sand Plants (alternate
source of sand)] after the public hearing needs to be
defined in the final DSR in the format as per
Annexure-V. The details regarding cluster and
contiguous cluster needs to be provided in
Annexure-VI. The details of the transportation need

to be provided in Annexure-VI11.”

o

It could thus be seen that in accordance with the 2020
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guidelines, the DSR is required to be prepared before the
auction/e-auction/grant of mining lease by Mining Department
or Department dealing with mining activity in the respective
States. It is further provided that the potential site for mining
having its impact on the forest, protected area, habitation and
bridges should be avoided. For this, a sub-divisional committee
is required to be formed which, after the site visit, is required to

decide regarding the suitability of the sites for mining. The
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sub-divisional committee is further required to record its
reasons for selecting the mining lease in the patta land.
Various details are required to be given in the annexures

appended to the said policy.

11. It is further to be noted that Appendix-X of the notification
dated 15" January 2016, issued by MoEF and CC also provides

for composition of the sub-divisional committee:-

“A Sub-Divisional Committee comprising of Sub-
Divisional Magistrate, Officers from Irrigation
department, State Pollution Control Board or
Committee, Forest department, Geology or mining
officer shall visit each site for which environmental
clearance has been applied for and make
recommendation on suitability of site for mining or
prohibition thereof.”

12. It is to be noted that with the advent of modern
technology. various techn(;logical gadgets like Drones and
satellite imaging etc. can be used for identification of the
potential sites and preparation of the DSR and also to check

misuse and unauthorized mining.
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13. We further find that when the 2020 guidelines as well as
the notification issued by MoEF and CC of 2016 itself provide
for constitution of sub-divisional committees comprising of the
officers of the State Government from various Departments for
identification of the potential sites for mining, there would be
no necessity of the DSRs being prepared through private
consultants as directed by the Tribunal in the impugned order.
The sub-divisional committee consists of various officers from
Revenue Department, Irrigation Department, State Pollution
Control Board, Forest Department and Geology Mining
Department of the State Government. They are better equipped
to visit the sites and prepare the draft DSR for the concerned
district. Apart from that, preparation of DSR through private
consultants would also unnecessarily burden the public
exchequer. We are therefore of the view that the direction in
that regard issued by the Tribunal requires to be modified. We
are further of the considered view that until the DSRs are
finalized and granted approval by SEAC and SEIAA, it is

appropriate that certain necessary arrangements are permitted

12
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so that the State can continue with legal mining activities. This
apart from preventing illegal mining activities, would also
ensure that the public exchequer is not deprived of its share in

legalized mining.

14. We therefore find it appropriate to substitute the
directions issued by the Tribunal vide judgment and order

dated 14™ October 2020, with the following directions:-

(i) The exercise of preparation of DSR for the
purpose of mining in the State of Bihar in all the
districts shall be undertaken afresh. The draft
DSRs shall be prepared by the sub-divisional
committees consisting of the Sub-Divisional
Magistrate, Officers from Irrigation Department,
State Pollution Control Board or Committee,
Forest Department, Geological or mining officer.
The same shall be prepared by undertaking site
visits and also by using modern technology. The

said draft DSRs shall be prepared within a



(ii)

(iii)

period of 6 weeks from the date of this order.
After the draft DSRs are prepared, the District
Magistrate of the concerned District shall
forward the same for examination and evaluation
by the SEAC. The same shall be examined by
the SEAC within a period of 6 weeks and its
report shall be forwarded to the SEIAA within
the aforesaid period of 6 weeks from the receipt
of it. The SEIAA will thereafter consider the
grant of approval to such DSRs within a period

of 6 weeks from the receipt thereon;

Needless to state that while preparing DSRs and
the appraisal thereof by SEAC and SEIAA, it
should be ensured that a strict adherence to the
procedure and parameters laid down in the
policy of January 2020 should be followed;

Until further orders, we permit the State

Government to carry on mining activities

I
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through Bihar State Mining Corporation for
which it may employ the services of the
contractors. However, while doing so, the State
Government shall ensure that all environmental
concerns are taken care of and no damage is

caused to the environment.

15. List the matter after 20 weeks.

seesssesesrssesssssssnnesarenssnses J.
[L. NAGESWARA RAO]

DT J.
[SANJIV KHANNA]

............. ST,
[B.R. GAVAI]
NEW DELHI;
NOVEMBER 10, 2021.
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Dim:mme of Environment, U2
Vinest Khand-1, Gomi Nagar, Lacknew - 226 010
Phose 1522300 341, Fax:91.322-2300 543
Eoonad: dovuplioystioa.com
Website : wwmssimopoom

inut 490" Meetin he State Level Environment impact
Assessment Authority, UP (SE d -09.2021

The meeting of 490% State level Environment Impact Assessment Authority, UP
{SEIAAY was held on-line on 09.09.2021 at the Directorate of Environment. The following
were present in the meeting:-

1. Dr. Rajiv Kumar Garg Chairman, SEIAA, UP
2, Shri Paras Nath Member, SEIAA, U.P
3. Shri Ajay Kumar Sharma Member Secretary, SEIAA, UP

‘SEIAA gone through the letter of Director, Geology and Mining Department, UP letter
no. 434/M28/2012(Parya SWAJ2019 TC dated 27.08.2021 and Secretary, Geology and
Mining Department, UP letter no. 736/86-2020-14{SA}/2020TC dated 12/05/2020 regarding

priority of ToR for mining projects of sand/morrum, bullding stone stc. Hence SEIAA opined
to give preferences to nuining projects.

SEIM aone mm tin Chhf Secmlaqf iatter no, NGT-137/81-7-2021 dated
mmmzzmmmmzsmmwwmmmtmogm
360/2015 which states that ~ “in the absence of replen nt studies and physical
inspection before award, mwtmmuammmmeMmkmund The
lease holder per force indulges in mining adjpining areas, some of which may be
environimentally not very suitable. Before award of LOI physical inspection should be
mandatory.”

Due to uncertainty and 1o avoid any gritical condition SEIAA is granting EC only for
aha year with the condition:-

1. Replenishment study, duly approved by the competent authority for approving DSR
for the district should be submitted within one year. In the absence of replenishment
study, keeping in mind various orders issued by Hon'ble NGY and development
works in the State ECis accorded for a period of one year,

5£Wt agreed vaith the recommendaﬂon of SEAL that the matter shall be discussed
after submission of onling information an prescribed portal.



StMAnotedﬂutSﬁACh&srecommndedtomafemmlckammelm
the project proposal along with general and specific conditions as annexed at Annexure-
5 to the minutes. m&mmwmmammwmwmw
mscmmmmmdswwmmheam
with the svaiiable information with the directorate and SEAC-1 such type of a project is

completely new for the issuance of environmentsl clearance for the state of Uttar:

mmxmwmmwmwmu@mwammmwmm
online to dlarify the queries of SEIAA,

SEIAA noted that SEAC has recommended that SEIAA may fike to grant the
Environment Clearance 1o the said project ss per the 520th SEAC meeting dated 11-01-
2021 aiong with the aforeszid amendments. The project requires a detailed scruting
which Is not possible through video conferencing. Hence SEIAA opined that this project
shall be taken when the meeting is held in person at Directorate of Environment,

SIA/UP/MIN/ 56743/2019 ‘
SEIAA noted that SEAC has recommended o grant £C to the above project. SEIAA

gone through file, documents and DM Banda letter no, 1374/Khanij-30 Banda dated

13.08.2021 regarding amendment in DSR. SEIAA agreed with the recommendations of

the SEAC to grant the pfior Environmental Clearance to the proposed project along with

a2l the general and specific conditions as suggested by the SEAC adding following
specific condition as follows:-

1. Directions/suggestions given during public heating and commitment made by the
project proponent should be strictly complied.

2. A certificate from Forest Department shali be obtained that no forest land is
involved in mining or as a route and if forest land is involved the project proponent
shall obtain the forest clearance and permission of Central and State Government as
per law under the provisions of Forest (conservation) Act, 1980 and submit before
the start of work,

3. The mining lease holders shafl, after ceasing mining operstions, undertake re-
grassing the mining arez snd any other area which may have been disturbed due to
their mining sctivities and restore the fand to & condition which is fit for grovath of
fodder, flora fauna etc.

Page2 'Y
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2.

Thneﬁermmﬂwkerhahd?.ﬁmwi&hshmﬂdbedweﬁpedmmemwéwof
mine lease area. Local and native species should be planted in consultation with
ForestfHorticulture Department/Agriculture University,

Plan for using the mine void for prodictive use in consultation with local
administration and gram-panchayat.

if the proposed project is situated in notified area of ground water extraction, where
creation of new wells for ground water extraction is not aflowed, requirement of
freshwatefMbem&ﬁoma&emmmmma&herﬁmgmundmror
fegally vafid source and permission from the competent suthority shall be obtained
touse it.

Project Proponent should submit action plan for carrying out plantation at least
©1,000 plants / ha of lease area. in this case, PP should prepare a plan, duly
awdmwwmwmwmbmmm for planting at
least 2,000 plants, either on government land or community land, within 3 periphery
dsmfmmmmwmm&mmabmwﬂhmomf«mMemm
for 5 years. Survival of plants should not be less than the survival rate notified by
Uttar ?radesh Forest Department otherwise it will be trested as violation of EC

SEIAA noted that SEAC has reccmmended to grant EC to the above project. SEIAA
gone through file, documents and DM Banda letter no. 1374/Khanij-30 Banda dated
13,08.2021 regarding amendment in DSR. SEIAA agreed with the recommendations of
the SEAC to grant the prior Emdronmental Clearance to the proposed project along with
all the general and specific conditions as suggested by the SEAC adding following
specific condition as follows:-

Directions/suggestions given during public hearing and commitment made by the
project proponent should be strictly complied.

A certificate from Forest Department shall be obtgined that no forest fand is
involved In mining or as a2 route and if forest land is involved the project proponent
shall abtain the forest dearance and parmission of Central and State Government as
per law under the provisions of Forest {conservation) Act, 1980 and submit before
the start of work,

~ The mining lease holders shall, sfter ceasing mining operations, undertake re-

grassing the mining area and any other area which may have been disturbed due to
their mining activities and restore the land to 3 condition which is fit for growth of
fodder, flora fauna etc. -

. Three tier green shelter belt of 7.5m width should be developed on the periphery of

mine lease ares. Local and native species should be planted in consultation with
Forest/Horticuiture Department/Agriculture University.

Page 3of ?
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6.

Plan for using the mine void for productive use in consultation with local
administration and gram-panchayat,

If the proposed project is situated in notified area of ground water extraction, where
creation of new wells for ground water extraction is not allowed, requirement of
Mmmmmmmmmmmmmmndwmm
legally valid source and permission from the competent suthority shall be obtained
to use it

- Project Proponent should submit action plan for cafrying out plantation at least

@1000 placts / ha of lease area. in this case, PP should prepare & pian, duly
approved either by Forest Depattment or Horticulture Department, for planting at
ieast 2,000 plants, either on government land or community land, within a periphery
of 5 km from the boundary of the lease ares along with provision for maintenance
for 5 years. Survival of plants shiouid not be legs than the survival rate notified by
Uttar Pradesh Forest Department otherwise it will be treated as violation of EC

SEIAA noted that SEAC has recommended to grant EC to the above project. SEIAA

gone through file and documents and found that the geo-coordinates mentioned in
mine plans arg different from geo-coordinates mentioned in the application, Hence
SEIAA opined that project proponent shall clarify the same,

mwmmrmmemmnsofthesmmmmmemm
Environmental Clearance to the proposed project along with all the general and specific
conditions as suggested by the SEAC adding following specific condition as foflows:

1

Directions/fsuggestions given during poblic hearing and commitment made by the
project proponent should be strictly complied.

A certificate from Forest Department shail be obtained that no forest fand is
Medhmam«uawuuamﬂtmhndkkwdmﬂnmmmt
shall obtain the forest clearance and permission of Central and State Government as
per law under the provisions of Forest {conservation) Act, 1980 and submit before
mmmmmmwn. after ceasing mining operations, undertake re-
mshgﬂnmkﬁngmandmmfwnmwﬁchmhmbun&t&b&dduem
their mining activities and restore the land to a condition which is fit for growth of
fodder, Hora fauna etc.

Replenishment study, Mwwmmmmwfwwm
wm&m%humammm in the absence of replenishment

Paged of 7
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study keeping in mind various ordefs issued by Hon'ble NGT and development warks
in the State EC is accorded for 2 period of one vear.

5. If the proposed project is situated in notified area of ground water extraction, where
creation of new wells for ground water extraction is not allowed, requirement of
fresh water shail be met from alternate water sources other than ground water or
legally valid source and permission from the competent authority shall be obtained
touseit,

6. Project Proponent should submit action plan for carrying out plantation at least

@1.000 plants / ha of lease area. In this case, PP should prepare 5 plan, duly
approved either by Forest Department or Horticulture Department, for planting at
least 10,121 plants, either on government land or community lend, within a
periphery of 5 km from the boundary of the lease area along with provision for
maintenance for § years. Survival of plants should not be less than the survival rate
notified by Uttar Pradesh Forest Department otherwise it will be treated as viclation
ariccmdiﬁon

SEIAA noted that SEAC has recommended to grant EC to the above project. SEIAA
gone through file and documents and found that there are multiple leases with same
gata no, Wummhhmmmmdammhmm
in the DSR. mﬁmommmmmwmmmmmm

review/comments. SETAA aiso opined that the project proponent shalf submit relevant
documents to SEAC for examination.

SEIAA agreed with the recommendations of the SEAC to grant the prior
Environmental Clearance to the proposed project along with all the general and specific
conditions as suggested by the SEAC adding following specific condition as follows:-

1. Directions/suggestions given during public hearing and commitment made by the
project proponent should be strictly complied.

2, A certificate from Forest Department shall be obtalned that no forest fand s
involved in mining or as a route and if forest land Is involved the project proponent
shall obtain the forest cledrance snd permission of Central and State Government as
per law under the provisions of Forest (conservation} Act, 1980 and submit before
the start of work.

3. The mining lesse holders shall, after ceasing mining cperstions, undertake re-
grassing the mining area and any other area which may have been disturbed due to
thelr mining activities and restore the fand to a condition which s it for growth of

; Page Sof 7



4, Three tier green shelter belt of 7.5m width should be developed on the periphery of
mine lease area. Local end native species should be planted in consultation with
Forest/Horticuiture Department/Agriculture University.

S.lefmuﬁmmemmwidforpmducﬁwmhmmmmhw
atministration and gram-panchayat.

6. sfmwmgmmmmmaammwmm
creation of new wells for ground water extraction Is not allowed, requirement of
fresh water shall be met from aiternate water sources other than ground water or
tegally valid source and permission from the competent authority shall be obtained
to use it

7. Project Proponent should submit action plan for carrying out plantation at least
@1,000 plants / ha of lease area. in this case, PP should prepare a plan, duly
approved either by Forest Department or Horticulture Department, for planting at
teast 909 plants, either on government land or community land, within a periphery
of 5 km from the boundary of the lease ared along with provision for maintenance
for 5 years. Survival of plants should not be less than the sunvival rate niotified by
Uttar Pradesh Forest Department otherwise it will be treated as violation of £C
condition.

8. Project Proponent / Consultant has given the affidavit that the project area doesn’t
fall within the boundary of Critically Polluted Area (CPA), If the affidavit given by PP /
Consultant is found false then EC will be cancefled and legal actions will be initiated
against them. Further, mining should not commence without obtaining certificate
from concerned RO, UPSPCB that area doesn't attract CPA and a copy of the same
should be submitted to SEIAA.

SEIAA agreed with the recommendstions of the SEAC to grant the prior
Environmental Clearance to the proposed project along with all the general and specific
conditions as suggested by the SEAC adding following specific condition as foliows:-

1. Directions/suggestions given during public hearing and commitment made by the
project proponent should be strictly complied,

2. A certificate from Forest Department shall be obtained that no forest land is
involved in mining or as a route and if forest land is invoived the project proponent
shal] obtain the forest clearance and permission of Central and State Government as
per law under the provisions of Forest {conservation] Act, 1980 and submit before
the start of work:

3. The mining lease holders shall, after ceasing mining operations, undertake re-
WWWMMN“!MWWN&MMWWWGW&

their mining activities and restore the land to a condition which is fit for growth of

fodder, flora faung ete.
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Three tier green shelter belt of 7.5m width should be developed on the periphery of
mine lease area. Local and native species should be planted in consultation with
Plan for using the mine void for productive use in consultation with Jocal
if the proposed projact is situated in notified area of ground water extraction, where
creation of new wells for ground water extraction is not aflowed, requirement of
fresh water shall be met from alternate water sources other than ground water or
legally valid source and permission from the competent authority shall be obtained
to use it.

Project Proponent should submit action plan for carrying out plantation st least
@1,000 plants / ha of lease area. In this case, PP should prepare a plan, duly
approved either by Forest Department or Horticulture Department, for pianting at
least 2,020 plants, either on govemment land or community fand, within 3 periphery
of 5 km from the boundary of the lease area along with provision for maintenance
for 5 years. Survival of plants should not be less than the survival rate notified by
Uttar Pradesh Fovest Departrment otherwise it will be treated as violation of EC
condition.

Project Proponent / Consultant has given the affidavit that the project area doesn't
fall within the boundary of Critically Polluted Area (CPA}. If the affidavit given by PP /
Consultant is found false then EC will be cancelled and legal actions will be initiated
against them. Further, mining should not commence without obtaining certificate
from concerned RO, UPSPCB that ares doesn't attract CPA and a copy of the same
should be submitted to SEIAA.

{shri Ajay Kumar Sharma} { Shri Paras Nath) {Dr.Rajiv Kumar Garg)

MemberSecretary @ BMember — Chalrman

SEIAX SEIAA SEIAA

}‘m?of?
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State Level Environment Impact Assessment Authonty, Uttar Pradesh 102 1

Vinseer Khaa-1, Gonti Nagar, Lucknow - 226 010
Fhome :91-522-2300 541, Fax 1 91-522-230G 543
£-mmail : doruplio@yshon.com

Websitz : wwtseisacp.com

The meeting of 528" State Level Environment Impact Assessment Authority, UP {SEIAA)
was held on-line on 03.12.2021 at the Drrectomte of Environment, The following were present

in the meeting:-
1. Dr. Rajiv Kumar Garg Chairman, SEIAA, U.P
2, Shri Paras Nath Member, SEIAA, U.P
3. Shri Ajay Kumar Sharma Member Secretary, SEIAA, U.P

Nodal Officer SEIAA brought to the notice of the SEIAA that the Department of
Environment, Forest and Climate Change, GoUP vide letter no. 1229/81-7-2021-
103{Parya}/2007 TC dated 24.11.2021 copy enclosed) has desired a3 follows -

oo wadin qafewe wae it A og AR B SRy SRIGRT 3 g @ W
TR SAeiy @ dfua weRll @ wera | e 26112021 @) A9 dee e we
wityn ool % Framm % wee 4 Poergen s wded gifter e ge o
wrid ¥ wew o sRew saTe e v aw el

Secretary, Department of Geology and Mining, GoUP vide letter no. 736/85-2020-
14{SA}/2020TC dated 12/05/2020{copy enclosed) has desired a5 foliows ~

Wmiiﬁmm$m—mwmﬁaﬁmmmmﬁ
SumEm Grivaa SO 9 awwe 2w swlem @ ser e/ AN At i s
mmmwmammmmmm

hﬂmﬁchmftheammsdmedumt& HDSMWWMMS
SEIAA is hereby put up for the consideration of SEIAA. Nodal officer, SEIAA placed files and
documents related to below mentioned projects before SEIAA.

Nodal Officer, SEIAA-UP informed that in fight of minutes of the meeting of joint

meeting of SEIAA, S€AC-1 & SEAC-2 held on 22.06.2021, minutes of the below mentioned
projects appraised by SEAC-2 have been vetted by SEAC-1.

&
z.__
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S£lM aoﬂe thmugh letw no 979/81~6—2021 damd 23 NMmber 2021 of Departrent
of Environment UP. SEIAA noted that the above project was taken in its meeting dated 26
10-2021 in which SEIAA gone through the e-mail of Shei Vanshdeep Dalmia dated
13.10.2021 and e-mail of Sehaj Sahyog Consultant Pvt. Utd dated 11.10.2021 and opined
that the above e-mail shall be referred to SEAC-2 to review the letter and give
recommendation,

SEIAA opined that Envirarmiental Clearance will be transferred only after submission of an
affidavit by project proponent and consultant stating thatz-
1. No jego! case is pending in any Court of Law against the above area / EC proposed 1o be
transferred.
2. EC proposed 1o be tensferred has not been cancelled by any Court of Law /MOEFCC
ISEIAA/ DEIAA. '
3. EC proposed to be transferred is valid on the date of considesation,

Further, before issuing EC transter letter, authorized signatory from SEIAA, UP will
ensure that affidavit given by o9 and consultant is correct and in case affidavit given by PP and
consultant is found ta be false, legal action should be initiated against them and transfer order
should not be Issued and in case it has been issued then it will become null and void. All EC
transier orders will be issued through onfine portal.

SEIAA gone through the tetter of #/s Shushil Stone Industries dated 22.11.2021 regarding
transfer of Emvirpnmental Clearance to the above project issued vide letter no. 223/Parya
/SEAC/4011/2017 date 08.03.2018. SEIAA gone through file snd documents and noted that the
Environmental Cleararwe was issued to Shri jagat Vikram Singh, 8M/S Vikram Construction
Company Ream Nagar Road, Near Bharat Mandir, Chirgaon road, Jhansi, UP. SEIAA noted that
the previous lease issued to Shri Jagat Vikram Singh was transferred to Shri Saurabh Gupta S/o
Shri Urraila Charan Gupta 944 Civil lines, thansi for six months and another LOI was issued to
M/s Shushil Stone Industries Prop. Smt. Anita Gupta W/o shri Shushil Kumar Gupta, R/o P-05,
Ansal Palm Court, Medicsi College Jhansi vide letter no. 877/30-MMC/2021-22 dated
25102024 for a period of 6 months. Hence SEIAA opined to transfer Environmental Clearance
issued vide letter no. Z!3fParyai$£AC/4011f2017 date 08.03.2018 from Shri Jagat Vikram to
M/s Shushil Stone industries Prop. Smt. Anita Gupta W/o shri Shushil Kumar Gupta, Rfo P-05,
Ansal Paim Court, Medical College thanst for six months and 97,500 m® capacity. SEIAA added

the follewing conditions;- .
- '& Page2 of I8



1. Inthe absence of replenishment study, keeping in mind various orders issued by Hon'ble
HGT and development works in the State; EC is transferred for a period of & months
from the date of issue.

2. Forseeking any extension in transfer period or re-transfer; PP shall submit fresh annual
replenishment study to SEIAA, UP for amendment in £C for mineable quantity and
maximum permissible depth for mining based on scientific findings of replenishment
study. Such study shall be placed before SEAT for sppraisal.

3. Acertificate from Forest Department shali be obtained that no forest land is involved In
mining or as a route and if forest land is involved the project proponent shall obtain
forest clearance and permission of Central and State Government as per the provisions
of Forest {conservation] Act, 1980 snd submit before the start of work.

4. The mining lease holders shall, after ceasing mining operations, undertake re-grassing
the mining area and any other area which may have been disturbed due to their mining
activities and restore the land to 3 condition which is fit for growth of fodder, flora fauna
ate.

5. if the proposed project is situated in notified area of ground water extraction, where
creation of new wells for ground water extzamon is not allowed, requirement. of fresh
water shall be met from alternate water sources other than ground water or legally valid

4. Source and permission from the competent authority shall be obtainedtouse it. g
$. Project Proponent should submit action plan for carrying out plantation at least @1,000
= phmslhaofmm In this case, PP should prepare a plan, duly approved eithar by
Forest Department or Horticuiture Department, for planting at least 25,000 plants,

s either on government fand or community fand, within 3 periphery of 5 km from.the

. boundary of the lease area along with provision for: maintenance for 5 years. Smnvai of

2 p{amsmuidmlbe)essman!heswmaimmmttﬁedvaﬂarmdesth

% Department otherwise it will be treated a5 violation of EC condition.

«. Rest all the content of Environmental Ciearanee fetter no. ZZBmNaISEAC#O!J.[Zoﬂ

date 08.03.2018 shall remain same.

Area mentioned in the previous EC Is being transferred only. ﬁthereisachangeinm
coordinates of the area then EC will be null and void.

Agenda-C: Minutes of 593™ SEAC-2 Meeting Dated 15/11/2021

SEIAA opined that in light of Sustainable Sand Mining Management Guidelines, 2016
{SSMIMG-2016) and Enforcement and Monitoring Guidelines for Sand Mining, 2020
{EMGSM-2020} issued by MoEFCC, Gol, Recommendation of Oversight Committee for the:
State of UP in the matter of OA no. 670/2018 submitted in Honourable NGT on 05.09.2020
and Recommendation of Oversight Committee for the State of UP in the matter of UA no,
360/2015 submitted in Honourable NGT on 08.01.2021, letter no. NGT-137/81-7-2021
dated 09.09.2021 issued by Chief Secretary, GoUP and EC issued by MoEFCC, Gol vide letter
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no. F. No. $11015/227/2013-0.0HM) dsted 04.08.2020, it is evident that aonul
replenishment study is necessary to assess the river bad material which will become
available for mining in coming years. In the absence of annual replenishment study, it is not
possible to grant EC beyond 1 year. Resource available for mining for the first year is taken
ascam!ctasmenﬂmedin memhmapbn.‘rmsmmdmaﬂcnmthe time period of EC
granted is acmptabfc Pruiect Proponent Is again directed to abide by the condition of EC
to timely submit replenishment study, duly approved by the competent authority, for
extension of EC beyond one year. A letter 1o this effect should be sent to PP along with
copy to DM, Saharanpttand Director, Department of Geohgv and Mining, GouP.

SEIAA opined to impose foliowing additional conditions —

1. Permissible mining of river bed material {sand / bairi} shall be strictly Fmited to
quantity and area mentioned in LO! or mining plan, whichever is fesser, and
maximum mineable depth will be limited to as the spproved mining plan. The
permissible mineable material will be valid till one year from the date of transfer of
the EC.

2. For subsequent period, PP shall submit fresh annual replenishment study to SEIAA,
UP for amendment in EC for mineable quantity and maximum permissible depth for
mining based on scientific findings of replenishment study. Such study shall be placed
before SEAC for appraisal for next three years to assess rate of deposition and

accordingly, mineable production capacity and depth can be prescribed based on -

trends analysis, provided it is found scimttficaliy satisfactory by the SEAC. The placing
of the study report SEAC is mandatory for initial three years.

’lhe SEIAA agmed w!th xhe remmmendabon of the SSAC to issue the addiuonal Toﬁs 10
the title proposal for conducting EIA studies. The SEIAA also added the following points to
TOR;-

1- Al psges of technical documents/EIA/EMP etc. should be signed by the consultant and

project proponent both.

2- The lease area its address and production per annum should match with as mentioned
in DSR and Lol In case there is any difference clarification/ amendment letter from
competent authority shall be submitted along with EIA. ElA and public hearing shail
be conducted 3s per the jease area its address and production per annum mentioned
in DSR and Lok,

Public hearing shall be conducted as per E1A notification, 2006 {as amended).

Plan for using the mine woid for productive use in consultation with local

administration and gram-panchayat. ‘

SEIAA opined that the project proponent shall subimit permission of COWA or proposal

for afternative source of fresh water,

KL file for the area and mining lease area should be provided,

7- Statusdtwmdltn be granted in various mmmgkhandsm with production
since the formulation of DSR, ddycemﬁedbythe competent authority should be

submitted. &

LA
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& In case project proponent intends (o temporarily store mined owt material or any
tools, equipments or other material outside mine lease area then NOC from
competent authority for doing so should be submitted end details of such ares and
assotiated Environmental impacts should be included in EIA-EMP report. This shouid
also be cleadly mentianed during public hearing,

9- Read network to be used by the project should be clearly shown on Survey of India
toposheet in 1:50,000 scals. In case road network involves forest road, permission
should be obtained from Forest Department and @ <opy of the same should be
submitted at the time of appraisal of EIA-EMP report.

0- The project proponent should clearly spell out whether it i a green field or brown
field project. In case it i a brown field project and -
{ij if the earlier and present lease holder are same then compliance report of
previeus EC should be submitted.
{it) if the earfier and present lease holder are different then environmental footprint
of the site and mitigation measures should be included in EIA-EMP repori.

13-in case of expansion / renewal of earlier EC, following information should be
submitted

a. Status of compiiance of earlier EC conditions by Integrated Regional Office,
- MoEFCC, Gol, Lucknow. ¥
- b. Copy of CTE and CTO issued by SPCB. %

¢ Status of submission of six-monthly compliance report to EC granted earller

d. Gourt cases, if any.
12- Ohmmaﬂm raised in public hearing, replies submitted by project proponent, Suitable
mod'ﬁmﬁons carcied out in EIA-EMP report.
13- Project Proponent should submit action plan for carrying out plantation aﬁieast

GLOUUplamslhacﬂease ares. In this case, PP should prepare a plan, duly approved

w either by Forest Department or Horticulture Department, for planting at least 1,000
plants, emmmmmmamlm&ormmmw within 2 periphery of 5 km from
the boundary of the lease area along with provision for maintenance for 5 vears.
Survival of plants below Uttar Pradesh Forest Department’s survival rate will be
treated as violation of EC condition.

14- Project Proponent in consultation with UPSPCB will establish required number of
WMwiﬂmamoddomdeWMeﬁmdmowmﬂam
along with data on si-monthily basis.

ey

' 'fhe SEIAA agreed with the recommendation of the SEAC to issue the additional ToRs to
the title proposal for conducting EIA studies. The SEMA also added the following points to
TOR:

1- All pages of technical documents/EIAJEMP etc. should be signed by the consultant

and project propoaent both. 2
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The lease area its address and production per annum should match with as

mentioned in DSR and Lol In case there is any difference clarification/ amendment

letter from competent authority shall be submitted along with E1A. E1A and public

hearing shall be conducted as per the lease area its address and production per

annum mentioned in DSR and Lol,

Public heariag shall be conducted as perElA mﬁﬂmﬁm 2006 {as amended).

SMWMthewoijmMsthmmm&CGWAm

proposat for atermnative source of fresh water.

KML file for the area and mining lease area should be provided.

Status of leases granted/to be granted in various mining khands along with

mmmmw;:mowsa,mm by the competent authority

should be submitted. _

in case project proponent intends to temporarily store mined out material or any

tools, equipments or other material ocutside mine lease area then NOC from

competent authority for doing so should be submitted and details of such ares and

associated Environmental impacts should be included in EIA-EMP report. This should

aisg be dearly mentioned dmngwblkhearm

Roaduetwwkmbeusedbvﬂwpm)ectshowdbed&ﬂvshwnmmwmm&a

toposheet in 1:50,000 scale. in case road network involves forest road, permission

shouid be. obtained from Forest Department and a copy of the same should be

submitted at the time of appraisal of EIA-EMP report.

The project proponent should clearly spell out whether it is a green field or brown

field project. in case it is 3 brown field project and -

{i} ¥ the earlier and present iease holder are same then compliance report of
previous EC should be submitted.
{ii} if the earlier and present lesse holder are different then environmental

footprint of the site and mitigation measures should be ihduded in EIA-EMP
report.

10-In case of expansion [ renewal of earlier £C, following information shouid be

submitted

2. Status of compliance of earlier EC conditions by Integrated Regional Office,

MOEFCC, Gol, Lutknow,

b. Copy of CTE and CTO issued by SPCB.

¢ Status of submission of six-monthly compliance report to EC granted earfier

d. Court cases, if any.
11- Observations ralsed in public hearing, replies submitted by project proponent,
suitable modifications carried out in EIA-EMP report.
2~ Replenishment study, duly approved by the competent authority for approving DSR
for the district should be submitted.

13- Project Proponent should submit action plan for tarrying out plantation at least

@Lwﬂpla:ns!haofmma.mﬂiscase,?Pshoddmamap!an,duly
approved either by Forest Depantment or Horticulture Department, for planting at
feast 28,000 plants, sither on government land or community land, within a
periphery of 5 km from the boundary of the lease area along with provision for

'& Page 6 of 18
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maintenance for 5 years. Survival of plants below Uttar Pradesh Forest Department’s
survival rate will be treated a3 viclation of EC condition,

SEIAA agreed with the recommendation of SEAC that the matter shall be discussed after
submission of online information on prestribed portal.

SEIAA noted the comment of SEAC that the above project proposal has already been
taken in 590™ SEAC-1 meeting dated 09/11/2021.

,,;ssw acreedwlth Ve hconurrdbuins of the SEAC 1o delerldellstthe i i
only after submission of online request on prescribed online portal, %

SEIAA agreed with the tmmmendanm of SEAC that the matter shall be discussed after
submksmn of online information on prescribed portal. “n

SEIAA agreed with the recommendations of the SEAC to close/ delist the file as the

project proponent did not appear and open only after submission of onfine request on
prescribed onfine portal.

Thxs is a real eztate proiut which has opem!ed w:thout seekmg enwonmeotal
dearance. MoEFCC vide OM dated 07.07.2021 has issued standard operstion procedurs
{S0P) for identification and handling of viclation cases under EIA Notification, 2006. This
OM was issued ip light of Honorable NGT's judgments dated 03.06.2021 and 24.05.2021.
Honorable Supreme Court vide thelr judgment dated 30.07.2021 has granted stay on the
application of Honorable NGT arder dated 03.06.2021. MGEFCC has taken a view that
projects operating in violetion cannot be considered under their OM dated 07.07.2021.
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MoEFCC has submitted affidavit, to this effect, on 17.09.2021 in Honorable Supreme Court
in Ovitﬁweamo. 281 of 2021. All viotation projects can be taken up only after OM dated
07.07.2021 {SOP} becomes. eﬁectm Further, through minutes of the meeting {circulated
through email on 27. 11.2021} hdd on 12112021 under the chairmanship of Additional
Secretary, MOEFCC, Gol para 5(iv) dearly states "As on date the SEIAA may not process any
violation cases as per the provisions of SoP dated 7th July 2021 a5 it has been interim stayed
by the Madurat Bench of the High Court of Madras in the matter W.P.{MD] No. 11757 of
20213 titled Fatima Vs Union of indla”

SEIAA opined that Chalrman, Members and Nodal Officers of both the SEACs need to be
made aware of current status regarding processing of violation cases. Further, 3 reference
should be made to MS, UPSP(B, DM, Lucknow, and VC, LDA that no construction should
take place without valid EC and fegal proceedings should be initiated against the project

" sElAA agreed vnth the recommendatims of ﬁ!e SEAC tn deferl deh&t the fite and open
anty after submisston of online request on prescribed online portal. A letter shall be send to
D4, Alighabad to ensure that no canstriction is started until valid ECis obtained.

SEIM aweed w'ith the recommendatm o—! u\e SEAC to close/ delist the file as the
project proponent did not appear and open ondy after submission of online request on
prescribed onfine portal. A letter shall be send to DM, Fatehpur to ensure that no mining
activity is started until valid EC s obtained.

SEIAA agreed with the recommandation of the SEAC to issue the additional ToR;s to the

title proposal for conducting E1A studies. The SEIAA also added the following points to TOR;-

1- Ali pages of technical documents/EM/EMP etc. should be signed by the consultant
‘and project proponent both.

- Copy of all the analysis reports duly signed by analyst approved by NABL or
MOEF&CC shall be annexed with the EIA report and original analysis reports should
be presented at the time of presentation.

3- MOU signed between the project proponent and the consuftant should be
‘submitted,

4- A certificatt from Forest Department shali be obtsined that no forest fand is
mwhedamﬂforest!andishwdvednwwoieapmmtdnﬂcbtdnmfm
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clearance and permission of Central and State Government 35 per law under the
provisions of Forest {conservation] Act, 1980 and submit along with EIA.

5= Public hearing shall be conducted as per ElA notification, 2006 (as amended]),

6- SEIAA opined that the project proponent shall submit permission of CGWA or
proposal for alternative source of fresh water,

sem noted tha: the pfoiect Ms aiready been taken in its 521" meeting in which SEIAA
has granted EC to the above project.

szwx noted ek the pmgect has aimadvheen taken in its 521* meeting in which SEIAA
has granted EC to the above project.

1
-'," &
&

SEIAA mwmm ﬁ,\ewoject b asmdy bean taken in its 521° meeting mwm:hsw
has granted £C to the above project.

SEIAA agmed wnh the remmendaums of the SEAC to grant the prior Environmental
Clearance to the proposed project along with all the general and specific conditions as
suggested by the SEAC but the SEIAA replaces the specific condition regarding cluster
certificate as "if In future during the progressive mining this lease area becomes part of
duster Le. area equal to or more than 5 ha., limited to 8-1 category, then additional
conditions based on the EiA conducted by the concerned lease holders shali be imposed
and joint EMP shall be implemented. The lease hoider shall mandatorily follow all the
imposed conditions otherwise it will amount to viclation of £.C. conditions. if the certificate
relsted to cluster provided by the competant authority is found false or incorrect then
punitive actions as per the faw shall be injtiated against the authority issuing the duster
certificate” and adding foliowing conditions:-

1. in the absence of replenishment study keeping in mind various orders issued by
Hon'ble NGT and development works in the State, EC is granted for a period of one

= &3
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. Permissible mining of river bed material (sand / bairi) shall be strictly limited to
quantity and area mentioned in LOI o7 mining plan, whichever is lesser, and maximum
mineable depth will be lmited to as the approved mining plan, The permissible
mineable material will be valid till one year from the date of transfer of the EC.

.. For subsequent period, PP shail submit fresh annual rep&emshmm study to SEIAA, UP
for amendment in EC for mineable quantity and maximum permissible depth for
mining based on scientific findings of replenishment study. Such study shall be placed
before SEAC for appraisal for next thres years to assess rate of deposition and
accordingly, mineable production capacity and depth can be prescribed based on
rends analysis, u‘m&dedk?sfomtdsclenﬁﬁcaﬁynﬁshcmfyby the SEAC. The placing
of the study report SEAC is mandatory for initial three years.

4, A certificate from Forest Department shall heohuhedﬁmmf«mbndiskwdved
in mining or as a route and if forest land is involved the project proponent shali obtain
forest clearance and permission of Central and State Government as per the provisions
of Forest {consetvation] Act, 1980 and submit before the start of work.

. The mining lease holders shall, after ceasing mining operations, undertake re-grassing
the mining area and any other area which may have been disturbed due to their
mining activities and restore the land to a condition which is it for growth of fodder,
flora fauna etc.

. if the proposed project is situated in notified area of ground water éxtraction, where
creation of new wells for ground water exiraction is not allowed, reguirement of fresh
water shall be met from alternate water sources other than ground water or legally
vaiid source and permission from the competent authority shall be obtained to use it.

. Project Proponent should submit action plan for carrying out plantation at least
@1,000 plants / ha of lease area. in this case, PP should prepare a plan, duly approved
gither by Forest Department o Hortitulture Department, for planting at least 5,000
plants, either on government kand or community fand, within 3 periphery of 5 km from
the boundary of the fease area along with provision for maintenante for § years.
Survival of plants should not be tess than the survival rate notified by Uttar Pradesh
Forest Department otherwise it will be treated as violation of EC condition.

. Project Proponent / Consultant has given an affidavit that the project area doesn’t fall
within the boundary of Critically Polluted Area (CPA). if the affidavit given by PP /
Consuitant is found to be faise then £C will be cancelled and fegal actions will be
inftiated against them. Further, mining should not commence without obtaining
‘certificate from DM, Mirzapur that area doesntattract C?A and a copy of the same
should be submitted to SEIAA.

. Permissible mining of river bed material {sand / bajri) shall be strictly fimited to
guantity and area mentioned in LOI or mining plan, whichever is lesser, and maximum
mineable depth will be limited to as the approved mining plan. The permissible
mineable material will be valid till one year from the date of transfer of the £C.

10, For wbsequem period, PP shall submit fresh annual reyﬁmlshmmt study to
SEIAA, UP for amendment in EC for mineable quantity and maximum permissible
depth for mining based on scientific findings of replenishment study, Such study shall
be placed before SEAC for appraisal for next three years to assess rate of deposition
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and accordingly, mineable production capacity and depth can be prescribed based on
trends analysis, provided it is found scientifically satisfactory by the SEAC. The placing
of the study report SEAC s mandatory for initial three years.

SEIAA ap'eed vmh the recommendations of the SEAC to grant the pﬂor Environmental
Clearance to the proposed project for along with ali the general and spedific conditions as
suggested by the SEAC adding foliowing specific condition as follows. EC to be issued only
after inclusion of this area in DSR, a letter to this effect either under the signature of
compatant suthority or issued with the approval of competent authority to be submitted by
PP [ consultant:-

1. This EC is co-terminus with validity of current mine plen or current lease perind
whichever is earlier,

2. Directions/suggestions given during public hearing and commitment made by the

project proponent should be strictly complied.

3. A certificate from Forest Department shall be obtained that no forest land is invoived in

mmuasamawwmhmsmmmmshaﬁmm
=forest clearance and permission of Central and State Government as per the provisions

«of Forest {conservation} Act, 1980 and submit before the start of work. e
4. The mining lease holders shall, after ceasing mining operations, undertake re-grassing

the mining area and any other ares which may have been disturbed due to their mining

activities and restore the {and to 3 condition which is fit for growth of fodder, florafauna

el e
5. Jf the proposed project is situated in notified area of ground water extraction,“Where

screation of new wells for ground water extraction Is not allowed, requirement of fresh
water shall be met from alternate water sources other than ground water or legaily valid
source and permission from the competent authority shall be obtained to use it.

6. Project Proponent should submit action pian for carrying out plantation at feast @1,000
plants / ha of fease area. In this case, PP should prepare a plan, duly approved either by
Forest Department or Horticulture Department, for planting at least 17,000 plants,
either on government fand or community land, within 3 periphery of S km from the

boundary of the lease area along with provision for maintenance for 5 years. Survival of -

plants should not be fess than the survival rate notified by Uttar Pradesh Forest
Department otherwise it will be treated as violation of EC condition.

7. Permissible mining of river bed material {sand / bajri} shail be strictly limited to quantity
and area mentioned in LOI or mining plan, whichever is lesser, and maximum mineable
depth will be limited to 35 the approved mining plan. The permissible mineable material
will be valid till one year from the date &f transfer of the EC.

Page 11 {18
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SEIAA noted that the project has aiready been taken In its 521% meeting in which SEIAA

has granted EC to the above project:

SEIAA agreed with the recommendaaim s OF SEAC that the metier shall be discussedafter
submission of online information on prasenibed portal.

' LA til e LA B R SN IR = = .o XA At IR
SEIAA noted tﬁt the project has already been taken in its 5217 meeting in which SEIAA

has granted EC to the above project,

4 B

2

3.

7"

SEIAA agreed with the recommandations of the SEAC to grant the prior Environmental
Clearance to the proposed project for along with &l the general and specific conditions as
suggested by the SEAC adding following specific condition as follows;-

This EC is co-terminus with validity of cument mine plan or current lease period
whichever is earlier.

Directions/suggestions given during public hearing and commitment made by the
project proponent should be strictly complied,

A certificate from Forest Department shall be obtained that no forest land is involved in
mining or as 3 route and if forest land is invoived the project proponent shall obtain
forest clearance and permission of Central and State Government as per the provisions
of Forest {conservation] Act, 1980 and submit before the start of work,

The mining lease holders shall, after ceasing mining operations, undertake re-grassing
the mining area and any other area which may have been dlsturbed due to their mining
activities and restors xhelandtoacoadlﬁonwhiﬂﬂsﬁﬂ«mthaffodder,ﬂoﬁ fauna
etc.
Mﬁumn%rbﬁtd?ﬁnmmmumdmmmof
mine lease arda. local and native species should be planted in consuitation with
Forest/Horticulture Department/Agriculture University,

Plan for using the mine void for productive use in consultation with local admimsktaﬁon
and gram-panchayat.
Hﬁ\ewopnsedww«tissrmwdhmouﬂedareadgmmdwmrem whare
Mmofm%fwwmmmwimbmm requirement of fresh

mtumﬂbemﬁmamwmwmﬂmgm&wmrmwmd

‘source and permission from the competent suthority shall be obtained to use it.
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Minutes of the 5287 Maating of the SEIAA, UP heid on 03.12.2021

Project Proponent should submit action plan for carrying out plantation at least £1,000
plants / ha of lease area. In this case, PP should prepare o plan, duly approved aither by
Forest Department or Horticulture Department, for planting at least 4,000 piants, either
on governmient tand or community fand, within a periphery of 5 km from the boundary
of the lease area along with provision for maintenance for 5 years. Survival of plants
should not be less than the survival rate notified by Uttar Pradesh Forest Department
otherwise it will be treated as violation of £C condition.

Project Proponent / Consultant has given an affidavit that the project area doesn’t fall
within the boundary of Criticaily Polluted Area {(CPA), i the affidavit given by PP /
Consxﬁmnsfoundmhefaisathanicwﬂbecamﬂedandieaalzcﬁommubc
initiated against them. Further, mining showld not commence without obtaining
certificate from DM, Mirzapur that sres doesn’t attract CPA and 2 copy of the same
should be submitted to SEIAA.

10. Number of mining projects are coming up in district. Department of Geology & Mines,

GoUP to carry out mgionalm -EBAP report indudm carTying capadtyofmviromnenul
mpouemmamthempadtymfwlmbeanhepdksﬁmmdfmsuchm
wﬂhinapeﬁoddlmmdwbw&tﬁmmtosmuﬂorwdu&twn

11. Department of Geology & Mines, GoUP in consultation with UPSPCB will establish

L

A

3

grequired number of CAAQMS in district within a period of one year and submig geo-
“referenced map of these stations along with data. Detalis of existing CAAQMS, ifanv, be
‘submitted within a period of three months.

SN Srend Wit e mmmenﬂaﬁmdmeSEAngnmepﬁorEmmwm
Clearance to the proposed project for along with all the general and specific conditions as
suggested by the SEAC adding following specific condition as follows:-

in the absence of replenishment study keeping in mind various orders issued by Hon'ble
NGT and deveéopwt works in the State, ECis granted for 2 period of one year.
Permissibie mining of river bed material {sand / bajri} shall be strictly lmited to quantity
and area mentioned in LO! or mining gtlan, whichever is lesser, and maximum mineable
depth witl be limited to as the approved mining plan. The permissible mineable material
will be valid till one year from the date of transfer of the EC.

For subsequent period, PP shall submit fresh annual replenishment study to SEIAA, UP
for amendment in EC for mineable quantity and maximum permissible depth for mining
based on scientific findings of repienishment study. Such study shall be placed before
SEAC for appraisai for next three years 10 assess rate of deposition and accordingly,
mineable production capacity and depth can be prescribed based on trends analysis,
provided it is found scientifically satisfactory by the SEAC. The placing of the study
report SEAC is mandatory for initial three years.

Directions/suggestions given during public hearing and commitment made by the
project proponent should be strictly complied.

&
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5. A certificate from Forest Department shail be obtained that no forest land is invaoived in
mining or as a route and if forest land s involved the project proponent shall obtain
forast clearance and permission of Central and State Government as per the provisions
of Forest {conservation) Act, 1980 and submit before the start of work.

6. The mining lease hoiders shall, after ceasing mining operations, undertake re-grassing
the mining area and any other area which may have been disturbed due to their mining
activities and restore the kind to » condition which is fit for growth of fodder, flora fauna
etc

7. it the proposed project is situsted in notified area of ground water extraction, where
treation of new wells for ground water extraction is not alfowed, requirement of fresh
water shall be met from alternate water sources other than ground water or legally valid
source and permission from the tompetent authority shall be obtained to use it.

8. Project Proponent should submit action plan for carrying out plantation at least 81,000
plants / ha of lease area. In this case, PP should prepare a plan, duly approved either by
Forest Depanment or Horticulture: Department, for planting at least 25,000 plants,
gither on government land or community land, within 3 periphery of 5 km from the
toundary of the lease area along with provision for maintenance for 5 years. Survival of
plants should not be less than the survival rate notified by Uttar Pradesh Forest
Department otherwise it will be treated as violation of EC condition.

‘SEIAA noted that the project has already been taken in its 521" meeting in which SEIAA
has granted EC to the above project.

SEIAA noted that SEAC has granted EC to the above project. SEIAA gone through fife and
documents and found thal some existing data has been submitted by the project
proponent. Hence SEIAA opined that the project proponent shali submit certified
comphiance report from IRO, MoEF&CC,

S€EAA noted xhe comments of S£AC that vahdlty of mmmg mentmned in sa!tent fealures
point no. 17 should be read as 03 months. Rest ali of the contents mentioned in minutes
dated 30/07/2021 shall remain same,

SEIAA agreed with the recommendations of the SEAC to grant the prior Environmental
Clearance to the proposed project along with all the general and specific conditions as
suggested by the SEAC but the SEIAA replaces the specific condition regarding cluster
certificate as “if in future during the progressive mining this fease area becomes part of
ciuster L.e. sres equal 1o or more than 5 ha., limited to B-1 ¢ategory, then additional
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conditions based on the EiA conducted by the concemed lease holders shall be imposed
and joint EMP shall be implemented. The lease holder shall mandatorily foliow all the
imposed conditions otherwise it will amount to violation of E.C. conditions. If the certificate
related to cluster provided by the competent auﬂwrity is found false or incorrect then
punitive actions as per the law shall be initiated against the authority issuing the cluster
certificate” and adding follawing conditions:-

1. Acentificate from Forest Department shall be obtained that no forest land i involved in
mining or a5 a route and i forest land is vnvdwdﬁnmoi&moponentshd&obtam
forest clearance and permission of Central and State Government as per the provisions
‘of Forest {conservation) Act, 1980 and submit before the start of work.

2. The mining lease holders shall, after ceasing minhw operations, undertake re-grassing
ﬁ\eﬂﬁrﬁngamamdawoﬂwamawmch may have been disturbed due to their mining
activities and restore the land to a condition which s fit for growth of fodder, fiora fauna
et

3. Project Proponent should submit action plan for carrying out plartation at least ©1,000
plants / ha of lease area. In this case, PP should prepare 2 plan, duly approved either by
Focest Department or Horticulture Department, for planting at least 1,000 plants, either
on government land or community land, within 2 periphery of 5 km from the boundary

&dﬁ\ebasema a%ongw&bprwbﬁonformaiwtmmwamSwmlaﬁpm
should not be less than the survival rate notified by Uttar Pradesh Forest Department
otherwise it will be treated as violation of EC condition. -

SﬁMnotedthemmmtsofs&c:hanhegto«cmmatesofthepmjectareasfdtws

an?theumewﬂ!beconsidercdvaE!M #

Pillars Latitude{N) Longitude{E)
A ‘ 25°90.86°N 82° 2'43.52"¢
B 35° 9'1.06"N 82° 2'46.80"F
C 25° 8'50.66"N 82°2'49.37°¢
D 25° 3'48.47°N 32" 2'46.59°F
£ 25° 8'49,01°N _ 82" 2'44.32°E
F 25 8'47.19"N 82° 2'42.51°
G 25° B'47.54°N 82° 2'40.72°F

SEIAA agreed with the recommendation of the SEAC to issue the additional ToRs to
the title proposal for conducting 1A studies. The SEIAA also added the following points
tc TOR;-

1- Al pages of technical documents/EIA/EMP etc. should be signed by the consultant and
project proponent both.
- The lease area is address and production per annum should match with as mentioned
in DSR and Lol. in case there is any difference darification/ amendment letter from
competant authority shall be submitted along with EIA. EiA and public hearing shall
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be conducted as per the lease ares its address and production per annum mentioned
in DSR and Lot

3- Public hearing shall be conducted as per EIA notification, 2006 (as amended),

A-Hanforosmmenﬁnevoidfcrpwmeusemconsumnmwrm&om
administration and gram-panchayat.

5- SEIAA opined that the project proponent shall submit permission of CGWA or proposal
for aiternative source of fresh water.

6 KML flle for the area and mining lease area should be provided.

7- ‘Status of leases granted/to be granted in various mining khands along with production
since the formulstion of DSR, duly certified by the competent suthority should be
submitted.

8- in tase project proponent intends to témporanily store mined out material or any

tools, equipments or other material outside mine lease area then NOC from
competent authority for doing so should be submitled and details of such area and
associated Environmental impacts should be included in EIA-EMP report. This should
also be clearly mentioned during public hearing,

9- Road network o be used by the project should be clearly shown on Survey of India

toposheet in 1:50,000 scale. In case road network involves forest road, permission
should be obtsined from Forest Department and 3 copy of the same should be
submitted at the time of appraisal of EIA-EMP report.

10- The project propunent should dearly spedl out whether it is a green field or brown

field project. In case it is 3 brown fisid project and -
(i} i the earfier and present lease holder are same then compliance report of
previous EC should be submitted. |
{ii} if the earlier and present lease holder sre different then environmental
- footprint of the site and mitigation measures should be included in EIA-EMP
Feport,

1310 case of expansion / renewal of earlier EC, following information should be

submitted
a. Status of compliance of earlier £C conditions by Integrated Regional Office,
MOEFCC, Gol, Lucknow.
b. Cowofmmcmtsuedbvsm
¢ Status of submission of six-monthly compliance report to EC granted earfier
d. Court cases, if any.
12- Observations raised in public hearing, replies submitted by project proponent,
Nh&moﬂﬁaﬂmammmﬁwaﬂmm
13- Project Proponent should submit action plan for tarrying out plantation at least
@lmphntsfhaofleaseama mtﬁscase,”simﬁdpmpmaplm,dﬁy
approved either by Forest Department or Horticulture Department, for planting at
m7mmmmmmmtw«wmmumww within a periphery
of 5 km from the boundary of the lease area along with provision for maintenance
for 5 years. Survival of plants below Uttar Pradesh Forest Department’s survival rate
will be treated as violation of £C condition.

L
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o

SfmmwmecommntsofSEACtha&ﬁwggomordmmoftheprmamas
follows and the same will be considered by SEIAA:

Pillars Latitude(N] Longitude{E)
A 25"9'17.79°N 82 3'15.15"F
8 25*9'14.61°N 82" 323.44°F
[ 25°9'921°N 82°322.13°F
0 25" 9'6.66"N §2° 327.12°¢
3 25" 8'58.56"N 827 3'25.38"
F 25" §°2.74°N 82° 3'16.09°¢
G 25" 9'7.75°N 82°3'17.76°F
H 25 9'10.68°N 82° 3'13.60°E

SEIAA agreed with the recommendation of the SEAC to issue the additional ?o&s to the

titie proposai for conducting. ms:ommmmmmvouommms to TOR;-

1Al pages of technical documents/EIAJEMP stc. should be signed by the m&ﬁm and
“project proponent both.

2- “The lease area its address and production per annum should match with as misationed
in DSR and Lol. In case there is any difference clarification/ amendment letter from
competent authority shall be submitted slong with EiA. ElA and public heaﬂng shiall
be conducted as per the lease area its address and p:oduction per annum mmuoned
it DSR and Lot

3- ~Public hearing shall be conducted as par £1A notification, 2006 (as-mnaed).‘*"

4 Plan for using the mine void for groductive use in consultation with local
administration and gram-panchayat.

5¢ SEIAA opined that the project proponent shall submit permission of CGWA or proposal
for aiternative source of frash water,

6 XML fite for the area and mining lease area should be provided,

7- Status of leases granted/ta be granted in various mining khands along with production
since the formulation of DSR, duly certified by the competent authority should be
submitted.

8- In case project proponent intends to temporarily store mined out material or any
tools, equipments or other material outside mine lease area then NOC from
competent authority for doing so should be submitted and details of such area and
associated Environmental impacts should be included in EIA-EMP report. This should
also be clearly mentioned during public hearing.

9- Road network to be used by the pro}ectsbotﬁdbe dearly shown on Survey of India
toposheet in 1:50,000 scale. In case road network invoives forest road, permission
dwuldboobmtmdfvomFofestoenammtandaeopyofuwsameshouidbe
submitted at the time of appraisal of EIA-EMP report.
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Mingtes of the 5287 Mewting of the SEIAR, UP heid on 03122001

10- The project proponent should clearly spell out whether it is a green fleld or brown
field project. In case it is a brown field project and -

{i} if the earlier and present lease holder are same then compliance report of
previous £C should be submitted.

{ii) if the earlier and present lease holder are different then environmental
footprint of the site and mitigation measures should be included in EIA-EMP
report.

11-in case of expansion J renewal of sarfier EC. following information should be
submitted

2. Status of compliance of earfier EC conditions by Integrated Regional Office,
MOEFCC, Gol, Lucknow.

b. Copy of CTE and CTO issued by SPCB.

. Status of submission of six-monthiy compliance report to EC granted earlier

d. Court cases, if any.

12- Observations raised in public hearing, replies submitted by project proponent, suitable
modifications carried out in EIA-EMP report.

13- Project Pmpment should submit action plan for carrying out plantation at least
@1,000 piants / ha of lease area. in this case, PP should prepare a plan, duly approved
either by Forest Department or Horticulture Department, for planting at least 13,000
plants, eitheronmmmm land or community fand, within 3 periphery of 5 km from
the boundary of the lease area along with provision for maintenance for 5 years.
Survival of plants below Uttar Pradesh Forest Department’s survival rate will be

-treated as violstion of EC condition.

Nodal Officer

=

(Ajay Kumar Sharma} {Paras Nath} {Or, Rajiv Kumar Garg)
Member-Secretary Member Chairman
SEIAA SEIAA SEIAA
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